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RAJYA SABHA
Tuesday, the 26th July, 2016/4 Shravana, 1938 (Saka)

The House met at eleven of the clock,

MR. DEPUTY CSHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Corporate Affairs

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE
AFFAIRS (SHRI ARUN JAITLEY): Sir, I lay on the Table, under Section 40 of the
Company Secretaries Act, 1980, Section 30B of Chartered Accountants Act, 1949 and

Section 40 of Cost and Works Accountants Act, 1959, a copy each (in English and Hindi)

of the following Notifications of the Ministry of Corporate Affairs:—

()

2

(€)

“)

®)

ICSI No. 1 of February, 2016, dated the 5th February, 2016, notifying
establishment of the Disciplinary Directorate in the Institute of Company
Secretaries of India headed by Ms. J Meenakshi Gupta, Joint Secretary,
designated as the Director (Discipline) w.e.f- 4th February, 2016 in place of
Shri Ashok Kumar Dixit.

ICSI No. 1 of April, 2016, dated the 5th April, 2016, notifying the details
of other employees deployed in the Disciplinary Directorate headed by Ms.
Meenakshi Gupta in the Institute of Company Secretaries of India.

[Placed in Library. See No. L.T. 4958/16/16]

S.0. 1634(E) dated the 4th May, 2016, notifying establishment of a Tribunal
and the names of its Members to decide disputes arising under Section 10A of
the Chartered Accountants Act, 1949 in the matter of election to the Council
of the Institute of Chartered Accountants of India held in December, 2015.
[Placed in Library. See No. L.T. 4959/16/16]

G.S.R. 498 (E), dated the 11th May, 2016, amending Notification No. G.S.R.
787 (E), dated the 15th October, 2015, to substitute certain entry in the original
Notification. [Placed in Library. See No. L.T. 4960/16/16]

G.S.R. 539 (E), dated the 23rd May, 2016, amending Notification No. G.S.R.
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490 (E), dated the 13th July, 2007, to substitute certain entry in the original
Notification. [Placed in Library. See No. L.T. 4958/16/16]

(6) G.S.R. 541 (E), dated the 24th May, 2016, amending Notification No. G.S.R.
1693 (E), dated the 3rd October, 2007, to substitute certain entries in the
original Notification. [Placed in Library. See No. L.T. 4960/16/16]

(7) G.S.R. 1940 (E), dated the 2nd June, 2016, amending Notification No. S.O.
1634(E) dated the 4th May, 2016, to substitute certain entry in the original
Notification. [Placed in Library. See No. L.T. 4959/16/16]

Report and Accounts (2014-15) of AIIMS, New Delhi and related papers

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (1) A copy each (in English and Hindi) of the following papers,
under sub-section (4) of Section 18 and Section 19 of the All India Institute of Medical
Sciences Act, 1956:—

(a) Fifty-ninth Annual Report and Accounts of the All India Institute of Medical
Sciences (AIIMS), New Delhi, for the year 2014-15, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 4905/16/16]

Natifications of the Ministry of Finance

ON O\

o e # o W3 (oft AN ER TER): wEiey, H FrEfaRad o3 |9
UCH UR Gl §i—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (4) of

Section 94 of the Finance Act, 1994, along with Explanatory Memoranda:—

(1) G.S.R. 538 (E), dated the 20th May, 2016, amending Notification
No. G.S.R. 467 (E), dated the 20th June, 2012, to insert certain entries in

the original Notification.
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G.S.R. 550 (E), dated the 26th May, 2016, Seeking to provide that
Notification No. 30/2012-Service Tax, dated the 20th June, 2012 shall
be applicable mutatis mutandis for the purposes of Krishi Kalyan Cess.

G.S.R. 551 (E), dated the 26th May, 2016, Seeking to exempt such
taxable services from whole of Krishi Kalyan Cess leviable % thereon
which are either exempt from the whole of service tax or otherwise not

leviable to service tax.

G.S.R. 552 (E), dated the 26th May, 2016, amending Notification No.
G.S.R. 481 (E), dated the 20th June, 2012, to insert certain entries in the

original Notification.

G.S.R. 553 (E), dated the 26th May, 2016, amending Notification No.
G.S.R. 448 (E), dated the Ist July, 2013, to substitute/insert certain

entries in the original Notification.

G.S.R. 554 (E), dated the 26th May, 2016, publishing the Service Tax
(Third Amendment) Rules, 2016.

G.S.R. 575 (E), dated the 6th June, 2016, amending Notification No.
G.S.R. 467 (E), dated the 20th June, 2012, to substitute certain entries in

the original Notification.

G.S.R. 576 (E), dated the 6th June, 2016, publishing the Service Tax
(Fourth Amendment) Rules, 2016.

G.S.R. 577 (E), dated the 6th June, 2016, amending Notification No.
G.S.R. 472 (E), dated the 20th June, 2012, to substitute/insert certain

entries in the original Notification.

G.S.R. 623(E), dated the 23rd June, 2016, Seeking to exempt taxable
services with respect to which the invoice for the service has been issued
on or before 31st May, 2016 from the whole of Krishi Kalyan Cess
leviable thereon subject to condition that the provision of service has

been completed on or before 31st May, 2016.

G.S.R. 624 (E), dated the 23rd June, 2016, Seeking to exempt service
tax on taxable services by way of transportation of goods by a vessel
from outside India upto customs station in India with respect to which
the invoice for the service has been issued on or before 31st May, 2016

subject to the condition of production of customs certified copy of the
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import manifest or import report required to be delivered under Section
30 of the Customs Act, 1962.
[Placed in Library. For (1) to (11) See No. L.T. 4964/16/16]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 630 (E), dated the 24th June, 2016, amending
Notification No. G.S.R. 861 (E), dated the 16th November, 2015 to insert/
substitute certain entries in the original Notification, under Section 159 of the
Customs Act, 1962, under subsection (2) of Section 38 of the Central Excise
Act, 1944 and under sub-section (4) of Section 94 of the Finance Act, 1994,
along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 4966/16/16]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 511 (E), dated the 14th May, 2016, amending
Notification No. G.S.R. 255 (E), dated the 1st March, 2016 to substitute/omit
certain entries in the original Notification, under sub-section (2) of Section 38
of the Central Excise Act, 1944 read with sub-section (3) of Section 179 of the
Finance Act, 2016, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 4967/16/16]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 510 (E), dated the 14th May, 2016,
directing that any reference to 'Clean Energy Cess' shall be construed as
'Clean Environment Cess', in the rules, notification, instructions, discussions
or orders, made or issued, under sub-section (3) of Section 84 of the Finance
Act, 2010 along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 4964/16/16]

A copy ecach (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the

Customs Act, 1962, along with Explanatory Memoranda:—

(1) G.S.R. 444 (E), dated the 26th April, 2016, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to substitute certain entries

in the original Notification.

(2) G.S.R. 485 (E), dated the 5th May, 2016, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to substitute/insert certain

entries in the original Notification.
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G.S.R. 486 (E), dated the 5th May, 2016, amending Notification No.
G.S.R. 194 (E), dated the 17th March, 2012, to omit/insert certain entries

in the original Notification.

G.S.R. 467(E), dated the 5th May, 2016, amending Notification No.
G.S.R. 122 (E), dated the 1st March, 2005, to omit certain entries in the

original Notification.

G.S.R. 526 (E), dated the 17th May, 2016, amending Notification No.
G.S.R. 291 (E), dated the 23rd July, 1996, to omit/ substitute certain

entries in the original Notification.

G.S.R. 535 (E), dated the 19th May, 2016, amending Notification No.
G.S.R. 590 (E), dated the 13th August, 2008, to omit/substitute certain

entries in the original Notification.

G.S.R. 548 (E), dated the 26th May, 2016, amending Notification No.
G.S.R. 153 (E), dated the 1st March, 2011, to omit certain entries in the
original Notification.

[Placed in Library. For (1) to (7) See No. L.T. 4963/16/16]

G.S.R. 569 (E), dated the 1st June, 2016, amending Notification No.
G.S.R. 657 (E), G.S.R. 658 (E), G.S.R. 659 (E), G.S.R. 660 (E), G.S.R.
661 (E), G.S.R. 662 (E), G.S.R. 663 (E), G.S.R. 664 (E), G.S.R. 665
(E), G.S.R. 666 (E), G.S.R. 667 (E), G.S.R. 668 (E) and G.S.R. 669
(E), all dated the 11th September, 2009, G.S.R. 674 (E), dated the 14th
September, 2009, G.S.R. 710 (E), dated the 29th September, 2009, G.S.R.
99 (E) and G.S.R. 100 (E), both dated the 18th February, 2013, G.S.R.
248 (E) and G.S.R. 249 (E), both dated the 18th April, 2013, and G.S.R.
252 (E), dated the Ist April, 2015, to substitute certain entries in the
original Notification. [Placed in Library. See No. L.T. 5033/16/16]

G.S.R. 607 (E), dated the 16th June, 2016, amending Notification No.
G.S.R. 153 (E), dated the 1st March, 2011, to omit certain entries in the

original Notification.

G.S.R. 611 (E), dated the 17th June, 2016, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to omit certain entries in the

original Notification.
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G.S.R. 615 (E), dated the 21 June, 2016, amending Notification No.
G.S.R. 590 (E), dated the 13th August, 2008, to add certain entries in the
original Notification.

G.S.R. 616 (E), dated the 21 June, 2016, amending Notification No.
G.S.R. 499 (E), dated the st July, 2011, to substitute certain entries in
the original Notification.

G.S.R. 671 (E), dated the 6th July, 2016, amending Notification No.
G.S.R. 153 (E), dated the 1st March, 2011, to insert certain entries in the
original Notification.

G.S.R. 678 (E), dated the 11th July, 2016, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to substitute certain entries
in the original Notification.

[Placed in Library. For (9) to (14) See No. L.T. 4963/16/16]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (7) of
Section 9A of the Customs Tariff Act, 1975, along with Explanatory
Memoranda:—

(1

2)

)

G.S.R. 442 (E), dated the 26th April, 2016, Seeking to levy definitive
anti-dumping duty on imports of Synchronous Digital Hierarchy
Transmission Equipment, originating in, or exported from People's
Republic of China and Israel, for a period of five years from the date
of imposition, that is, 26th April, 2016 pursuant to the final findings of
sunset review investigations conducted by the Directorate General of
Anti-dumping and Allied Duties.

G.S.R. 477 (E), dated the 2nd May, 2016, Seeking to levy definitive
anti-dumping duty on imports of Measuring Tapes, originating in, or
exported from the Chinese Taipei, Malaysia, Thailand and Vietnam, for
a period of five years from the date of imposition, that is, 2nd May,
2016 pursuant to the final findings of investigations conducted by the
Directorate General of Anti-dumping and Allied Duties.

G.S.R. 509 (E), dated the 13th May, 2016, Seeking to levy definitive
anti-dumping duty on imports of Digital Versatile Discs-Recordable
(DVD-R), originating in, or exported from Vietnam and Thailand, for
a period of five years from the date of imposition, that is, 13th May,
2016 pursuant to the final findings of investigations conducted by the
Directorate General of Anti-dumping and Allied Duties.
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G.S.R. 527 (E), dated the 17th May, 2016, Seeking to impose provisional
anti-dumping duty on imports of Seamless tubes, pipes and hollow
profiles of iron, alloy or non-alloy steel originating in, or exported from
the People's Republic of China for a period of six months in the manner
prescribed, pursuant to the preliminary findings of the Directorate

General of Anti-dumping and Allied Duties.

G.S.R. 534 (E), dated the 19th May, 2016, amending Notification No.
G.S.R. 657 (E), dated the 30th August, 2012, to substitute certain entries

in the original Notification.

G.S.R. 557(E), dated the 27th May, 2016, Seeking to impose anti-
dumping duty on 'Coumarin' of all types originating in or exported
from the People's Republic of China, for a period of five years (unless
revoked, superseded or amended earlier) from the date of publication of

this Notification.

G.S.R. 565 (E), dated the 31st May, 2016, Seeking to impose anti-
dumping duty on Methylene Chloride (Dichloromethane) of all types
originating in or exported from People's Republic of China or Russia, for
a period of five years (unless revoked, superseded or amended earlier),

from the date of imposition of the provisional anti-dumping duty i.e.
from the 08th December, 2015.

G.S.R. 566 (E), dated the 31st May, 2016, Seeking to impose definitive
anti-dumping duty on "Methyl Acetoacetate" originating in or exported
from the USA and China PR, for a period of five years (unless revoked,
superseded or amended earlier) from the date of publication of this

Notification.

G.S.R. 574 (E), dated the 6th June, 2016, Seeking to impose definitive
anti-dumping duty on "Polytetrafluoroethylene (PTFE)" from the date of
amendment of this Notification originating in or exported from Russia,
for a period of five years (unless revoked, superseded or amended earlier)
pursuant to the final findings of sunset review investigations conducted

by the Directorate General of Anti-dumping and Allied Duties.

G.S.R. 581 (E), dated the 7th June, 2016, Seeking to prescribe for
finalization of provisional assessments of all imports of Vitrified/

Porcelain tiles produced by M/s Foshan Sanshui Romantic Ceramics
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(11)

(12)

(13)

(14)

(15)

(16)

Co Limited, China PR (Producer-I), and Heyuan Romantic Ceramics
Company Limited, China PR (Producer-2) and exported by Foshan
Beyond Import and Export Company Limited, China PR (Shipper) and
Thai Impex Malaysia SDN BHD, Malaysia (Exporter) to India.

G.S.R. 582 (E), dated the 7th June, 2016, amending Notification No.
G.S.R. 551 (E), dated the 10th July, 2012, to omit certain entries in the

original Notification.

G.S.R. 596 (E), dated the 13th June, 2016, amending Notification No.
G.S.R. 450 (E), dated the 14th June, 2011, to insert certain entries in the

original Notification.

G.S.R. 622 (E), dated the 23rd June, 2016, Seeking to impose definitive
anti-dumping duty on "Poly Vinyl Chloride (PVC) Paste Resin"
originating in or exported from Korea RP, Taiwan, China PR, Malaysia,

Thailand and European Union for a period of five years.

G.S.R. 664 (E), dated the 5th July, 2016, Seeking to impose definitive
anti-dumping duty on Purified Terephthalic Acid, including its variants
Medium Quality Terephthalic Acid (MTA) and Qualified Terephthalic
Acid (QTA), originating in or exported from the People's Republic of
China, Iran, Indonesia, Malaysia and Taiwan, pursuant to Final Findings
in anti-dumping investigations conducted by the Directorate General
of Antidumping and Allied duties, for a period of five years from the
date of imposition of provisional anti-dumping duty i.e. 10th December,
2015 (except for the period from 10th June 2016 to 4th July, 2016).
[Placed in Library. For (1) to (14) See No. L.T. 4965/16/16]

G.S.R. 665 (E), dated the 5th July, 2016, amending Notification No.
G.S.R. 285 (E), dated the 8th March, 2016, to substitute certain entries
in the original Notification.

[Placed in Library. See No. L.T. 5247/16/16]

G.S.R. 675 (E), dated the 11th July, 2016, Seeking to impose definitive
anti-dumping duty on 1,1,1,2-Tetrafluoroethane or R-134a originating in
or exported from People's Republic of China pursuant to Final Findings
in anti-dumping investigations conducted by the Directorate General of
Anti-dumping and Allied duties, for a period of five years from the date

of publication of this Notification.
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(17) G.S.R. 676 (E), dated the 11th July, 2016, amending Notification No.

G.S.R. 539 (E), dated the 15th July, 2011, to omit certain entries in the
original Notification.
[Placed in Library. For (16) and (17) See No. L.T. 4965/16/16]

VII. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (2) of

Section 38 of the Central Excise Act, 1944, along with Explanatory

Memoranda:—

(1

2

3)

“4)

)

(6)

(M

®)

G.S.R. 443 (E), dated the 26th April, 2016, amending Notification No.
G.S.R. 163 (E), dated the 17th March, 2012, to omit certain entry in the

original Notification.

G.S.R. 488 (E), dated the 5th May, 2016, amending Notification No.
G.S.R. 116 (E), dated the 1st March, 2011, to omit certain entries in the

original Notification.

G.S.R. 489 (E), dated the 5th May, 2016, amending Notification
No.G.S.R. 117 (E), dated the 1st March, 2011, to omit certain entries in

the original Notification.

G.S.R. 490 (E), dated the 5th May, 2016, amending Notification No.
G.S.R. 163 (E), dated the 17th March, 2012, to substitute/insert/omit

certain entries in the original Notification.

G.S.R. 491 (E), dated the 5th May, 2016, amending Notification No.
G.S.R. 882 (E), dated the 24th December, 2008, to insert certain entries

in the original Notification.

G.S.R. 492 (E), dated the 5th May, 2016, amending Notification Nos.
G.S.R. 471 (E), G.S.R. 472 (E), both dated the 26th June, 2001, G.S.R.
570 (E), dated the 6th September, 2004 and G.S.R. 572 (E), dated the
6th September, 2004, to substitute/insert certain entries in the original

Notification.

G.S.R. 512 (E), dated the 14th May, 2016, notifying the CENVAT Credit
(Sixth Amendment) Rules, 2016.

G.S.R. 525 (E), dated the 17th May, 2016, amending Notification No.
G.S.R. 163 (E), dated the 17th March, 2012, to insert certain entries in

the original Notification.
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(9) G.S.R.555(E), dated the 26th May, 2016, notifying the CENVAT Credit
(Seventh Amendment) Rules, 2016.

(10) G.S.R. 599 (E), dated the 14th June, 2016, amending Notification No.
G.S.R. 547 (E), dated the 27th March, 1986, to substitute certain entries
in the original Notification.

(11) G.S.R. 600 (E), dated the 14th June, 2016, amending Notification No.
G.S.R. 259 (E), dated the 16th March, 1986, to substitute certain entries
in the original Notification.

(12) G.S.R. 679 (E), dated the 11th July, 2016, amending Notification No.
G.S.R. 464 (E), dated the 26th June, 2001, to insert certain entries in the
original Notification.

[Placed in Library. For (1) to (12) See No. L.T. 4962/16/16]

Notification of the Ministery of Civil Aviation

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): Sir, I lay on the Table, under sub-section (3) of Section 14A of the
Aircraft Act, 1934, a copy (in English and Hindi) of the Ministry of Civil Aviation
Notification No. G.S.R. 610 (E), dated the 17th June, 2016, amending Notification No.
G.S.R. 751 (E), dated the 30th September, 2015, to insert certain entries in the original
Notification. [Placed in Library. See No. L.T. 5248/16/16]

Progress Report on the Action Taken pursuant to the Recommendations of the Joint
Parliamentary Committee on Stock Market Scam etc.
faa s=rerm # o W3 J1 FRURE B GACT J e A (37 e I
HEaTer): Aelqd, H ¥R IR HiCTel 3R SHd Hafdd Amel deaell dga d9di
JRART ORI (S, 2016) B FRABTREN & SITART H &1 T HRaTs Gl Sedlgd i
RIaS &1 Tab Uk (3RIST a1 fel #) |91 9ed IR 3@l g
[Placed in Library. See No. L.T. 4948/16/16]

Reports (2015-16) of the CAG of India

# S5 M Juardl: Heled, § WfgM b e 151 & W (1) b A
FrfeTRad Uicrda=i @l Ueh-Ueb T (3RSl 2T 3=l #) [ Ued IR &l gi—

(1) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue (Indirect Taxes -
Central Excise and Service Tax), Report No. 10 of 2016;

[Placed in Library. See No. L.T. 4930/16/16]
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(i)

(iii)

(iv)

™)

(vi)

(vii)

Report of the Comptroller and Auditor General of India for the year ended
March, 2015 - Union Government - Scientific and Environmental Ministries/

Departments - (Compliance Audit), Report No. 12 of 2016;

[Placed in Library. See No. L.T. 4931/16/16]

Report of the Comptroller and Auditor General of India for the year ended
March, 2015 - Union Government (Railways), Report No. 13 of 2016;

[Placed in Library. See No. L.T. 4932/16/16]

Report of the Comptroller and Auditor General of India on Suburban Train
Services in Indian Railways - Union Government (Railways), Report No. 14

of 2016; [Placed in Library. See No. L.T. 4933/16/16]

Report of the Comptroller and Auditor General of India on Public. Debt
Management - Union Government, Ministry of Finance - (Performance Audit),

Report No. 16 of 2016; [Placed in Library. See No. L.T. 4934/16/16]

Report of the Comptroller and Auditor General of India for the year ended
March, 2015 - Union Government (Defence Services) -Navy and Coast Guard,

Report No. 17 of 2016; [Placed in Library. See No. L.T. 4935/16/16]

Report of the Comptroller and Auditor General of India for the year ended
March, 2015 - Union Government (Defence Services) - Air Force, Report No.

18 0f 2016; [Placed in Library. See No. L.T. 4936/16/16]

(viii) Report of the Comptroller and Auditor General of India for the year ended

(ix)

March, 2015 - Union Government (Defence Services) - Army Ordnance
Factories and Defence Public Sector Undertakings, Report No. 19 of 2016;
and [Placed in Library. See No. L.T. 4937/16/16]

Report of the Comptroller and Auditor General of India on e-Auction of Coal
Mines - Union Government - (Compliance Audit), Ministry of Coal, Report
No. 20 of 2016. [Placed in Library. See No. L.T. 4938/16/16]
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MESSAGE FROM LOK SABHA
The Institutes of Technology (Amendment) Bill, 2016

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Institutes of
Technology (Amendment) Bill, 2016, as passed by Lok Sabha at its sitting held on
the 25th July, 2016."

Sir, I lay a copy of the Bill on the Table.

RE. AN ISSUE ABOUT ALLEGED RAPE OF A GIRL CHILD

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, a two-year old child has been raped
in Delhi yesterday? ... (Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also want to say something.

...(Interruptions)...

it Weer T S (SR USR): WR, 311U Usel NG oISIsT Bl a1d g allfoiy|
..(STTT)....

SHRIMATI KANIMOZHI: No, Sir. I did not give any notice. I want to raise it here.

I want to discuss this issue in the House ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Then you give notice ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, how can I give notice? You see, Sir, a girl child has

been raped ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Jaya Bachchanji, what do you want to say?

SHRIMATI JAYA BACHCHAN: Sir, it is a matter of great urgency. A girl child
has been raped ...(Interruptions)... %, T AT TeAd qTdd T I IE BIg AT < aTe]
ISR,

SHRIMATI KANIMOZHI: A girl child has been raped and you are talking about
notice. What is this? ... (Interruptions)...

3t TN AT ([TR USY): WX, U 3MMU S AR Pl a1 A AIorgl
..(TAT)....
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MR. DEPUTY CHAIRMAN: You see, any subject can be discussed. Have you
given a Zero Hour notice? ... (Interruptions)... 3 qehl STRT 3ffaR e <=1 Ay e

SHRIMATI KANIMOZHI: No, Sir.

SR ST T2 R, IE A1 Teid 91d 31 U8 R Bl Al o dTell 9l 872

sft IRAS ETRRN RIS ST &, faeel): W), BR 99 W AR 9T & g5 &
|1 UHT AT ... (TIETH)....

it ereR g el (doT9): TR, STEaRI # I8 M T B ....(HIUTH)....

ot aast gerh: o9 ool feft % selt & YEH o T8 ¥® TS B
..(STIHT)....

STt YopehT TAeRY (3T TRen): W), BAR 9% H IF 991 81 R8T 27 ....(WALM)...

3t TR fiE gl W%, IR 9T @ BIS! 9= & AT Sil g7, 98 B9 Wad oy
I 1 &1 14 B ....(FALH).... TAH AINCH S DI R I 87 ... (FGEH)....

37t 31t 3FaR IR (MER): ¥R, I8 954 foar &1 fava 21 ... (aaem)...
sft AT STATSA: AT SUAHTART S, 3T 39 AN D G A Aoy |

MR. DEPUTY CHAIRMAN: If all of you stand up and shout, I can't understand.
If all of you stand up and shout, I am not able to understand ...(Interruptions)... All of
you sit down. Why are you shouting? Please sit down ...(Interruptions)... Let me listen
to Kanimozhiji. ...(Interruptions)... That is what I am saying. I called her. I don't want
your recommendations. Listen, I don't want any recommendations. I had already called
Kanimozhiji. I only asked her whether a notice has been given or not. You could have
said 'yes' or 'no' ...(Interruptions)... 1 only wanted to know that. All of you sit down.
Kanimozhiji, you raised the subject. I asked whether you have given a notice or not. Your
duty is to say 'yes' or 'no'. If this subject is very important, you should have told me that

it is a very important subject.
SHRIMATI KANIMOZHI: That is what I was saying.

MR. DEPUTY CHAIRMAN: Then why are other Members shouting?

...(Interruptions)... Jaya Bachchanji, please sit down. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, because it is a very important issue and they want
to support it, ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Sitdown. ... (Interruptions)... Shrimati Jaya Bachchan,
sit down. ...(Interruptions)... Shrimati Jaya Bachchan, sit down. ...(Interruptions)... You

sit down. ...(Interruptions)... No; I am. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, she wants to support it. ... (Interruptions)... Because

she wants to raise it, ... (Interruptions)...
SHRI PARVEZ HASHMI: Sir, she is making a request to you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I don't want your request. I already allowed her.
...(Interruptions)... Sit down. ... (Interruptions)... Sit down, sit down. ... (Interruptions)... 1

am not allowing you now. ... (Interruptions)... Sit down. ...(Interruptions)...

DR. K.V.P. RAMACHANDRA RAO (Telangana): Sir, I gave a privilege notice...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me deal with this. ... (Interruptions)... I will come
to you. ...(Interruptions)... Sit down, I will come to you. ...(Interruptions)... Sit down.
...(Interruptions)... See, 1 want to tell you that when I already allowed a Member to
speak, then others should not interfere, either for or against. ...(Inferruptions)... 1 already
allowed Shrimati Kanimozhi and others should then not interfere to create confusion.
...(Interruptions)... Tell me, what is your point? ...(Interruptions)... Shrimati Jaya

Bachchan, you sit down. ... (Interruptions)...
SHRIMATI JAYA BACHCHAN: Sir, I am associating... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No; I am telling you that you should not stand up.
...(Interruptions)... You sit down. ...(Interruptions)... 1 will allow her if she wants. But

why should she stand up? ... (Interruptions)...

SHRIMATI KANIMOZHI: Sir, she is also associating herself with the issue.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Pardon. ...(Interruptions)...
SHRIMATI KANIMOZHI: She is also associating herself. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Then, you sit down. ...(Interruptions)... Shrimati
Jaya Bachchan will speak. ...(Interruptions)... Then, Shrimati Kanimozhi, you sit down.

...(Interruptions)...
SHRIMATI KANIMOZHI : No; I want to speak, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What are you talking? ...(Interruptions)... Then,

Shrimati Kanimozhi, sit down, Now, Shrimati Jaya Bachchan. ... (Interruptions)...
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SHRIMATI KANIMOZHI : Sir, 1 will speak and then she can associate herself.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you saying? ...(Interruptions)... You both

can't raise it at the same time. ... (Interruptions)...

SHRIMATI KANIMOZHI : No; no, I am just saying that she will associate

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I am saying that I will allow her later.

...(Interruptions)...
SHRIMATI KANIMOZHI : Okay, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... Sit
down. ...(Interruptions)... That is why I want to listen to it properly. ...(Interruptions)...
I understood that it is some important subject. ...(Interruptions)... That is why 1 want
to listen to it properly. ...(Interruptions)... That is why I want others to take their seats.
...(Interruptions)... 1 also said that I will allow Shrimati Jaya Bachchan after Shrimati
Kanimozhi. Therefore, she should not stand up. ...(Interruptions)... This is all what I am

saying. ...(Interruptions)...
SHRIMATI KANIMOZHI: Thank you, Sir. ...(Interruptions)...
DR. K.V.P. RAMACHANDRA RAO: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN : No; you sit down. ... (Interruptions)... 1 told you that
I will call you later. ...(Interruptions)... Sit down. ...(Interruptions)... Now, what is your

point, Shrimati Kanimozhi? ... (Interruptions)...
SHRIMATI KANIMOZHI: Sir, a four year old. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Pardon. ...(Interruptions)...

SHRIMATI KANIMOZHI: A four year old child had been raped yesterday.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: A four-year old child, My God! ...(Interruptions)...

SHRIMATI KANIMOZHI: And, she is in the hospital. She is injured. The child
was bleeding, and the mother found it and tried to stop it; this was in a slum in Delhi.
...(Interruptions)... This is not the only incident which is happening in this country. It is
happening in so many places and, still, there are incidents of child abuse and child rape.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: My God!

SHRIMATI KANIMOZHI: We are not very sensitive to it. ...(Interruptions)... 1

think the Government has to take this as a very, very serious issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, I agree. ...(Interruptions)...

SHRIMATI KANIMOZHI: I think, we need stricter laws and we have to do

something about this.
MR. DEPUTY CHAIRMAN: Yes, I agree. ...(Interruptions)...
SHRIMATI KANIMOZHI: There must be more awareness about it.
MR. DEPUTY CHAIRMAN: I agree. ...(Interruptions)...
SHRIMATI KANIMOZHI: And, this is not a stray incident. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: A very, very stringent action should be taken.

...(Interruptions)... Sit down I will allow you. ... (Interruptions)...

SHRIMATI KANIMOZHI: The child will be scarred for her entire life, emotionally
also. Thank you, Sir.

MR. DEPUTY CHAIRMAN: My God! Now, Shrimati Jaya Bachchan.

SHRIMATI JAYA BACHCHAN: Sir, thank you. This is not the first instance.
P ggdl W 9gd SIIEl IR IR AT Bl sihdl & A1l IR g7l 2l Sir, this is
terrible. I have been asking for a discussion on child protection and on the whole of
women's issues. We have never discussed it. I, and several others, have given notices
many times but we have never ever brought it and discussed it. We discuss on all kinds

of atrocities but never against women and this is about a child, Sir. This is absolutely....

MR. DEPUTY CHAIRMAN: Yes, yes. But, regarding the discussion, anyhow, you

have to give a notice. You give a notice. I will convey the feelings to the Chairman.

SHRIMATI JAYA BACHCHAN: I beg your pardon, Sir. I had given notices not
only in the last Session but also in the sessions before that. [ have been giving notices, but

now [ have given up.

MR. DEPUTY CHAIRMAN: No, no; don't give up. ...(Interruptions)... Don't give
up. There are two things.

SHRIMATI JAYA BACHCHAN: Whenever we give a notice, it never comes up.

...(Interruptions)... I need a discussion. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, yes; on women and child issues, the demand is to
have a discussion, and the hon. Member said that she has given notices a number of times.
...(Interruptions)... 1 think the Government will also agree to that. I will convey your
feelings to the Chairman. ... (Interruptions)... We can have a discussion. Then, the second
point that I would like to say is please ensure that a very stringent and strong action is
taken against the culprits regarding this incident of rape of a child. ... (Interruptions)... You

please ensure that strong action is taken. ...(Interruptions)...
(5 JE&AR AT Thdl): fSCT TIRAT W18, 9 ARE & ST STe= JURTE Bl &9

Ps ] H a7 fY BRA © 3R AMIHT I8 Ul AMTAR BRAT I8 © [ IRPR 39 R TS
H PHS B AT b T8d BIRATS BN ... (TIET)....

MR. DEPUTY CHAIRMAN: So, kindly inform the House also what action is
taken. ...(Interruptions)... Please inform the House what action is taken because it is a
very serious matter. Jayaji, I am requesting you that you give a notice again regarding this

issue. And I am sure...
sft I g1 9T ([TR U<W): WY ...(FAUH). ..
SHRIMATI JAYA BACHCHAN: I will bring back the copy of my notice.

MR. DEPUTY CHAIRMAN: No, no; that is not needed. What is over is over. [ am

talking of giving a fresh notice.

el ST g=aq: IR, U8 1 Uieetd 81 What is over is over is the problem. This is
the problem, Sir.

MR. DEPUTY CHAIRMAN: Now, you listen to me.

el ST 9= A Rey 7 o8 fur {6 89 dedierd B T dgdhidbTd Hed
N %QI

it SgRruTafcr: 39 A a1 YA L (@ag). .
A YEAR AT AHa: AR, BRATS ...(TAI). ..

Sl ST goae: Y HRATS R FIA? ... (FAL)... F ST =re<h § % 3
RIT HRATS HRA? ... (FILT)....

MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)... Jayaji, my advice to

you is,...
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sft AEHIE 3rell W (31T UQeN): W), ... (HAUH)...
*E'“L';‘L;“'I'L“]'“ i st S Sases l._m'l.:n.'r.r

MR. DEPUTY CHAIRMAN: I told you that I will allow you. You sit down.

...(Interruptions)... You sit down.
it AigE el WM R, FRT A Bl ... (FFEH)....
'!’:-_|:L'_|i:'.|;q.}-_r:| _‘1.-:_’4 Ve o e z0l& u:l: Aadea -_||+j|_.]_

MR. DEPUTY CHAIRMAN: Mr. Mohd. Ali Khan, you are behaving too much, I

am telling you. Every day you are doing this.

sft Higwre Srelt @ #RT I B ... (aaT). ..

[fodadan) 8500 e (A 18 deas liaT] g

MR. DEPUTY CHAIRMAN: I told him, I will allow. ... (Interruptions)...
sft AigwIg 3relt @ : 9 AIfed faar 21 .. (cuaem)....

EZ__[;-J_;.u;}_.f__« Ly oy 5 e i d e sas ._.h.:._ht
MR. DEPUTY CHAIRMAN: You sit down.

st Aewe el @M IR, RBR T H.... ... (Interruptions)...

e

I!I_..-.-l::w:_l.-ia_n.l_‘n.n}....___&n ~alE5 a0 _’;I.Eu_}-.. b e :l;ll'_'-"- ﬁ T I__dLi:_n._:l"‘l_

MR. DEPUTY CHAIRMAN: This is not the way. I have noted a number of times
that Mr. Mohd. Ali Khan is misbehaving. I am telling you, I will have to name you. Sit
down. ...(Interruptions)... I have already told Dr. Ramachandra Rao that I will allow him.
So sit down. But before that, I have told Dr. Subramanian Swamy that I will allow him.
So, I have to go by what I said. Now, Jayaji, my advice to you is, your request or demand
for a discussion is very genuine. I also fully agree with you. But there is a procedure.
That is all what I said. For such a discussion... ... (Interruptions)... For such a discussion,
you have to give notice. The hon. Chairman has to admit it. The BAC will consider it
and allow time. There is a procedure. Please give notice. Now, Dr. Subramanian Swamy.

...(Interruptions)...
DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, I want to say something.

MR. DEPUTY CHAIRMAN: I will allow you after Dr. Subramanian Swamy.
...(Interruptions)... On this subject?

FTransliteration in Urdu script.
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DR. NAJMA A. HEPTULLA: Yes, Sir.
MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, wait. Yes, please.

DR. NAJMA A. HEPTULLA: Sir, she has given notice. You can suo motudecide to

have a discussion on this issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have already said in the House. Najmaji, I have
already said in the House. I asked the Government, and the Government has no objection.

That is why I said, you give notice.

Anyhow, notice is needed. That is all what I said. Now, Dr. Subramanian Swamy,

what is your point?

DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, Sir, the point
is that I have been asking and giving notices for a discussion on a matter which has been

loosely talked about in the public, which is of great national importance.
MR. DEPUTY CHAIRMAN: What is the subject?

DR. SUBRAMANIAN SWAMY: That is the unanswered questions on Mahatma

Gandhi's assassination.

MR. DEPUTY CHAIRMAN: Your Zero Hour notice is admitted. It is there. It is
admitted. Sit down.

DR. SUBRAMANIAN SWAMY: Yes, Sir. Let me say...

MR. DEPUTY CHAIRMAN: No, no; since it is admitted on Zero Hour, you cannot

say now.
DR. SUBRAMANIAN SWAMY: Then, Sir,...

MR. DEPUTY CHAIRMAN: I will call you. Sit down; sit down. It is there in the

Zero Hour. Now, Ramachandra Rao.

DR. K.VP. RAMACHANDRA RAO: Mr. Deputy Chairman, Sir, I have given a
notice of breach of privilege under Rules 187 and 188 of the Rules of Procedure and

Conduct of Business...
MR. DEPUTY CHAIRMAN: Okay, okay; when did you give the notice?

DR. K.VP. RAMACHANDRA RAO: Sir, my prayer is that the MoS for
Parliamentary Affairs, Shri Mukhtar Abbas Naqvi, for permitting his Members to go to
the Well ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay; now you listen to me. It is with me.

DR. K.V.P. RAMACHANDRA RAOQO: Committed a breach of privilege of the House
and its Members. ... (Interruptions)... Sir, you must come to my rescue.

MR. DEPUTY CHAIRMAN: Mr. Rao, you please listen to me. Your notice is with
me. It will be examined by the hon. Chairman, and the result will be intimated to you. Sit
down. ...(Interruptions)... Yes, it is there. Now, Zero Hour. Shrimati Viplove Thakur.

A Aigwg Srelt W: (St TR AR, ..

DR e e e e s S i S e -‘“‘:T“IT
MR. DEPUTY CHAIRMAN: What is your problem?

sft AewIg orelt @M: St I9-AT ¥R, Mallanna Sagar Project, S AT H g,

T TRGR fHAm & SHIM SaRa 8Ifel &Xd Udh Fe | 981 9 ... (FGET). ..

~IESL g Pallanna Sagar Project, s s Gee seis 55 s olA e Sesa ‘—_IUéJT

P VUL [ - N . A N T SRt DU L PR L1 = SR
C—(mdstan) e s
SHRI DEREK O'BRIEN (West Bengal): Sir, we have given notice for Zero Hour,

and he is speaking without notice! ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Have you given notice? ...(Interruptions)... Have you

given notice?
it Aigwe 3rell W fha URTee™ B <8 £ ... (aum). ..
[t 08 O el S 1A S Jaae Gl ] 4
MR. DEPUTY CHAIRMAN: Mr. Mohd. Ali Khan, have you given notice?

sft AigwE Sl WM THHE TERGwN SHAd! ...(FAUH)... el B &l Bl
...(FTET)....
0 S ot (i) S 0 o ) Sei S rgld e daaa ....ﬂ..n’}\
T—(aditae)e =
MR. DEPUTY CHAIRMAN: Let him give notice. ...(Interruptions)...

37t HigH g STell WH: TR, AR IE JATd] & [ STAD! ....(FaEH). ..

R SV B X S § P P W) E G pe e u‘-ﬂjj‘

MR. DEPUTY CHAIRMAN: You give notice.

i} ArewIg 3ret WH: Jford SSIaTs &R W&l Bl ... (). ..

fTransliteration in Urdu Script.
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._.{L"_hn.l:m-}__s __ﬁ_:_}s C—':'I'_-EL I_.:-G—IHE ._.-"'__:J_‘}_i' :,;:JL'L _’b Las s aTIL"la_.. :"I—
MR. DEPUTY CHAIRMAN: Mr. Khan, you give notice.

sft AiEHe el @M: W), H9 Afew fewr B .L(@aum)... w1 At ®l
..(GHT)....
P e L E - R R T e e e )
J S ER .
MR. DEPUTY CHAIRMAN: Under what rule? Is it under Zero Hour or some

other?
sft AETIE el W SR SifaR & forg B ... (caaem)....
e e L sl s Ol e Sasa clia] “If‘
it SYHHMRI: 3R I8 SIRT 3faR & oY &, @ it is not in the list today. You can

approach the hon. Chairman for tomorrow. ...(Interruptions)... Now, Shrimati Viplove

Thakur. ...(Interruptions)...

7} WIEHE 3fell @H: AR, I8 98 important &1 ....(EEM)....

T_.._{xl-_'m'..'l.'..q"j._. — -.:._._’.3_;.1..-;' R PP | L.'IJ'; LI HLE:..]%_

You may meet Mr. Chairman. ...(Interruptions)... 1t 1s not allowed. Please go back
to your seat. ...(Interruptions)... What are you doing? ...(Interruptions)... YT T4 =<
a1 QI ... (@EALF)... AT AR SR 8, A9 A I GG .. (Fae™).... Gfe I8 9ga
AUl HET 2, SAIOTY 3T TIRHT A18d A SR HeTY 3R Ih URT $9 & DI explain
&R SN ... (agm™). ..

MATTERS RAISED WITH PERMISSION

Exploitation of women by advertising agencies

st fareera STgR (femrad Taen): A SU|HMRT Heled, o7+l g+l g ard
21 18 2 {5 Al 81 a1 o= 21, 39 e} A, 39 Hgl H BIs ff 9 e g1 H 317 S qgeT
SEEIRCIERE 7{?’, Ig ft AfgaRl @ dignity 3R personality & IR ¥ B Rra=i I
advertising agencies g, 918 98 HhAR UUS odall &, ﬁ%ﬁﬁﬂ%mﬁlﬁaﬁﬁqﬁﬁ, Y
|G UG DI AT BT 3 IR I Y& 81 & Yol Y+ HIF & IR | FHadl 7 b 3
DI SR, AT MY IR & ST, 39 HaR 81 SRRl J g9R) 3iRdl & fex &
AT U1 HR 2T 21 37! fdege 9 fha1 ST A1feYl 39 TR Udh dvE T competition
Bl 381 81 § Udh M WR T8, G981 IR U 3IRA BAR UUS ofdell dI hiF AT I8! o fh
e # Y GeX o G 3R 99 6 ST B YBI, 1 98 SHB 99 H T o7 3R I8
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[t e 1<)

HIYH BIHR Tell 5| BAN <% H I FI1 81 X1 87 BAR] T8 WP BBl TS, BARI YATY
HET TS, TT&T TR 3R B AR FHS ST 1, SHBT b T e AT SIAT AT| 37 &Y
ST T competition T 31T &1 31T U AISFCH Bl I8l R 9 & oIy gorddisT &
R ToITST 31T JE1 21 I8l Ig o1d 3frs oft fop ST <t 9 STehl 2,98t ST U BT
Ifeq| | qeT aredl g [ Sl AT §9d! advertising B &, I AN SADT (a1 TN
B 52 9 fhd TR 81 7Y €2 I fham Gav 81 1Y €2 31 YeId © S 39 gordisT &l §g
[ERIIBIGH R

HEIed, § Y8 14 3MTYP A ST o JET g, Rifs Jo Ul 2 b 3R &1 &<
T B T 98 FAT AEH R T, 919 g8 eI ¥ o5 w8 oY gafere € 81 v 8,
Hifs FRT A1 Fiaern g, § Y TEl g1 TR I8 U Sl 9 9 7& 8, Al S e 7
RE! B, IHBT R BRAT AT T TOrATST D1 WeH BT A1V 377 370 Hreded Jfy,
S[OT 3TTeM T A Jfeql VAT aTdd Afgarell & 79 ®I gl Bl 8, I7ch AT DI AL
PIAT B, S9P foet § S Hra= a1 Beft B1 S 3ieR complex UaT 81T ® foh %9 o191
H BRI PIs Sadl 81 ©, 89 59 oI® el ol § I b PR 39 W R ve H MR
% 3R 39 TRE & Ulsacd Bl 997 | U AR 7 IRE Bl advertising agencies HI &
Gy

it A agadt (Fed TeR): A, A W Bl 39 vy A Hag Ha1 gl

3 §9F TaE (TERTE): HEled, H Wi 31 9 vy & Wag AT g

il Torit wifee (WERTS): weted, § off W &l 39 favy 9 dag we g

Sl ST SeEe (STR USE): HEIe Y, H W W9 a1 39 vy 9 dag el g

S1. 31 FUR ATt (FER): 7815y, § N w93 31 39 fawg 9 dag d=arg|

it FReT IR (SR <) wEIey, # fl W o 39 favy | Hag wxan g

37t <F wreprer gt (TR T WIS, § ot W o 39 vy | dag wRar gl

31, F5uTe g A1ea ([TR Iewn): 78Ry, H i W & 39 vy 4 dag dxar gl

ot W 7= e g (f9em): weiea, § i W &) 59 fawy & dag e gl

STl wEH e WA ([FER): 7815y, H i Wd 1 39 f9va 4 dag ol g

e} FAER FeAH (ITR T<30): Feled, § Wi W &l 9 v 9§ Hag pram gl

Sian o fogdnpe el 8 A g e oo e (s g 1) pales Spia ﬁﬁ-"j&]f’

[ o 55

fTransliteration in Urdu Script.
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised by
the hon. Member.

SOME HON. MEMBERS: We all associate ourselves with the issue raised by the

hon. Member.

Need for development of roads in rural areas connecting to urban areas and giving

priority for developmental works in settlements of weaker sections

BT, ARV ST (T TS2): AT SUAHTYT Sft, H 7ial & &Telrd & IR |
3R SR ¥ T81 W S J¥ehel &, 591 99 I1d1 BI 3R A DI LT AR BT A8l
% B9 ST € fop feegaT TTiai 3 997 a1 © iR SMTar™ & IR 991 Bl efe F &b
HR 1 O Ugal DI &, [ 3171 1 U 719 T, ST81 uga 3 4fed sl 81 3R =_4ma
P 1 # T-AT] P BRI I IR R A B I 2] 39 BRI WRY B dheilh B
P BRI IERI AP Yg a1 bl 81 Sl &1 AT W1 g P AN SR b FHG § A
ST & 91 S8 Jiagmd TEl el Uil §1 59 YhR 9 ai § Sl g6 g, S9 q9de 3
S TR 99TaC 8, Sil #91gR a3 Bl g1 §, il BHGIR a1 B 8, R STl bl &,
STESIfT & T B 2, Tt s91Eael § a)41d & 1 § 1, dius iR SHd BRI A
B qreft SHTRYT TR &1 F99 g9 Bl H 3P A9 F GRGR A Jg SIS HRAT
TS § o S Ul B9 U8 |3l U1 TS AISHT BT §9 UPBIR BT TS [T o7 3R
R SR A$h TSI 36T i1 2, YUra B gt 2, fhy I FHI Sl b 15
T off, S YoI-gfernsii & foy deacy a1 SR & R $R &1 11 o1, &<t ga-
gferaTd 8T q1g 1S 2fT1 S ugel HgT WAl UM qed YISl & ded Td 9 T of, 37
HSHI & SR Sl §d 9 T, Jforarg a1 &, ISPl $aT Io BT STexd ol 374 Sl 75
ASh 99 Y&l 8, STH I UG A1 Siod] I o TTial W IREART M= &1 Hah|
3l § freel SIfFER IR IA4aR &1 ial # 731 21 g8f § <=1 {6 Iqa™ &1 S gEel
Mg B, 987 DI 81 DS g IR AU ®I 1 AT §, S el § g1 ¢ 5T &
RO A I8 G BT AT &1 S 19 DI AT TTHT 15-16 TR Y 81 39 BRI 7a]
H BIES 3R 3 FARIS | IR dd uga ft gfewmat 81 oran 21 fdaR & T |
fSeIRTTE & g & 7171 21| 981 §+ <7 fh TN RT3l § 39 YR & BTelTd & b I8i )
ST R &1 TT 21 TRBR B AHTT G DI Sl AT &, AN S DI Sl AT 8,39
AT H €} ST arell STHIF &7 ST b1 8, AT 71T 31rarsy & forg <t 5+ <) o1 arell 2,
ITH TiETerd &1 i UTaem B a1ty
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oY Tad At (Fe Uewn): HEled, H 9 fIW & Wi 310 & 9 bRl gl

Non-payment of wages and failure to deposit provident fund amount

of workers by Western India Shipyard Limited

SHRI SHANTARAM NAIK (Goa): Sir, there is a strike of the Western India
Shipyard Union going on in Goa with three members on fast unto death from yesterday.
The Western India Trade Union, duly registered under the Trade Union Act, having a
majority characteristic which is working on a berth on the Mormugao Port Trust in Goa, is
on a strike. There is a need of urgently protecting the jobs and livelihood of more than 315
workers of the company and thousands of their other family members who are the local
sons of the soil, the 'Bhumiputras' of Goa. The ABG Western India Shipyard Ltd. (WISL)
engaged in the business of ship repairs and ship building is one of the largest Floating Dock
of Asia, ISO 2001 which is engaged in ship repairs and ship building having exclusive
expertise and acumen in this Trade and Services. The Western India Shipyard Union is the
leader in the ship repairs and ship building industry having a formidable pool of skilled
workers and competent workforce at every level in its organisation. Sir, the situation of
the Shipyard is becoming worse day-by-day resulting in heavy loss of salary and health
of the workers and their family members as their salary for the last four months has not
been paid. The Provident Fund of the workers has not been remitted to the Provident Fund
Commissioner's office. The income tax deducted from the workers' salaries has also not
been remitted to the income tax authorities. Under such circumstances, the retirement
benefits such as P.F., Gratuity etc. have also not been paid to the workers. Whereas, as
regards the plight of the heirs and family of the workers, who are already dead, less spoken
the better. The ABG Group has shown its helplessness in continuing the operation of ship
repairs in this regard. Sir, 90 per cent of the workmen have availed bank loans whose dues
towards monthly installments are pending for months. As a result, the Damocles Sword
of loan recovery and future litigation is hanging over the head of these workmen. That,
on account of heavy burden of non-payment of salary, pending bills, enhancing rate of
interest has resulted in prevalence of frustration among workmen and the same is self-
evident from the fact as some of the workmen are thinking of committing suicide. I would
also like to urge upon Shri Nitin Gadkari, the Minister for Shipping and Transport and the
Defence Minister, who is of our House, to intervene in the matter and find a solution to

this problem. Thank you.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the Zero

Hour mention. And, I urge upon the Government to immediately intervene in this matter.
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How long these people should be allowed to be under starvation and destitution. The

Government must intervene.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I associate myself with the

Zero Hour submission made by hon. friend.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the Zero

Hour submission made by my colleague.

SHRI RANJIB BISWAL (Odisha): Sir, I also associate myself with the Zero Hour

submission made by my colleague.

Use of money in elections to Rajya Sabha in Jharkhand and Karnataka

2} Aol PAR (FIRWS): HBIGY, BT 81 H RS P o7 AT GG H AT & o
T g AT BT B AW IR Bl &, 98 ART FaRAT TR Yo Blell gedl 5| H HHG Bl
AT =TET § [ 519 fAuTaehi 1 87 9 Ud 31 S deT e drhdi 3 39 9T H dic
ST Bl TAR 81 a1 ST qep1, 99 31 fArIdi B QR B4l & M IR g1 IR
o 1T {6 9 die 18T ST b MR A< vt Rt Qb dle | &H 3§ g1d Siid 1Tl

SIUHTH BT U GAUEY, ST hospital H |l AT, BT GATd & & 81 2013 H Teb AHell
H JhaH ¥ arrest [T AT 3R Y BIC H 24 €S P &R produce 81 (6T TATI §H TRE
I dIe ST ¥ 4 fhar T, Safe oid § 49 B8 7Hgads F gAd & & s
HATBR BT JATT fhaT|

HEIGY, el &1 8 Y& Audio/Video CD SR 8, FRIR |1t Uil defdl & fob IR =
gATG ¥ [GUTID] BT AT 1, gxeT gd 941 FHl & 9o fedT 1 g1erd # forTe gt
F TAVAYS & dIc WXBR & candidate b &7 H Sofarl & foTy 15T & U& Senior IPS
Officer, i1 ADG, Special Branch, Jharkhand &, @1 figa faam &1l CD & 98 |1 Ul
=Ierc & b ¥ AR &1 I8 IPS Officer U Aigell faemdes & Ufl Ud Ex-Minister ®1 d1R-
IR HIF PR ATerd Ud GHB] ShR T & & candidate & 1Y I ST & o ASgR
R BT Tl

HEIGY, 339 CD ¥ I8 WY 1% SMfeR 8l ® % U IPS Officer Al w1 & Raeiih
RIS QT 19 H BRIET &1 781 B I8 AT, Iieh ATerd Ud gH] &b STeiral Tab fagef) =T
Td P! ARl STt & Reaetmh 319 fewoft &1 7T o &7 27|

HEIeY, § He Bl g1 ATed g & I8 Rith 15y GHT B Geb AIc Siicr BT AHA
TET 8, Ifcth ST qHT BI TRAT BT A9 2, [T BT 8 H Uep AT W GAR b A
YHAR PR GBI 7, Sl S FHR A SIadx 3 & 915 TRl BT 9,000 HIIS F Wi
ATET BT bR AT T 8 AR fa<er 3§ dodb 84 {3l fawr ver 8l
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Heled, § 39 CD & Uil & w20 & srarmar ufider & =, #ff YoM Tat ATsia
Td 3= fquelt arsii 1 U a1 &1 & o 3ie” Goa1 w1l § 69s, fauel g1 & ar
311 & |3 1l B1 conscience TR I8 ATHAT BISI &, Igd-agd g=Iara|

it 31l 3FaR IRY: TR, $HP HIY H AIBR PI I B ANM3Y| I§ 984 THR
AT B ... (TaLT)....

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
this is a very serious matter. Jg Ygell GBI el g3l 2l

sft STRHTIRY: TE Zero Hour B ... (ITET)....

it ﬂaﬂﬂéﬁm:ﬂ—s’Zero Hour%,ﬁ%ﬂgwmwwg,@sﬂ
BSH BT AR &, FOTRI I8 95T ISR §1 3R CD B Al SIAT I8 suggest 3T, 37 CD
! fe@raR, 39 AR BI AfGH A FebTel <77 A1EY| I8 ygell ST 781 §all 81 X 370
oIaR § 99 WFR M 1 o fear = ol S99 aad Y 8§91 09 Siehd § Bal
o1, A9 9 <1 37 U8l 8¢ T | IT 39 AN BT Uh modus operandi 51 AT © -
AR MU AfHAY §RT SR Siiaq & foly THUAUST ®I gH&THI, SHd! ST
31X 379 candidate ®1 T, I8 @1 fdeg el undemocratic and unacceptable 21 This is

not acceptable.

o3 O s o Ul 18 iaa SN Sl i gl g e 1l T i aBE 'f"'-"-*.‘f]'
= . 1. - - Ul gt , 1. i
Chesgmmas gl bz 55 2 (53 o B o Ll amde g e e S
el o ile W B0 s g e S el gl o S1eSs S 55 o 0l LS
RSN PL ) FELN R I WA T TP ST WA Y. S\ R T R YO e i VRN TOL I T
et B S e (03 s 0 oG gt LS e S L g S e a0 S8 g
Sl el 21 a2 L8 modus operandi S9! 18 Giiad ) £ Ll
. Ly b - . . e N
_-"'_I'EIIL JJII u'IJ.JJS‘_ﬂ l;'..h.i.a.ll..':-_gs _:.:*] '__l._ll ,lh_'l d]_..—_—cl — .;.}-"5-—.15' =" -_J_'é
This is - — undemocratic and unacceplable J5JL 5~ (Llia S ) sl
[ not acceptable.

SHRI SITARAM YECHURY (West Bengal): We all associate ourselves with this.

SR YUTeRT AR (AT T e): HRIGY, | A1 He $ gaded | WA Pl Adg
B Gl

sft wrrelt et =1 (BRI ARG, H W A 9eW & 99 ¥ WY B A9
PRAT G|

fTransliteration in Urdu Script.
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it gxaw Bl R TS &, et wEld, H ft AT ey & 9o
H W B g B Gl

e fareera STgR (fRarad Uaen): Aeied, H Wl AFF1Y 9aw & gade H W& ®l
SEEERSIE

il A AGAST (T IS W): HEIS Y, H W AFG AR & Jaied A W Dl g
PRAT G

P AFAN A (BRAN): FEICY, 89 Ul AFHIG WS & gaaqed F @Y Bl
eg BR B

sft STRHTIL: Zero Hour SRS BI ST ... (GET)....

SHRI SITARAM YECHURY (West Bengal): We all associate ourselves with the

Zero Hour submission of my colleague.

31} [T el SIS : $9 G ¥ F& DI BT BH| gRI SYI .. (FALT)....
e e el S Qe e salien ul oy Al i aE l—=1-==-j+
I'__(Lllil.la)__r:ﬂ;...

sft STHHTIRY: Zero Hour SR B ST ... (IGET)....

il TRE Aed @OBR): AR, H Y8 el d1edl § [b 150 FH1 & Sl g1 ©, STD!
T A1 Al TS [T P G H U 59 RS B Gierell el Bl &Y A G S
HET IO1 T 8, 98 U S8 78| &l J1d JIRANT &b YT SHIRT 3ATER &, respect &, lfdh I
A HE BB IE & (b S U Wil 81 H ARBR W fadl o b g1 geral #
Ife B gpR &1 ) gierell s ©, 1 98 59 <% & oy agd 1R 81fl, 39 98 & forg
Igd TR 8RM S/fAY H SN dadl b A1 9aR1 -1 Sl 68T 8, 396! 1R |
I AR ... (TAET)....

MR. DEPUTY CHAIRMAN: Okay. All right.

SHRISITARAM YECHURY: Sir, I want that that CD be given. The matter should be
properly investigated. The guilt should be established and the guilty should be punished.

...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): The House Committee should look

into it. ... (Interruptions)...

D B HATG & I Al dAqT NS B HATAT H Ao HA
(# TR A THd): TR, AR GG 1 Sl I SIRES 31X HUICd &b I5d T4
AT & Haeg H ISR B ... (). ..

TTransliteration in Urdu Script.
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SHRI ANAND SHARMA: It is not the Election Commission, it is the Government
that is doing it. ...(Interruptions)...

it §t.%. RIS (@uiied): W=, AT I W B ..(@aE)... sRar Iy
A 21 ..(TaE)....

sft STTafa: @i ... (aras). ..

# YR FEN AHAT: W, YS! I I8 & b AT AN R G719 AN B
fereaaad ...(@ag)... g1 AR F HHBS IR 89 F9 B [J2aM9 Bl 89 FGh]
el 1 TRE | A AN & FHBIS IR IHD! [TLGE-IAT T S B BT Dls
PR I &1 STET I ... (FGET)....

1. I I A9 (SR TS2): TR, ST SRATOM H B3N 2, I8 unprecedented Tl
...(STIET)....

4} AR A AHA: F N TRES W S DR AT G| ... (FIAIH)....

it IUHHMRI: MY FF I8 TSV ... (FFEM)... AT FHAY .. (&AEH)... $TH]
gl ...(agm ). .

3} YR A THd1: ST AT eI - Sl 1 Pel 3, G1 oIl © b a8
T F W Tl ...(FAIM)... I8 Fedls ¥ R 2l ... (FAYH)... IFH dava 1 PR
AT AERT PIs LS., BIs I AT proof <o 8, a1 FfTad IR @R <t ufesar 2rf,
SHP ATAR HIRATs BT ...(FIEH). ..

MR. DEPUTY CHAIRMAN: Okay. You can give the CD to the Government.

...(Interruptions)... Now, the matter is over. ...(Interruptions)...

SHRI ANAND SHARMA: No, Sir, a House Committee should look into it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Rangarajan. ...(Interruptions)... The hon.
Minister has already said that they are ready to examine the CD. ...(Interruptions)... Let
the CD be submitted ... (Interruptions)...

it Weged Agdal: IR, U1 ERATOM H Y g B ... (RAYM).... AR, TART AR T
o v ... (agm)....

WM. YW MU dled: IR, SRITM drell I o 599 9 Sa1eT 19R Bl
...(TTET)....

MR. DEPUTY CHAIRMAN: Ramgopalji, ...(Interruptions)... No; no. It is over.

...(Interruptions)...
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SHRI ANAND SHARMA: Who will examine the CD? ... (Interruptions)... A House

Committee should look into it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. That is over. ...(Interruptions)... The
Minister has already said that the Government is ready to ...(Inferruptions)... Please
listen to me. ...(Interruptions)... With whom are you fighting? ...(Interruptions)... The
Minister has already said that if he is ready to submit the CD, they will examine it.
...(Interruptions)... So, sit down. ...(Interruptions)... That is over. ... (Interruptions)... That
is enough. ...(Interruptions)... No; no. I cannot listen to everything. Let him submit the

CD. ...(Interruptions)...
SHRI ANAND SHARMA: *

MR. DEPUTY CHAIRMAN: No; no, such remarks cannot be allowed.
...(Interruptions)... That will not go on record. ...(Interruptions)... Okay. Let it be
submitted to the hon. Chairman. Now, sit down. ...(Interruptions)... Let him submit it to
the hon. Chairman. ...(Interruptions)... Sit down, please. ...(Interruptions)... Okay; okay.

...(Interruptions)... Now, Shri Rangarajan. ... (Interruptions)...
Problems being faced by students in getting education loan

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I would like to bring to the attention
of the House the problems relating to educational loan. This has two aspects. One is

relating to the sanction of loan and the other is relating to the recovery of loan.

The education loan should not be equated with other loans. It is an investment on
the youth of this country. None of the banks, which show so much enthusiasm to create
awareness about home loans and car loans, have come forward to create awareness about
educational loans. The Branch Managers show no empathy to the students who approach

them.

The Government has announced 100 per cent interest subsidy to the eligible loan
borrowers. But, in practice, MHRD gave 20 per cent interest subsidy, shifting the 80
per cent interest on the borrowers. The Government is not paying that interest subsidy
and the loan is treated as NPA. The total mishandling of the subsidy has caused a lot of

inconvenience to the students.

Sir, on the recovery side, certain shameful things are happening. Now, the State
Bank of India has started selling their educational loans to the Asset Reconstruction

Companies. As a result, the Asset Reconstruction Companies are approaching the

*Not recorded.
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borrowers like Shylock of Merchant of Venice and threatening the borrowers. In one
case in Tamil Nadu, the borrower of the educational loan, who was not able to bear the

harassment, has committed suicide.

In view of the importance of educational loan, which alone can help the Backward
and the SC and ST communities to go for higher education, I suggest that the Government
should issue the order to banks that they should not handover these loans to the Asset
Reconstruction Companies. The Special Credit Guarantee Fund should be created to
enable the banks to claim their loan portfolio. Number three, 100 per cent interest subsidy
promised by the Government should be disbursed to banks without any reduction. Number
four, the education loan account, in case of default, should not be accounted for under
NPA. Thank you.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, about ¥ 8.5 lakh crores of NPA by the big

corporates are being given a holiday....
MR. DEPUTY CHAIRMAN: I agree ... (Interruptions)...

SHRI TAPAN KUMAR SEN:....and the task of recovering study loans from
students is being handed over to the Asset Reconstruction Company. ... (Interruptions)...

Is this the approach of the Government? ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Yes, yes. I fully agree with you. ... (Interruptions)... Mr.

Rangarajan, please sit down. ...(Interruptions)... Now, you sit down. ..(Interruptions)..
SHRI TAPAN KUMAR SEN: The Government must respond. ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I also associate myself
with the issue raised by the hon. Member. ... (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the issue raised by the hon. Member. ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 1 am going to
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make a suggestion. Let me say something about that. You sit down. See, the point is,
Mr. Minister, this is a very serious issue. A number of cases has come to my notice also.
Especially, the weaker section, Scheduled Caste and Scheduled Tribe students take loan.
After taking loan, they complete their studies but they are not getting a job. Because they
are not getting a job, they are not able to repay the loan, and the banks are harassing them
like anything. To me also, some students came and they wept before me. They, actually,
cried. Therefore, I think, something has to be done. I, personally, feel it is very, very
serious. I would request you to bring this matter to the notice of the hon. Finance Minister.

Something has to be done.

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with your

sentiments. Please urge them to do something.
MR. DEPUTY CHAIRMAN: Yes, yes; I have asked them.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I also associate myself

with the issue raised by the hon. Member.
MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Swapan Dasgupta.
SHRI A. NAVANEETHAKRISHNAN: One minute, Sir.
MR. DEPUTY CHAIRMAN: You have associated with it. That is enough.

SHRI A. NAVANEETHAKRISHNAN: No, no. Our hon. Chief Minister, Amma,

has provided financial assistance to 17 students. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; it is on record. Shri Swapan Dasgupta.
SHRI A. NAVANEETHAKRISHNAN: The other leaders may follow that.
MR. DEPUTY CHAIRMAN: Shri Swapan Dasgupta.

Report of Shyam Benegal Committee on Central Board of Film Certification and

Government's reaction thereto

SHRI SWAPAN DASGUPTA (Nominated): Sir, I want to raise an issue which has
the potential, if left unattended, to have a very serious effect on a ¥ 250 billion industry,
and I refer to the film industry. I am referring mainly to some of the controversies
which have affected the Central Board of Film Certification. This is not an indictment
or a questioning of any individual, but of some of the norm, which have affected this
institution. The element of arbitrariness, which has crept into policy-making, is very,

very disturbing. For example, Sir, we have had, only in the past few weeks, one film,
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namely, 'Udta Punjab’, — may not be a film which I, personally, would like to associate
with —where we have a bizzare situation of the CBFC making 89 cuts and the Bombay
High Court releasing the film with only one cut! Now, between 89 cuts and one cut, Sir,
there is a wide difference. It smacks of a degree of arbitrariness. In any case, the norms
which govern film certification — the word 'censorship' should not be used really —
are subjective. It depends on interpretation of what constitutes morality, what constitutes
decency, what constitutes sovereignty, public law, etcetera, etcetera. It is subjective. But
if the subjectivity extends from one extreme to another — between 89 and 1 — certainly,
this is a cause for intense alarm. I think the Government, in this case, have a right under the
Cinematography Act to, actually, determine the norms. We have had various committees
which have been appointed from time to time. We had the Khosla Committee in the 60s;
we had the Mudgal Committee, some time in 2013, and now, recently, the Shyam Benegal
Committee Report, which, unfortunately, has not been made public as yet. Especially,
given the fact that many of these have the potential of destroying India's reputation as
an open society, even a small incident can do it. So, the issue really is to what extent the

Government should, actually, come out, lay down norms, establish certain ...(7Time-bell
rings)...
MR. DEPUTY CHAIRMAN: Time-over. ...(Interruptions)... Time over.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI K.T.S. TULSI (Nominated): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, Shri Shyam Benegal was our
colleague. He was here with us in the House. If there is a report by him, I think, you
should also make an effort to make sure that that is made public. ... (Interruptions)... Why

are you not making that public as to what is said in that report? ... (Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself and hope for

some ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Shwait Malik.
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Concern over declining flight operations from Amritsar international airport

it Taa Aferdh: fSET TR AR, | 319! SMHRY g b 3170 931 U g Hecayul
Y TR i & oI G493y f&am 81 ¥R, $3Y &, 'Rise and fall of Amritsar International

Airport, Guru Ram Dass Jee International Airport."

TR, I YIRUIC 3MMSIGT & Ugel, before 1947 |, B &R I8 ¥l 399 YIRUIC I I
FHIHR & forg forae frar o, SHH 39 TIRUIE 1 980 91 ANTET 8T 81 IHF a8 19
ST UTET 1 ARBR 378, AR 519 IFTAR H Bl & ol FATge I §s, A 39 QIRUIC
I primarily T SIS QIRUIC BT Gofl (Tl ¥R, g8 984 profitable flight 811 IHH
a1 § g=yaTe M A e e arorRf St &1, e a7 W i a8 ue
Q’ﬂ?‘tﬂé 2 which can be an alternative to the Delhi International Airport which can
reduce the traffic congestion from Delhi international Airport. 3 XIS WIRUIE
BT IOl 3T 1T 3R IH FHY s Fellscd S GHI I8l I Y sl TaHE 3ih S
Bl NP A BRI Q’ﬂ?‘tﬂé Pl elevate YA b f%fQ ST 500 m J 37fSreh BT investment I
Y o, Y T8I infrastructure T8A iGdT & - T8 YIRT fooist 8 3R B8R a8 &I

infrastructure %I

3T 2010 TP I8 YIRUIC T8 3! dve el g8 BIh] SCSI-ed FeAlscH TS
IR T profidable airport Tl g Q?R'lﬁé Eill potential sﬁlr?w 0N & Fife STHAWR H
AR WTEd § 3R B A1 91 3 BRI #1GTe] TR 31 I8 T IHd! aolg | 50 AT
fafTed o fecelt TaRUIed R A €, 9 Uolig 9 37d 8, offhd 39 TIRUIE & 91
conspiracy §‘F§I I Hon. Aviation Minister ¥ €, 3fIR Hon. MoS Aviation ¥} €, % 91
I9 TIRUIC I FATSCH Dl sabotage fHT 11 Ugel IR Sfeam o1 wege affem,
JOTHO FHTST Bl GRI ST off Rifs a8i U= UoTel &1 SHb a8 YR QIRASH Bl
FelTed ST 3R 9 Al 98 Sresl wefl| Sie aRdST | Felrdl, a8 9gd 38 weil, clfb
TEH-Udh PR $ I FASCH DI fEeet TIRUIS & AT divert fHaT 11 it M d&R QIRUIC
P potential BT conspiracy B & facel! TIRGIC Bl ATHIRIT B & ToIU divert fapam T
3R 519 ¥ SYHSR 318 7, 99 ¥ IR B FH 8l 1Y &1 SIYAAR 7 facetl-3rawr-
Tg-CREl &I Udh dgd ds! Faige o, IHDI MY SIel Idb Hifoy, 39 Gy
TIRATSE BT ST Ib BT, BRI ST ddb BITU| SIh g diefd & fob fha
profitability &fT1 I divert B & ... facel-MawR, Mqaar-facet, a8 fh smawr 4
ISHY aa SNl Bl

MR. DEPUTY CHAIRMAN: Time over. Time over. ...(Interruptions)...

SHRI NARESH GUIJRAL (Punjab): Sir, I associate myself with the matter raised
by the hon. Member.

WeR Yu@ad R féswn (dorme): 97, # 39 fawy | 310 39! associate BT |
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St foreera o1 (fBwmae uawn): W), H 1 39 fAawy & 31U MU associate
B gl
SN HEdwen U ([ABR): W-, H 91 99 fAwy A 31U 317U associate PR g

it vurfaoTa e SR (e<ivTe): W), § Y 9 fawy | o719+ YS! associate HIAT
=

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the matter
raised by the hon. Member. ... (Interruptions)... Sir, the GMR ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Renuka Chowdhury. ...(Interruptions)...
Shrimati Renuka Chowdhury. ... (Inferruptions)...

Concern over bulk transfer of teachers in Kendriya Vidyalayas

in Khammam, Telangana by KVS

SHRIMATI REUNKA CHOWDHURY (Andhra Pradesh): Sir, [ am raising a matter
of urgent public importance. Kendriaya Vidyalayas are being established all over the
country for the benefit of our Central Government employees and their children so that
we facilitate a uniform and quality education spread equally across the nation. Today,
unfortunately, Sir, in a new State like Telangana, disproportionately, a very few Kendriya
Vidyalayas have been established, and one of them is in my district in Khammam where
this Kendriya Vidyalaya was established in 2007. Surprisingly and absurdly, today, Sir,
the total strength of the school is 1,220 children, which means we have a predominant
profile of SC and ST children also because it is a reflection of the large population that

we have there.

Now, Sir, as per the actual teacher-student ratio, there should have been 52 teachers
in this school, but there are just 24 regular teachers, out of which — now you can hold
your breath — 19 teachers have been transferred through a bulk transfer order. They
have served for less than a year, or about a year, in this Kendriya Vidyalaya and only
five regular teachers are left working in this school. Now, as per the schedule, Sir, the
exams are going to start in August, 2016. How do you think these children would be able
to appear in these exams? Why has this discriminatory policy been put in place? How
can they be so unintelligent as to transfer teachers in bulk from a school that has been
established in a district with a large SC/ ST population? Because of this the children and

the school administration are feeling severely handicapped.

Sir, through you, I request the Government to take cognizance of this, issue
immediate orders and ensure that in future such ridiculous and arbitrary transfers do not

take place ...(Interruptions)...
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SHRI TAPAN KUMAR SEN (West Bengal): This order should be revoked.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: This order should be revoked.
...(Interruptions)... The teachers have to be put back so as to facilitate the exams and the

children. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shrimati Kahkashan Perween. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: I don't know if this is a reflection of
the wonderful new Education Policy that this Government is going to bring out.
...(Interruptions)... Thank you.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

sft v RiE 91T (STRIES): SuuTafy off, § ¥ W o1 339 favg | g drar

gl
SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised by
the hon. Member.

Need for toilets for women on National Highways

st dEde WA (RER): SU99URy i, 3fMueT dgd-agd  gfsham
..(STAGT).... H 31T [T Y& D1 IS ST R&1 €, T8 3Rl b AH-GHH I JST §AT JeT
21 T dRP WRPR "Wew YR, WY YRI" BT U1 W V& & - I8 TRT ST 8,
WAfpT TE TRWB FHAR I <@ AT & b TA.Q9. H AR el SR efiarerd S &
forg qRer et €1 S a1 O Gl H ol $HRe ST ISl § AT I 3 W Bl gared
PR, TG AU IR I WX UGN &, I9 399 BIRT 8leil &1 H Sb! WA Bl
3TYP AH W 3R TRBR I IE AR PR g [ TA.79. 7 &R Ura-urd fhalrdies )
3R 8T W eIl &, 98T IR Siaredl T o7 s Sy, Ry iRdl &l 4 feamdl &1
AT 9 BT US|

R, 39 S AIHRAT B G DR I &, IqD (7Y 319 2Aermerd] o1 Fafor Hre,
S B DI AW ST ARATRAT DI ST BT BT BY| ST AN B SRISTIRT G BRI A
HRBR W & A1 2 3R § I8 =18l g [P "Tqen IR, WY WRA" BT Sl JU1 377 @
T2 €, I8 [T Al AIHR BN, 19 ARG el H ¥ el SR 3IHT I8 FT adt
HTHR BT, STd FHR H 3R {7 A8 A URA 81 XE! 8, I aRe I W &1 sl
S21 a1l & A1 § =1E § b WRPR 39 W R &M <
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37t IR 121 SR (ABR): STAHTIRT ST, H W 1 397 fawy | Hag a1 g
sft faemR vare A (SR U9 ST Sft, § off W 3 39 vy | d9g
PRAT G|

it goiH Rig aea (SR u<en): ST S, ¥ o w0 a1 39 fawy 9§ Hag FHRar

gl
sft *f geprer gt (SR Sw): STHYRT S, § ff W @1 39 v | Hag R
gl

1. T5UTel g a1gd ([TR URen): ST Sft, § 9 W &1 39 vy 4 dag
HRAT G

37} 31t 3ER AR ([A81R): STFHTUL SfY, H i T DI 97 favy § Heg HRaA1 g

it ST 3ttt W ([TR U<¥N): ITFHTAR off, § WY w3 &1 339 favy | Hag FHrar

2l
T STET I T QTR ¥ PIPRIR Y P SV || W E i I EN -|'-|-'~’J‘[_
st DS S
3} §IF Toras (TERT): UGN SfY, H i W &1 59 9wy 4 Hag Hvar g
Sl faeera SR (fHTareT uasn): Sy[Hf Sff, H Al W &l 59 vy 4 dag
ERGIR
sft srmels foart (SR weEn): ITFHTA S, # 9 W 3 39 vy 9 d9g HRal

gl

ft uRAS BTt RIS ToreT &, faeelh): SuwTafa S, # oft W a1 59 fawg
H Hag Bl gl
3. 31fel AR e (fI8R): STwmafa Sit, § ) w3 a1 39 vy 9 dag d=ar

=
SHRI K.T.S. TULSI (Nominated): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I too associate myself with the matter
raised by the hon. Member.

FTransliteration in Urdu script.
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SHRI K.K. RAGESH (Kerala): Sir, I too associate myself with the matter raised by
the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I too associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised by
the hon. Member.

MR. DEPUTY CHAIRMAN: That is a very, very genuine demand. The Government
may take, note of it.

ITHEF B AAGI & I WA Al HHSHT B HAGI § AT HAl
(5 &R IR THd): A1 AT+ F797 {492 B 3R qa B1 &1 Arehivd fovar
2, B9 39 fawy & w11 w3t St & <1a9y S1avTd H_19Al

Alleged delay in payment of compensation to dalits in Gujarat

it e e (YR : SUFHIIT S, YOI & 3fax IR ferd @l Bl /R
W1 Sl incident BAT, AR QR <20 # U agd a1 d8eid] 74 1T AT, 3T 9 =] Bl
gfed §T Use o | SAT&T 81 Y 81 g8l U ORI IRBR - 8139 & &% Fold fdar o
o fIT=T 81 IHaT B, SIT 99 FB [ORTT WRGR 7 fHa7 8l 39 SAIR Bl ORI |
BHR S ST FHI & Y FAG B 1Y &, I7b] FAfReR I g1 731, 9 91 39 aqdR
P S victims Q\I, Sdh T R g SIkCr) newspapers ¥ criticize gl o R STt Tt
B pIST oIFT WY TEI AT, HAIfb I=i- a1 Ta1 Ul, T4 37 (AR |18 1, 317 AN
F Y T W SAHR A7 T AR, 7R &1 I8 © $ TWPR 7 39 g9 31 9 3l IR-IR
TRG S BT compensation <9 BT 9rIet fean AT, aﬁb_r[, unfortunately, 3T<f s e
B P FTavie 4l IR RBR 7 AT Tb 39 YN victims Pl bacl Geb g ouY fa &, 7
EISEICIRRICEECH

R, H gP! Y8 Fl =Sl g b Pel I uRAl P &, YORT & 3 YR ¥,
custody & iR U Gfeld &l HId g8 ¢l TP BRI Bl BOIRI DI WA H &ferd AN
HSP IR 3T Y| TR, I8 HeT Slefd| b HUR IATAR Pl &, AT H §79 I8 ST dTell
g b 39 R I8 IR B §& BRM? &R &I, ST P Sl victims &, 3T I victims Bl
%9 qP compensation SI? ITFHIRT FEIGH, H ST 9 dId1 T assurance dTE &,
Fiife T8 W) B4 AR 99 &, wfaamicd sihad fif e W 93 € ok gax
fafees oft 21 391 A1 o1y BTl B3I o FEd € & 59 wa fordl & gt €, @ o'
=1 T1Q, o1t A 39 AR+ S U AT 21 Y €2 9T ORI ARPR b 91 U 8]
T T g8 <1 &1 TE ArElt 82 WX, § 9 /1T | g A1 anee g {6 g9 e A
X Y DI el AT 8 3R ARPR 9 A8 9 S+l apathy T SIdT B! 87 RIS I8
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[Tt wregegeT fored]

PR B b &, b JORT b 3fax Sfefdl b b 13 A< &, ST o8 A 8 Fobdll &
1% Sfrdl &b dIc ®1 g7d! B Uheb 781 & 3R I8 & PR Y |a dIc O & ol Aol 81 =el
Y, $7b SUR SATET &1 A SISTY1 RIT I8! HRY 8, fTqd! avre 4 3MaH Sa!
HTAeIsT Bf orf) Ta T B e faar 87

ARG, 32 ¥l dd Rt U og SUT 81 {31 737 51 99 &1 919 g9 aneft g=t
H 91 I8 ¥, § I Al HEAT AEATE [P M TRBR & HUR G919 A18Y, AMP I8 TP
RT U1 S| ... (FAI)... IR, B 3MMID AT W AFRER I Sa1g ST @18d © 6 59
IR H I T HRA T I 82 S ANN BT S9F I H9 Fei1? .. (@ag™)... W, 71 I8
AT B ....(aH)... AR, § AfRex | g8 ST Aredn g, I8 i) g4 fAfRey 41 40
g 3R wferamicdt st fafiRex Wt 93 21 ...(aaum)... W=, 7 919 O [ 81 TE T,
cIfh 319 391 Sifery, 3 a8 fh I Hd TA1 <317 ... (QE)..... 3N ST feaeiaR faran
2, H 39 U9 &1 910 PR BT ... ()., IR, U8l I AV ... (). ..

SHRI RIPUN BORA (Assam): Sir, I associate myself with the Zero Hour mention
made by the hon. Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; Shri Javed Ali Khan. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, I have a point of order. ... (Interruptions)... 1

have a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No point of order. ...(Interruptions)... Shri Javed
Ali Khan, you please speak. ...(Interruptions)... 1 am not allowing the point of order.

...(Interruptions)...

Alleged misuse of National Council for Promotion of Urdu Language

it SITaE 3relt W (STR IQ¥): AFHIG STAHMRT Sff, 3 U1 I8 U U4 2, S g1
RIS I 9197 faepr aRye &1 3R & el o1l sy I 9r91 A gRye: dra
HaTe e #3Terd @ U ¥R 7, R A GuiT St & gRT 5T 99T $
HeRI & WY ¥ gl AT 61 731 81 U ATel Ueel Gl §9 AT BT G A1 fhan
AT 7 3R U AIed & 915 21 ARG DI 31 S (bl HTIHH BT ggalr =07 fiyem
9 HRIBT | U interactive session BT T, foras B_C;, IREY 3R BRI Y97 & fIvaR
‘DT T roadmap gﬁ"ﬂ, EREEN forar-fomst IR ST sﬂﬁ forar %\', Wﬁ eminent
writers, experts, stakeholders SeaTfa BT AT 7T AT, Wfp STq § 39 BRIHH g,
A H B BRI T8 I, I8 UR 7 AN I 9INT & IB Sipls 91 g, 7 oR &b fawm
DI BIs I §s AR 7 81 IR & (b &1 $Is a1 gs| dfed g8l IR 1 Jaa gafl, 98
Tae 39 91 UR G b el B9l 8141 A1y, < il I =iy a1 v 4t @
TP A IR AT DI ST dler! a12g| 981 IR $9 99 911 IR Jaa gl iR I8 yaad
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B9 B BT A? I8 JIa ... (FAUM)... I8 Jd Dls 3§ P THDR, Blg AR AT Dls
RI$CR T8I PR I® <, BIS AW T&1 PR X8 A I DI URIAT b SHDHR T HIfdg e
PR T Y, I AT & 3MGR Ig Ug9 Ydh VAT Afd Hx 8T A1, o1 &fag &1 =
AT & ARITUAT §IRT disclosure ¥ &1 T AT ... (AALH).... Ig YIa Udh Al B

381 o1, N1 wafad @t ave e 7 U STa & SR ISR T Wiie q1¥el § $9RT
frar 31 oy S w2 2, § Rra TR 3URT R @7 E, 98 IRTATH Sl I
PRIGIRON &[G AR -7 S0 H R, *E| ...(@agH)... d TIAIURIYA &
YR H §9 YR & IET BT YA B I8 U ... (FGE)....

S g o o s il G e (OR) OB e gl iy f
J

R L e gl S ey S5 Wilg 500 m A3 e 52 i 2
e i ¢ L S S gl e (ulS g ol pile a2y g ulS g Wil g )
el g e Q) S e Slpa ) e S Al il
Sl g LS il s € Lt ) g Ly J S LKL
e Gyl U 8 2 8 58 € S e € 3l el ey S L
g e sl e e g U O oSG0 BN S e ol B
W e ol Lo L Uiy (G pay g ol (B canad g ) LS 1S ey Sl
Uls L3 48 s 2 5 eminent writers, experts, stakeholders s us « = W&
m R S A Ol 84590 e ¢ Loy el Sy el e 2 (84l
s P e S S Sy e P bl A8 (S sy S UL ) 8
wel Oaes dls Oma s 3 U S i Ol A58 S Sy S il
S S L Ul S U OF el Uy S B3 S g p b
e A e sk o8 S Gglly g gl sl gl o Jsla (S
O b e Glp o S Gl e gk U8 ) Sl S
e(ilalaa) a8 08 0SS O3 o) | 2 03 0

tt 8 e ) A8 L peld A8 e S g S n g

N

*Expunged as ordered by the Chair.
fTransliteration in Urdu Script.
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o agldler b G0l S oo S L e S e gl s
iy Oa sl LS By bl Sl Oy ) S L el 6 S S
at o labany 15 1R L e 5s0d i d S Gl S oaBalle pU 1S
=S e G G e il Sy e el L S By e 2
s e €t e St ol o LS e LS e lalee S9N (€ peal Gl e
et S OIS IS g S S el el ey spm oS e ik S
S B 3 o O ey —(a ) (sl e LR e s Ll
[ —(adsiloa) g5 a5 8 Jleid 1S gk S pha el paal B4 5
MR. DEPUTY CHAIRMAN: You cannot mention names. ... (Interruptions)... Name

is expunged. ...(Interruptions)...

3ft g 37ett @M S1F 8, MY W fFraTet ) ... (ae). ..
(oo i iaa o aas JIS5 Al ol o3 (¥ 1 0la e agla i) T

MR. DEPUTY CHAIRMAN: Name is expunged. ...(Interruptions)... 1 have

expunged it. ...(Interruptions)..

sft SIS 3l WH: 519 &H $HEd & b AR Sl UIe] & SRER| .. (FGE). ..
T HEd & o AR ST UIe] &1 IRGR| ... (Taem). ..

S obEs e S e SE s R e agla st

[(dalsa)en SIS pao (S 5 )l i jles oS G TS 0 (i) IS

MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)... Dr. Subramanian
Swamy ...(Interruptions)...

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I associate myself with the
Zero Hour mention made by the hon. Member. ... (Interruptions)...

. I NI ATgd (SR T WX, 749 4 & Ig W BT B ... (FIHH).... T
&1 HaTelt ST ARy ... (ae). ..

MR. DEPUTY CHAIRMAN: If it is an allegation, I will remove it; if it is not an
allegation, I will not remove it. ... (Interruptions)...

1. IM MYTe YTEd: T, S M B IR AN S & ... (FIEHH).... 39 T DI 99
ST S 2 .. (IGET)....

SHRI TAPAN KUMAR SEN (West Bengal): Sir, why should the name be removed?
...(Interruptions)...

*Expunged as ordered by the Chair.
tTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: I will go through it. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Please ask the Government for an
explanation ...(Interruptions)...

AHES FR A & T WAL qAT GO B WA H I A
($ &R T AHa): IR, fT7h IR H FHBT 1 8T 8, d 39 Aad & dew 78] o
... (9T ).... ERIEIN ﬁ?f I © {3 I8 Td sweeping allegation &, ... (A9YT)... ERCal
T A2y, (asm). ..

MR. DEPUTY CHAIRMAN: Okay, I will go through it. Now, Dr. Subramanian

Swamy ...(Interruptions)...

sft TR WA (STR USN): SYWHRT S, A Tl e & |Gddr Bl
...(TLT). ..

2ft RS AR (SR U<z R, A & (BTl ST Fhal Bl ... (HILH). ..

MR. DEPUTY CHAIRMAN: I will see it. ...(Interruptions)... 1 will go through it.
..(Interruptions)...TF ST, ...(FAHT)... B re-examine BT ... (GET)....

sft SRS @R W), T AL dhe ARyl .. (HaHH). .

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy ...(Interruptions)... Now,

floor is given to Dr. Subramanian Swamy. ...(Interruptions)... Dr. Subramanian Swamy

...(Interruptions)... You speak. ... (Interruptions)...

Need for review of new evidence from National Archives on

assassination of Mahatma Gandhi

DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, Sir, recently,
the Narendra Modi Government has placed most of the files regarding the assassination
of Mahatma Gandhi in the National Archives. And, I had a chance to go through it, and,
I think, it is very important for us because a lot of scurrilous comments are being made
outside. Even parliamentarians are making these remarks and the Supreme Court had to
pull them up and give them a stern warning. Sir, this is the time the House should discuss
it and I can, for the benefit of the House, point out three basic facts, which have come out

by my reading of the archival records. ... (Interruptions)... One is...(Interruptions)...
MR. DEPUTY CHAIRMAN: Listen ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Let the Members calm down. ... (Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I have already allowed. ...(Interruptions)... It is

already allowed. ... (Interruptions)...

DR. SUBRAMANIAN SWAMY: On what basis is he standing up?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1t is already allowed. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: He cannot stand on a point of order on a

...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is already allowed. ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, tell him to sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is already permitted by the hon. Chairman.

DR. SUBRAMANIAN SWAMY: Yes; he is no one to question the Chair.

...(Interruptions)...
SHRI ANAND SHARMA: It is a mischievous agenda. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: At least, listen to what he is saying.

...(Interruptions)...

SHRI ANAND SHARMA: If a wrong thing has been permitted, we can protest.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: At least, listen to what he is saying. ... (Interruptions)...
It is allowed. ...(Interruptions)... Mr. Anand Sharma, unless you hear what he is saying,

how can you object? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he has made a comment about the Supreme Court's

observation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me hear. He only said that the Supreme Court has

made some observation. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Mr. Deputy Chairman, for example, the record

shows...
MR. DEPUTY CHAIRMAN: Don't take any name.

DR. SUBRAMANIAN SWAMY: I will not take any name except Mahatma Gandhi.

I will not take any other Gandhi name. ...(Inferruptions)... | want to say that the record
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shows that Mahatma Gandhi was not subjected to any post-mortem. As a consequence,
there was a dispute, in the trial, on the number of bullets fired. The newspaper said, "four

bullets"; the prosecution said, "three bullets"; and, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Time over. Now, it is time for the Question Hour.
...(Interruptions)... Time over; it is time for the Question Hour. ...(Interruptions)... It is

time for the Question Hour. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, why have you allowed this Zero Hour matter?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is allowed by the hon. Chairman.

SHRI SITARAM YECHURY (West Bengal): This is our say. Please tell the hon.

Chairman.

MR. DEPUTY CHAIRMAN: I will go through the record. If there is anything
objectionable, I will remove it. ...(Interruptions)... If there is anything objectionable, I

will remove it. I will go through the record. But it is allowed. ... (Interruptions)...

it TR AT (STR USYN): WY, TT allow &1 &1 Al ...(TALM)... T, Ig el
Bl Fdhdl gl *, A1 I8 IR S 199 9 & I8d 951 Il 2 ...(@agm)... 9 o 7 92x
B R TR B {6 IqDI 98 | ....(FAYTH)....

MR. DEPUTY CHAIRMAN: I will go through the record. ... (Interruptions)...
(MR. CHAIRMAN in the Chair)

SHRI ANAND SHARMA: Read the Sardar Patel's. ... (Interruptions)... Let that order
be discussed. ...(Interruptions)... Why had Sardar Patel banned RSS? ... (Interruptions)...

MR. CHAIRMAN: Question No. 91. ...(Interruptions)... Sharma saheb, Question

Hour. ...(Interruptions)... Question Hour.
SHRI ANAND SHARMA: Who killed Mahatma Gandhi? ... (Interruptions)...

MR. CHAIRMAN: Question Hour. ...(Interruptions).. Yes. Let the answer be given.
...(Interruptions)... Please sit down. This is Question Hour. ...(Interruptions)... Question
Hour, Sharma saheb. ...(Interruptions)... Please sit down. Let the answer be given.

...(Interruptions)...

*Expunged as ordered by the Chair.



44 Oral Answers [RAJYA SABHA] to Questions

ORAL ANSWERS TO QUESTIONS
Collection of User Development Charges from arriving passengers

*91. SHRI RITABRATA BANERJEE: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that User Development Charges from arriving passengers

are collected at all the airports in the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) User Development Fee (UDF) is being levied on arriving passengers only at

Indira Gandhi International Airport, Delhi.

(b) UDF islevied at airports as a revenue enhancing measure to bridge any revenue
shortfall so that the airport operator is able to get a fair rate of return on investment. UDF

is generally levied on embarking domestic and international passengers.

At Indira Gandhi International Airport, Delhi, UDF is being levied on arriving
passengers at the rate of ¥ 207.32/- and X 414.65/- for short and long haul domestic flights
respectively and at ¥ 461.77/-, X 741.16/- and ¥ 932.95/- for short, medium and long haul

international flights respectively.

SHRI RITABRATA BANERJEE: Sir, the argument for privatization of airports was
that the airports would be user-friendly, customer-friendly and operation-friendly. An
answer has been received regarding the User Development Fee (UDF). On the airports
which are operated by the Airports Authority of India, the UDF is lesser. Now, the answer
says that the UDF is levied only for arriving passengers in case of Delhi Airport. Other
private airports are there where the UDF is not levied on arriving passengers. So, what
is the special case with the operator, GMR, which is running the Delhi Airport, that

permission has been given to levy the UDF on arriving passengers?

SHRI JAYANT SINHA: Mr. Chairman, Sir, as you know, the Airports Economic
Regulatory Authority (AERA) is the one which regulates tariffs at all of these airports.
It is a practice around the world at several airports. For example, Brussels, Sydney,
Canberra, and Darwin are some places where User Development Fees have been levied

on arriving passengers as well. So, it is, in fact, a global practice and it is done to ensure
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that a certain return on the invested capital is provided to the airport operator on the basis

of their regulated asset base model.

SHRI RITABRATA BANERJEE: Sir, this answer says that the UDF is levied at
airports as a revenue-enhancing measure to bridge any revenue shortfall. So, in case of
GMR, there must be a revenue shortfall. I want to know specifically from the Minister
whether the revenue arising out of the five per cent land that was given for consumer
purposes — where the aerocity has been built, where the hotels have been built — has been

calculated or has been left out, and the GMR is saying that there is a revenue shortfall.

SHRIJAYANT SINHA: Sir, the accounts of the airport operator are fully audited by
the audit agencies and by AERA as well, and, all revenues, which are accrued to the airport
operator, whether they are aeronautical charges or non-aeronautical charges, whether they
are real estate charges, are added together to assess as to what the revenues collected by
the airport operator are. Once those revenues are collected, it is also appropriate that
somebody who has made an investment and created an asset base gets an appropriate
return on their invested capital, and, when there is a revenue shortfall in that regard,
that is when the User Development Fees is charged. At all the airports of India, the User
Development Fee is levied only on embarking passengers, but, as I have said, there is a
global practice which says that in case of both the arriving and embarking passengers,
the User Development Fee can be levied because after all, all passengers are using those

airport facilities. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Privatisation is building up the burden on the people.
Is that the purpose? ... (Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Mr. Sitaram Yechury.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, it is not a global practice to put it on arriving
passengers. It is a global exception. There may be some airports somewhere around
which are doing it. But that is not a global practice. Don't take that recourse. The point is
that the airport operator operates the airport. The revenue is collected there and if there is
a shortfall, you are putting the User Development Fee. But the airport operator has also
been given land by the Government when the airport was built. On that land, five per cent
of the land was permitted for commercial purposes. That is not the revenue for operating
the airport but that is the revenue for the company that is operating the airport. If you
go strictly on the basis of audited accounts, only of the airport accounts, there may be

a loss. I am not disputing that, I do not know those figures. But, rightfully, what should
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happen is that in the case of the airport operator who has been given that entire land, all
avenues of income from non-airport activities, which are there from the aerocity and
other commercial activities, should also be added. I think, that is not being done and this
is the problem. I may tell you that as the Chairman of Parliamentary Standing Committee
for a long time, we had always been pointing it out and all these reports are there, and,
these have been given to successive Governments. But the point is: Are you adding that

revenue? If you do that, then I don't think there is a loss in operating the airport.

SHRI JAYANT SINHA: Mr. Chairman, Sir, the hon. Member, of course, has been a
Member of these Committees. The Public Accounts Committee has studied very closely
the existing agreements between the airport operator — in this case, the Delhi International
Airport and the Government of India. All of these revenues coming from real estate, of
course, are included in the rate base, are included in the revenue calculations. The hon.
Member is right that there is a lot more potential, as far as real estate is concerned, and
our effort, through the AERA and through our policies, is to ensure that these real estate
assets are fully utilized. And those revenues are, in fact, added to the airport revenue so

that the charges for all passengers are reduced accordingly.
MR. CHAIRMAN: Shri Praful Patel. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: But why a special treatment ... (Interruptions)...

SHRI PRAFUL PATEL: Mr. Chairman, Sir, this relates to a time when the airports
were privatized. I happened to be the Minister of Civil Aviation at that time. Sir, as the
reply has come, I wish to say the UDF, as a concept, is universal and there is no question
of anybody having any opposition to that. But the issue here is — I would like to inform
the Members for their knowledge, and Mr. Yechury is aware of it as he was earlier the
Chairman of that Committee — that in the case of Delhi and Mumbai Airports, because
the costs were going higher than what were anticipated at the time of tender, an additional
amount by way of Airport Development Fee, ADF, over and above the UDF, was granted.
It was allowed and then it was subsequently even challenged. It went all the way to the
Supreme Court which eventually upheld that the ADF over and above the UDF was to
be permitted for X' number of years, which has now, I think, come to an end. One more
thing is important, Sir, because of the sentiments. The Airports Economic Regulatory
Authority was set up as an autonomous body, to independently assess the tariffs and
decide whether UDF should be charged or at what rate it should be charged. Obviously,

the Airports Economic Regulatory Authority takes into account all the factors which have
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been mentioned here about whether the revenues come from non-aeronautical functions
or real estate or whatever. So, the only point I would like to mention here, and I would
like to know from the hon. Minister, is: Has the UDF, only on arriving passengers, been
approved by the Airports Economic Regulatory Authority? If it has, I would also like to
point out and ask you that in your recent National Civil Aviation Policy, which has been
unveiled just now, you have bypassed the Airports Economic Regulatory Authority and
directed them how they should be charging the tariffs on the airports. So, there is, I would
say, a mismatch. When you set up a regulatory authority, it is with the intention to have
an arm's length so that the Government has no role in that and it is decided independently.
But under the new policy, you have directed the Airports Economic Regulatory Authority
as to how they should be charging the tariffs. So, is that correct? And if it is true, then
what does the AERA do in future?

SHRI JAYANT SINHA: Mr. Chairman, Sir, the hon. Member has brought up two
points. The first point that he brought up was regarding the Development Fee versus the
User Development Fee and the second one is regarding the independence of AERA. T will

answer both the points that he has raised.

With respect to the Development Fee and the User Development Fee, the two are
different. The Development Fee is used prior to the operation of a particular terminal.
For example, it is on passengers who are not necessarily using those facilities. It reduces
the cost of capital in the future. So, in some ways, it can be much more economic, and
it has been used in Delhi and Mumbai Airports in that regard. The User Development
Fee is used if there is a shortfall in revenues so that the weighted cost of capital can be
recovered for the regulatory asset base, and that is why it is being done in Delhi. So, that

is the answer to your first point.

On your second point, with respect to the independence of AERA, that is,
of course, enshrined in law. It is a statutory body as a part of the AERA Act of 2008

...(Interruptions)...
SHRI PRAFUL PATEL: That is not the AERA Act ... (Interruptions)...
SHRI JAYANT SINHA: And we will ... (Interruptions)...
MR. CHAIRMAN: One minute. ...(Interruptions)...

SHRI JAYANT SINHA: We will naturally adhere to all the laws

...(Interruptions)...

SHRI PRAFUL PATEL: That should be corrected in the ...(Interruptions)...
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MR. CHAIRMAN: Thank you. Now, Shri Rajeev Shukla.
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SHRI RAJEEV SHUKLA: The passenger is suffering from both sides.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Why AERA is being directed? ... (Interruptions)...

SHRI PRAFUL PATEL.: Sir, ...(Interruptions)...

MR. CHAIRMAN: Okay. ...(Interruptions)... Prafulji, please. ...(Interruptions)...
Implementation of OROP scheme

*92. SHRI ANUBHAV MOHANTY: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Finance Ministry has made allocation of ¥ 1.10 lakhs
crores to meet liability for the 7th Central Pay Commission and implementation of OROP

scheme, if so, the details thereof;

(b) whether the allocation made for implementation of OROP covers all issues

raised by Ex-servicemen Association that was to be covered before implementation; and

(c) ifnot, which are the issues that have been covered and allocation of funds made

for them and which are the issues which have not been covered and reason therefor?



Oral Answers [26 July, 2016] to Questions 49

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (¢) A Statement is
laid on the Table of the House.

Statement

(a) The Finance Ministry had provided a tentative increase of 16 per cent for salaries/
pensions in Budget 2016-17, pending decision on the recommendations of the 7th Pay
Commission. An additional provision of ¥ 92,859 crore including for Railways has been
allocated towards salaries/pensions in BE 2016-17. This also includes ¥ 12,456 crore
for OROP. This includes provision on account of normal increase on account of annual
increments and dearness allowance. Further requirements for salaries/pensions during the

year will be provided at the RE stage.

(b) and (c) Information is being collected and will be placed on the Table of the
House.

SHRI ANUBHAV MOHANTY: Sir, I would like to request you to grant me some
more time because I want to bring up a very, very important matter before all of us.
Sir, on 2nd December, 2014, in a reply to the hon. Member of Parliament, Shri Rajeev
Chandrasekhar, the then Defence Minister had defined 'OROP'. I would like to quote if
you allow. Sir, the definition was, "One Rank One Pension implies that uniform pension
be paid to the Armed Forces Personnel retiring in the same rank with the same length of
service, irrespective of their date of retirement and any future enhancement in the rates
of pension to be automatically passed on to the past pensioners. This implies bridging
the gap between the rate of pension of the current pensioners and the past pensioners and
also future enhancement in the rate of pension to be automatically passed on to the past
pensions." Sir, the same Government on November 7, 2015, defined OROP in a different
way. So, I would quote that also. I quote, "OROP implies that uniform pension be paid
to the Armed Forces Personnel retiring in the same rank with the same length of service,
regardless of their date of retirement which implies bridging the gap between the rates of

pension of the current pensioners and past pensioners at periodic intervals."
MR. CHAIRMAN: What's the question?

SHRIANUBHAV MOHANTY: Sir, I will come to that. The pension would be refixed
every five years. Hon. Finance Minister might tell me that hon. Defence Minister had
replied, so how is he related, but his Ministry is going to handle the financial implication.
Sir, I just want to know: How and who made this difference? Can it be clarified how has
the definition of 'OROP', once given in the Parliament, been altered and which authority
has approved the alteration? The Ex-servicemen Association is demanding that every
year, there has to be revision and the pension has to be refixed. But, the Government
has said that it would be done in periodic intervals, that means, in five years. Will the

Government say that in these five years, there won't be any change?
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SHRI ARUN JAITLEY: Sir, the principal question really does not relate to the
definition of the words 'OROP'? ... (Interruptions)...

SHRIANUBHAV MOHANTY: Sir,  am his fan. ... (Interruptions)... l would request

him. ... (Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... That's beside the point.

...(Interruptions)...

SHRI ANUBHAV MOHANTY: I would request him to answer me in a very simple

language. ...(Interruptions)...
MR. CHAIRMAN: Let him answer. ... (Interruptions)...

SHRI ANUBHAV MOHANTY: I am a simple man to understand simple words.

...(Interruptions)...

SHRI ARUN JAITLEY: See, the principal question really is: What is the quantum
of amount which is there in the Seventh Pay Commission which has been prescribed for
in the Budget and what is the amount which has been kept as far as OROP is concerned?
Now, OROP has been a very long-standing demand as far as the Defence Forces are
concerned. OROP did not have a standardised definition as such. There were different
interpretations being given. After a detailed consultation between the Government and
the Organisation of the retired Defence personnel, the Defence Ministry itself came with
the particular proposal. That proposal is the one which has been announced in the year
2015, which the Government has committed itself to implement. Under that proposal,
the revision takes place after a period of every five years. Otherwise, the impact of
the definition, as you are mentioning—it was the earlier interpretation which has been
given—is that at small periodic intervals when every employee retires then you would
have a situation where a large number of revision itself would take place. It was even
financially not viable as far as the Government is concerned. After all, the Government
has a responsibility to spend on various areas and Defence Forces is certainly, one of our
prime areas. After consultation, this particular definition, which has been given by the
Ministry, has been accepted and implemented by the Ministry where a revision would

take place every five years.

SHRI ANUBHAV MOHANTY: Does the Minister agree that it will have some
difference because every year there is a change. Sir, it goes to both of you. How can you

say that it would be done in five years?

SHRI ARUN JAITLEY: In the case of civilian employees it takes place when the
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Pay Commission meets every ten years. Therefore, in the case of Armed Forces, it is five
years. That is the decision which the Government has taken, keeping into account all
resources so that the benefit also accrues as far as the Defence Forces' retired personnel
are concerned. This itself gives to all retired persons a significant amount of an advantage
after the implementation of the OROP.

SHRI ANUBHAV MOHANTY: Have the issues of pre-mature retirement cases
been referred to a single Justice Committee, for looking into the anomalies of OROP? If
not, then why, and if yes, then by when; because lakhs of ex-servicemen must be watching

this and they are waiting for his answer? We all are answerable to them.

SHRI ARUN JAITLEY: There were seven points in the decision that the Ministry
of Defence announced when it announced the implementation of the OROP. There were
certain issues which related either to anomalies or about certain other issues which were
pending. They have all been referred to a Committee headed by a retired Chief Justice.
That Committee is currently hearing all parties. It has asked for a slight extension. I do
hope that the Committee, headed by a retired Judge, which is the judicial tribunal, is
trying to resolve all unsettled views, all ambiguities and anomalies and will come out with

its recommendations very soon.
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1 2 3 4 5 6
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MUDRA Bank loan for youth employment

1*%93.SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be

pleased to state:

(a) the total number of youth provided with loan for employment so far in the

country under Mudra Bank Scheme and total amount sanctioned;

T Original notice of the question was received in Hindi.
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(b) the details of total number of youths along with amount sanctioned to them as

loan under Mudra Bank Scheme in Rajasthan, district-wise; and

(c) the names and targets of the banks for said scheme in Rajasthan and the details

of amounts sanctioned, bank-wise, till date?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Under the Pradhan Mantri Mudra Yojana (PMMY) ¥ 1,37,449.27 crore was
sanctioned to 3.48 crore borrowers across all age group by banks and Micro Finance
Institutions (MFIs) during 2015-16. Information relating to age profile of borrowers

extended PMMY loans is not maintained centrally.

(b) T 5,484.95 crore have been sanctioned as loans under PMMY to 11,59,819
borrowers in Rajasthan during 2015-16. District wise sanction of loans, across all age

groups is given in the Statement-I (See below).

(c) Details of the targets accepted by banks for Rajasthan, the amount sanctioned,
bank-wise, by Public Sector Banks and by Regional Rural Bank, Private/Foreign Banks

and by Micro Finance Institutions (MFI) is given in the Statement-II.
Statement-1

Mudra loan in Rajasthan 2015-16

District Name Number of Accounts Amount Sanctioned (in crore)
Ajmer 19768 186.93
Alwar 15882 136.42
Banswara 10573 50.09
Baran 5939 27.51
Barmer 8562 80.76
Bharatpur 9110 71.07
Bhilwara 9973 113.71
Bikaner 11315 127.35
Bundi 7498 52.81

Chittorgarh 7438 76.39
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District Name Number of Accounts Amount Sanctioned (in crore)
Churu 11230 83.54
Dausa 7451 53.55
Dholpur 3527 22.53
Dungarpur 5231 38.29
Hanumangarh 8537 66.06
Jaipur 55070 630.33
Jaisalmer 4881 39.38
Jalor 5698 42.14
Jhalawar 8672 35.49
Jhunjhunu 10966 66.00
Jodhpur 17456 201.47
Karauli 5600 31.93
Kota 27264 164.25
Nagaur 12957 113.79
Pali 11831 119.65
Pratapgarh 3267 34.61
Rajsamand 5684 56.74
Sawai Madhopur 11129 63.39
Sikar 10952 81.77
Sirohi 4972 43.48
Sri Ganganagar 13191 118.89
Tonk 11602 54.46
Udaipur 13089 155.76
Dist Total (PSBs + RRBs) 376315 3240.56
PVt+Foreign bank 160136 1049.47
MFIs+NBFC-MFI 623368 1194.92
GRAND ToTAL 1159819 5484.95
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Statement-11
Targets and Loan Sanctioned in Rajasthan under PMMY
(Amount ¥ in crore)
Sl.  Bank Name Target for  Sanctioned Target  Sanctioned
No. 2015-16 Amount for Amtount
201516 2016-17  2016-17

(01.04.2016-
15.07.2016)

1 2 3 4 5 6

1. State Bank of India 245.32 304.39 368.04 10.04

2. State Bank of Bikaner 1205.00 1203.75 1330.00 440.21

and Jaipur

3. State Bank of Hyderabad 2.00 3.24 5.00 1.23

4. State Bank of Mysore 1.25 1.63 1.50 0.17

5. State Bank of Patiala 49.95 50.44 70.54 7.75

6. State Bank of Travancore 1.20 1.13 3.00 0.39

7. Allahabad Bank 23.20 18.51 26.00 2.77

8. Andhra Bank 55.00 16.56 58.00 4

9. Bank of Baroda 433.79 300.72 434.00 37.98

10. Bank of India 34.76 48.8 64.97 12.36

11.  Bank of Maharashtra 23.57 28.64 41.40 1.68

12.  Canara Bank 137.25 153.13 160.00 14.93

13.  Central Bank of India 81.79 63.9 93.99 26.31

14.  Corporation Bank 25.00 49.7 45.00 6.09

15. Dena Bank 18.00 9.99 24.29 1.79

16.  Indian Bank 14.90 12.16 30.00 7.39

17.  Indian Overseas Bank 24.00 9.32 38.30 0.9
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1 2 3 4 5 6
18.  Oriental Bank of Commerce  118.85 137.58 140.50 14.45
19.  Punjab National Bank 275.09 238.97 305.00 66.46
20.  Syndicate Bank 34.48 53.23 55.00 7.33
21.  Union Bank of India 104.00 50.91 107.20 19.75
22.  United Bank of India 22.20 12.65 27.01 2.92
23.  Punjab and Sind Bank 20.40 25.13 49.00 2.06
24. UCO Bank 245.00 105.05 175.00 21.04
25.  Vijaya Bank 70.00 59.32 65.00 8.67
26. IDBI Bank Limited 27.70 47.77 57.29 16.89
27. Bharatiya Mahila Bank 0.60 2.83 3.50 0.74
PSBs TotaL 329431 3009.45 3778.52 736.3
RRBs* 138 231.11 300 44.05
PVT+Foreign Bank NA 1049.47 NA 270.82
Total for Banks 343231 4290.03 4078.52 1051.17
MFIs** NA 1194.92 NA 319.02
GranD ToTaL 5484.95 1370.19

* Regional Rural Bank

** Micro Finance Institutions
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& {3 a1} T U au H 3 BRI, 48 TRI U4 JAT3HT Bl 1,47,449 PRIS BUY I 1 Wi
B S B

AR, Th 99 eIl ST X8T AT, 3R TR fhar <11 3e1 o f&b gem =i s

IS BT B 2, oifeh Sd1 fharaae T8l 81l &, A H I8 He1 A b
DT IR T8 IS 37T B
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Heled, fa @3 Sft & SR & fqaRur-I1 § I3 2015-16 H SN ey FgiRa fopam o
IR ST e BRI §oTT, S| IRB H 3MTYhT &7 [SATT AT SN, A5 14 b
T 2, Rrel ey o o1 fpar, $E-38 o O 0 2, R SR an oiF 191 96 de
BN BT 8 3R 9§ U 8, fo8iH <ed & 98 & g1iie bl weied, § ofud
AT H AR 3T ST A ST A18d g 6 a1 IR 7 U 91 & IR 3§ S deg |
e BINIE PR &, ITD] BIs TIRANND < AT ITD] IGAT a1 Bl PIs AT T DI &
TSI S fegpdl A9 WX 8, I (7Y 5l TRE &1 File &1 v fam T 87

i AT FAR TER: FE1SY, THT 2015-16 BT T 1,22,000 BRIS BYY BT IET AT
3R B9 I8 91 gY U9 81 W& © f g9 39 g 1 UR R 8iR 1,32,000 BRIS
BV BT 3T BT, S AN o b 1 $/H T IR 37Tel 9N BT &g §AT dGThY
1,80,000 HRTS IGT &1 ST foh I AT &, §H ATHII: $HD! IR AR 3R
g b afs BEl W BIs 9 AN o1 H AGAGT PR BT 8 Al ITD! GHIET B 1Y, Rifs
AT FHS H SATCH 51 e # U1 Ugell IR ol © o arrexvii g w3 off & fdwr
IR 391 forl ST & =0T et R8T 8, S {6 31U+ 319 H Ush i) eH Bl 39d
forg R TR 9 @7 o1 32 €, ST W R 9 Ao 3iR Afeely €1 991 98 99 g
T 81 ]81 ¢ 5 59 A & IRIq 79 WA AN o W& 81 H ST $8 qhell § (B
R QT AR ¥ 37TUE © [ AT HET IR BIS FHRT AT IRYAGT &1 A1 ID! 89 T Bl
TRITH X, B SHH GUR B 3R 37T dTel Iu1 7 $HD! 311R 3728 & A AR B BT M
BHNIT| ST 1 Bl AT H DR &4 37Tel a¥ b fofT 1,80,000 PBRIS BT A& IET B

it Ty : gERT I

i} ARTIAVT ATl GATRAT: S7, 3T TERT T SR 4 & 81 3IehAiD Teb
H ISR & 9 el & IR H Fe famn T w1 § 531 S 3l e e A fb
TR, SRICHR, TTaTe iR RRIEL U IR el €, ST8l 3R 317 IR e |
ST, 1 981 9gd B ANl B A AT T B

S & T § U SR e I8 w6 rgmaie a1 # a¥ 2016-17 & forg mam
S Fea MUiRT fhar €, SHa! 3R 39 < a1 udl g b 9 §& U €, R anft
FI T T 1 AR & BRI a1 &1 H I8 ST a1 {6 37t 7e < 7 dia
T, 1 RAT ARBR 7 5P IR & U BIs VA gz &1 &, A ol &9 il
BT &, SUD] S1ab (AT ST 3M1R b A1-A1 3T dTe] T8I § ISP (T 81 Ud T a9
1 IRE B g1l DI A AreT Teh?

#} WA FAR TIEAR: IR, &9 39 GG H STTHRI o1 3R T8l 1= B4 371 I3 &,
IGPT B9 (MfTad WU A GIR B DI DIRR S| &9 GO b & ARBIRT Bl
FATHR 59 TR TG BT 3R ITH Hredd ol




60 Oral Answers [RAJYA SABHA] to Questions

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, in our country,
the banking sector is in distress. With the latest confused intention of the Union
Government to merge certain flourishing banks into the State Bank of India, it has got
compounded. And the ambitious programme of Mudra neither created any hope nor laid a
path. It is a truth which is coming out from the studies of several Parliamentary Standing
Committees, including Industry, Subordinate Legislation and others. In this backdrop, I
have seen, from my knowledge, that the Regional Rural Banks, which have been assigned
with Mudra loan disbursement, could only achieve less than five per cent. This is on
record and before the Ministry of Finance. That is number one. ... (Interruptions)...

MR. CHAIRMAN: What is your question?

SHRI ANANDA BHASKAR RAPOLU: Sir, this has a very larger complication;
that is why I am putting one additional point. The rebranding of microfinance loans has
been shown as Mudra loans. This is the tragedy. You are not going to gain any good name;
instead, you are complicating the entrepreneurs' enthusiasm. I would like to know whether
the Union Finance Ministry is taking these complications into cognizance to study and
streamline the Mudra loans; otherwise, this will turn into a microfinance scandal. Thank

you, Sir.

i} AN AR AR AR, AT 781 2| TRBRI DI b AT B 146 FLAY VAT
g, RIS A1eq A 89 I8 0T < 32 21 S8l dwal ot RIeTad el 8, IHa! &9 FHIE B
T 9% 91 9ET ¥ o5 fordl TRei 91 IRIREY &1 B $5 3R ot 2, <ifh S sraman
1 I BT I B, TR IR el W A Riarad et § a1 &7 S¥a! F#iel &7d 8 ik
IHB! S &l WX, A TS Sl 9471 32 8, §H 39! RIGRIT IR &I <31 3R IfS
BIs AT BN Al SHDI GR B BT B BNl ... (FGHTH)...

SHRI ANAND BHASKAR RAPOLU: Those repotts ...(Interruptions)...
MR. CHAIRMAN: That is all. Thank you. Question No. 94.
HRAT BT WAHTT & T shleT-Hes B RATg=T

*94. it ARV ST : T Jadh HRIHH 3R Vel #A3l Ig I B Bl
A

(@) Tl gframRl & 3ficifUe Woll Afed fIa-3ai Sfarisiy wWat uformeriai
&g faafid ok Hafda w= &1 faen § gaiga ok quiaar gafssid ngfie sHisl-
BGI DI WY B T FI-FI1 H&H IO 1Y ; 317

() ARG Wl UIfrdRoT & i o dTel hisl-bral &l &RT RIT 8 AR g9
Fel A A yAe Pbvw DI QU BU A BRI B 8 AT AR W fdaH geR1
DI AELIHAT & AR T [a=iT yged g RIT-1 yraeg {6y I 52
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JIH HRIFHH AR W FAT & od #7341 (3t o e (@) iR (@) va
faa=or 991 Ued WR I e T ¥

faevor

(@) e I HT fava T qiUd, a1 HREHA R Wl AT IR T
URRT (A7) & ATedH A RIATSTT Bl ISR AT ARSI ierRanasii § Sapee
UG B & [y gRIea R+ g dai ol WAl 1 & g FrefaRad ge
B BRIfad B 8T B

1. W AfE by (gEd) 59
2. Ipedl $g (HI3Tg) 15
3. TR Wl BT (THYU) 5

IR Wel WA o SOt BT Bl dRIifad d= & fav 12 &=y
HeRIfiTed e enfd fey €1 2015-16 & SR 11733 Ufwrar Raenfeal (6626
TSH AT 5147 TASIHAT) BT JMATAR TAT TR SMARIT MR TR 27 Tl faermen §
yfereror e |

T+ URRIEAT B AT WhIH AFGS] & AJAR [T HIdl, Wel SUFBRI,
Ao U4 Aa, Wl foe, ufrifian srva, Serfre @, fafecadm ik gRia
& wU H GlAE ug B SR

JFYTH Wl FRAGW U B & (I ARIuT & AR e 7 et st
S T SUWR H UHd AU IMER Wl BIe Al WUd SR &1 sTHa fhar 2|
URATfad 13 T Wed BIERRN # 3 Hrawn o =faiRad 05 rwrafaat enfud of
g

PH . ITET Wl BIGH!

1. TS e Qe fpredl BR Bred e S, foReasiagRe
2. TS A Wrelfed TdpeHl BR fied fewdd, YT
3. TS T ATefderTT rpIeHl, s o, wefeyH, =73 faeen

4. qTs I TRT rhpIeH], ST, THUNTHTAIN, T8 faoal
5. ATg TS e fDpeH!, frmaaywd
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g | guirg Reenfedi g1 wenfua FrefeifRed Wdl srebrefEl & |y
AT SO UR gdeR WY feu €

- W & T wRreifed srdhTeH!

- A B Gaharoil fpTaHl

- TMURTE dsSficT ThIeH!
PG W] VRloifedRT JThIGHT

Ffep, FEA 5T ARBRI GRT TSR 3R TATSH bal & [Ty A= AUferd
TR DI Wl AT U el Pt Sl 8, AT 9RIuT 7 8Tel & § Jg oy
form & fr v 5u # faemE TadR/TaTst deal § W BH W BH Uh b Bl
Hisdl $g & ©U A fqefad fear S s fo T o= T RiTavsh dhal & fag
TP SoHTh BT BTH SR | Hied $o H T AR TR W) &1 uforaifaren |
ScHeedl Bl B & o7 Raerfsdl & uRkieo &g gfiedd RIS W 6
Qe Jfagmd s |

(@) ARIUT BT BT SFARATRAR FRT fqavor § fear Ty g1 @ 2Rag) |

T 99 2016-17 & SR Well & [ iR e &g aRATSIA Bl Praffad
PR &b fIT IR Wl UIRIROT 9 % 909.00 IR %. B AN TG BI & RTaap
&iRT FeAfaRed

(@RS ?)

1. Yot aRaATSTTsl/ i Bl 150.00
2. TRIYT B} Gl AIHT BT BT BT~ 150.00
3. o fqp™ e 226.00
4. NeIfore SR JFa FaEE faer 25.00
5. JSd AT 3R SURBR TSI 33.00
6. e Afd aERaAT BT IERE 160.00
7. =T JTERATIT 3R fafqey & (AR &) 165.00

AHe ART 909.00
AT 3Mded iR uTe e &1 &Ry ffaad &
1. 2016-17 & SR Pl 3rufard e : 909.00 FRIS 3.
2. PBH: TR SfiaR® urftd : 070.00 TS .
3. g9l 2016-17 H T 3fded : 416.30 TRIS .

4. fereer srfaRed Mg : 422.70 PRIS 2.
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fageor
TE 2015-16 & NTT W d51 & ¥ T IT9I-gIK [3av07
TAUHERAT W[eR el
=faoft
PHlcH
1, de SRI% f$AT 8BTS Wpel, TR
TS U<eT

10.

11.

12.

4Idey ufete ¥pel, fasigars]
it

Infeem

de 8 Sfigg wpdl, Yaxis
P

SHIDBIA JBIGHI, TR

Heg

e uaeT

HERT! eIl 9gSesd UaUd, SaelyR
IR TGS

IR UST

3G YA $exX Ploiol, IR
SR, g

HERTSS

I ST ped, gor
Arget fferd) wpel, TS
gf¥ae

NTSTRIT

HUTed Alded THU ¥pel, 3adyYX

A e D Gl Tped, AR
ENC

ST MR Abedl Wpel, AeReR-8 HSNTG
LCInN

TR

AP Wpel, ST
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13.

10.

11.

TACHERT R Toel
IR, TErET

H

S dIpI TIQH, [ATEIE]

STESHITHY

Tergidts P

BT

I e qem dreids (Gl Tdihe RSTar

ey

fqaeTe fqemerd Hiel diatdx Heihx f7ell, 3R

RIS 1Y SeIdR A Ay [qemetd, SR

afaroft

AT

i 21gT g9, TH SITTS], SRR 8axTd1e-30
sl

SINES

WH! g SIvdl A=) ufeesd W, Gl
uf¥erit

TERTS

IR AYTol STadR ATt faemery, iRmee

£l BIAT ATIH THRGHSH AT
TSR, SHI

aforgy

gegS! Sig feH ardpreH
UrIc

RIS el TBISHI, STaISATel, =0, FAAY
IR, TErETe

3IHH
et rRNREY, 3RTH, TR, BIRTSR
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—_

© © N o o k~ W N

B e N . e —
o & w0 b =2 O

16.

17.
18.
19.
20.

21.
22.
23.
24.
25.
26.

SIS

AERTE

R TIAT BT BHIST FATSAI] AERPI IR ARFFHSA dTelid, ATl

fq=arcTe SiTell HERTST el Hex, BITHH, JEAGTR
AR ATl b5 PleaTyR
HITATRd AIBI HIT SRATS], HExTS, YUl-411 046

U0 dehdls TITHRITAT, AET$T 1002, Ir\\'lc'lth%l, Ui HITIR, Tl ATRID

MY REbs HIel 9 Jadb Hedl saTgR, Tar gor

ST g TS TS[ohe AT, JRIS Divel e, BlealyR

THSIRI Bl I 3R B, T, Blciol, JBHTTR

el TS[h WIATgS! Hool el HidTell

fPedR AT Hed, ATSI, Ygof

SN HERTST ATTHRIEA], USRI TS, goi
B B HEled, AR TR, gl

ST

TR, |fua

R

Tl SarTeg Ared $Rdl P, R, SToolRk

=l 9= (e A9IRTe wWied wpel, e, R siq

P MBIV AT, HFeR-37, Hed FARAM e, Jgdd
WElT WG e erarel, frEyR, farR

faeent

X el M AT S AeThTelt ansH, Rifdd amse, facei-54
TH B9 e, faeed]

USISERINEIEIEECIRIGNICIECT]

STl I AT Yejees |iifd, IeHRT 90T, Heoll H$l, faeef!
T 11 AT AT, foeef!
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TSI
27. Hevs N8 3ReTe, Aedre Sledyy, faeed]
28. % QIVET, TG galell, el

LICH
29. a1 G BRIG P SRATST, BRIGHIC
30. ueH A PRAR g AT, AR
31, AR {8 Pl srarst, fRTbyR

e

He Ul
32. £ RIS [ ATIHTAT, oo
33. 5} fda1 % emarel, §8R
34. SIATCl AT TSI, IS0l

IR, TS

FR TS

35. T/ T WS, RTOTHT

36. et gerdR e Wo afdfy, smene faer, o e M,
IR TS

37. ﬁ’% Ugcldi ATYTHRITCAT, qIRTURAT

38. IR, R
IR, TarETe
S R
39. IR, foriaTell WieH TR, e, RTell S1el STiai
it
sifsem
40. TGl 3T, IERAL, JITUTET
REIRER]
T
1. 58 TR URevT &, Bt Jeft, RreAiv-07 (/i 99 viam)
frer
2. f[eR IRTHT Hex, TMIQR (3N 56 TUIaM)
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TR

HERTS

S ot vd Hex, foxa! (sh 56 Tdiem)

{1 WS A, GOl (/3N 56 TUIaH)

HHSoE SRhgl YoTHTe Hex, JEHGTR (/31 56 TUiaM)

anféert Hex, Mfi®

LEUIE

7. MfE b, BERTETE (AR 56 YUM)

8. It enfe=a @i IRTee WHex, Ridexmarg
FHlCH

9. TUAT Hex TS hlelol, SR (/3N 56 T

10. UHSSl T4 WX, SR (el 56 udia)

o ok~ w

faoett
1. RIS Tghedt YfSred Hex, faeell de-10 (VT 56 TGIaM)
IR U9
12. IR Y WY Wex TS dielol, RS de (N3N 56 TR
13. SIRT ITHTe Her, Holdrg-224001 (J/3N 56 TUIRM)
14. 11 RG] JTgHhed YNTHCANCY ogTs (/e 56 TYIaM)
15. RISTYd RISl ST Hev, Bastle (ANl 56 TUIa)
IIRES
16. § § STt Ud ¥Hew, sal
17. TedTel XTshed INTHCH Hex, oiiased
e U9
18. 1 Re ufrer b, SgeyR (el 56 qUta)
[N TR
afaroft 5 PR
FcH 6. fawmarueTH
1. ORI SerTrET
2. AfeHN 7. fidewmar
3. R P —
JAT=T U eT TS
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TR TR

10. T faTee ueuT
uifs=t (g 30, e

1. BlSER 31. EEIKEN
&I & L EICH
A 32. LESISISIIEE

12 PR 33.  dEd

13. Dl 34. SIERIEI

14. @B TS ufeTet

15. INRERGEE 35. gfeara
weq TR, A
HeT Y R

16. AT 36. PR

17. 1Ny 37. fayar=it

18. STETAYR 38. fear

19. [SIE R[S 39. Arad
BRITG fereett (7

20. NEEN 40. TSI el TreTH, Iar1

21, ISR gt
AR, TS uf¥as §me
IR ST 41. EISEAGI

22. RIS, 3R SIYATH Bieidl, TETe, 42, SEIR]

23. NEERT] 43, gefar

24,  wg, sera 44, THferre

25. ESIEICIE snfsem

26. ENC| 45. HTh

27. JRTOTAY 46. ST
FRMES fEr

28. EaNIEN 47. g
o] T BN GG

29. i 48. REIERIN
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THERA THYT
TR JeH e fApER §iu

49. SRR E

50 P 6. UIc <R

I g
e e, s 7. SF'RFIF'IT
- gf¥aw dme

52. pifceel! 8 RN

53. SIRUICICH fert
v Aty

54, dier (R T deH) o ARICTGYRTE
TSR, SreT e &
AR Eas|

55. ST 10. gl
ATTIelS 11, SEIEN]

56. QYR ref &t &, SHTer
IR, TErET AR
SR 12. SHIal

57. HCIC 13. I

58.  TierEe iR
AT 14, JrgSTarel

59. et IR, TR
TS Ut U 9T
i 15. RN
ARES I

1. Nkl 16.  forrgfoman
sifszm 17. SIBRIER

2, EEGEN fafrr

3. BN 18. BIREIl
feE e

4. foportsT e S 9T

5. RCIRS 19. R
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R &
CUERCKCE]
1. RTSTDI DIcISl, TH
ORI
2 Sy faeTery .3, IR
HERTY
3. a4 HN Tpel AR SFTAR Bleio, HiTel]
4, =g §ReT3 Wpel, el DIeBIYR
5. HATSIl STl Wiels], STeid
6. Dlslell 8T Wpel Ud AT Ul SR Biciol, Plslall
7. HETH USJdhe ATl TARIA TS
8. RIS CepTsIol HERTS ANYR fqsqfderety, AR
9. 2l BIAT AIH GRS HEol, SHRTE
gt
RTRAT
10. o1 faerer, $rel
11, TEHC Pletd, TS
12. HITe 3 Wped, AR
13. TR Tl ®pel, EIATG
14. A T AP Tl AR AbmeX] Tpel, SR
1. QAT BT, ASTHY
16. M. BRR 9. dRIS, A
17. o feafaermer TaeRil, TRICeH (3TeraR)
TR Ud HEIR
18, TaHe AR Absdl wpel, FHTYRT ®ell, TR
19. RN WfSTH, SR
ERINC
20. GoTe fasgfqemety, G<SiTe
AT
21. Tehdlel TSI HIFRR dcbs¥l Woed, PRI
22. MG o9 fIafdETe, sRRR
23. Ml WIFRR Wbs{l ¥hdl, JUS
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24.

25.

26.
27.
28.

20.

30.
31.

32.
33.
34.

35.
36.
37.
38.
39.
40.

41.
42.
43.

THS! Plers], IRATAT
fewraer wewr

XHd] S‘gld‘<‘1%I“101 pel, TIRICT dHTdI, GARY

TR, A
feeen

HHT HISH ¥, e gt

I8 ifeRT faermery, g %o, T8 faol

.09, Giiheer, ALY, Wpol, WEl TN, faeell (Sdgay)
R

41, yam g #aiRaa afifa, @xarer, dead

e

e U9

SUGIC] Wex WedT (SIS 3 TR )

TgTHE TsY dg9eeily BRI Wbyl Wpel, HeeR A13H, $aR (SUadc!
3 AT 8R)

IR, TGS
SIRES

AR il e, TBRIGH

<q e urds, fUeiRmTs

WIcH wfegH, Tere]

JR ST

qql dsfied srpred], fAftTds, aws

Tisfq ufecTe wpel, ARG

YUl §eR Pleio], TRTURA

ISH THAIRIUYH, SIS, dedidl gsid, el Ry
3feiTe et fqafaerery

MEACIENILIS

B

HTATER fsh¥ed Dictol BTIR bS] Wpel, Blcilde
AR QARTTH Bielsl, DS

AR 9IRTS 8RR Ahsx] Tpel, PISHITH
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44, e SIS BRR HbsYl Wpd, TP
45. AT AT Blelol DI
46. BeATS! BRN HAhSy! Wpel, PARAYR, ToIdbs
47. Wl 8BTS o, TAdhs
48. qg¥ B3 W, Gg¥
49.  HXY AT BIS Wpol, UATAHDGA
50. I Pieis], Haregy, UAiged
51. HIGEC Dlciol, FR-TATPS]
52. IRYUH BIg IPpel, THYUH, B
53. PISTIH T4 BT ¥Pdl, TARIATS, =R
54. e UM UfedTd Wpel, HebIRIUCel DISTIH
55. AR WicHls T TR, dRRR
56.  AcHISDHR, felw
57.  bHAeR, UHL.UA.UH., BISrH
58. ARTT B!, FErbTH, SHH!
59. ROl TME SR WIEIH YRATUM, DI+, URHTUM, HI~i
aftrerTrg
60. o4 fqermery fdwd, TH.aMR,, dlced gy, Niell HryRH (qiFerrg)
61. AhS BIC Hield], [RURR, deai
HAcH
62. AR BTS e, SIS
3ifer gaeT
63. SIEICIEEICIC S ESREIS]
it
sifsem
64. |ATg fegw WHAed fafcs (Tauud), dR1YE
SCUIERGRECICIN
65.  THAYSH & AR $g, R MPER
INES
66. A NI BT e, ol
TSI, ST
AT
67. AADH GFbaToll ABIGH, ST
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68.
69.

70.

71.
72.
73.
73.

IESIRE

HigelT Bidl Hex, doldard (TATS Yardc I )

Tl WeT URAR, Tels THTSI (TFAC)
ANTS

RIS BRI ¥, AIDIhgT

IR, TaATETe

I

g < srdpTeH!, SRS

QUERIIGEGE, e A9, SIREIS

BN

gf¥aeht e &
o YA
TR 9. feroaetayRH
WIS e, e 10. o)
HERTS, ot

Fifgael qf¥ee §rer
SISIEIE 11, PIcTHT

e snfsem

e e 2. SEAYR

el IR, TGS
il IR gS9T
R 13. TS
Sl TSR, FHTT
feTe wforge

TG QHSMSTH 14, A

LEiC) I, TETETe
gferet I
afarmft 15, UASery, e
FHlCH

RSN
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RSN
foeent

1. TS T ATSfdelT THhIGH!, 3s. it wefead, J9 facal
2. s AYFd W rhedl, S TIUHl, dieidheRT efegd, T3 foel
B

3. AT I WRIiferT Thed BR Bred vd o, f3dgH

4. TS A9 e 3rbreHl, fBrdgH
e Ul

5. R TR QAR JdheH BR sd f$cd 3, AT
wifdraitemor

1. TS I SR ATEl 3w (MESSNTHY)
RS el gfern wfrfre (groaete)
T 9Tel Wl HUT (G

WRIYT URRTeTT by (AR
[ERERERCER(SISE])
Spedl b (e

T W b1 (TTUAT)

R e

Sports centres under Sports Authority of India

%94.DR. SATYANARAYAN JATIYA: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) the steps taken to set up integrated and fully equipped modern sports centres
towards development and promotion of sporting talent for world level international sports,

including Olympics; and

(b) thedetails of sports centres under Sports Authority of India and estimated funds
required to fully develop each of these centres and provisions for financial management
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) A Statement is laid on the Table of the

House.
Statement

(a) "Sports" is a state subject. However, Ministry of Youth Affairs and Sports
(MYA and S) through Sports Authority of India (SAI) is implementing the following

T Original notice of the question was received in Hindi.
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major schemes for setting up centres to train sportspersons to excel in national and

international competitions:

SI. No. Name of Scheme Number of Centres
1. SAI Training Centre (STC) 59
2. Centre of Excellence (CoE) 15
3. National Sports Academies (NSA) 05

Sports Authority of India has established 12 Regional Centres/Academic Institutions
to implement its schemes. During 2015-16, total 11773 talented sports persons (6626 boys
and 5147girls) were trained in 27 sports disciplines on residential and non-residential

basis.

The selected trainees are provided with facilities in the form of expert coaches,
sports equipment, boarding and lodging, sports kit, competition exposure, educational

expenses, medical/ insurance and stipend as per the approved scheme norms.

In order to provide state of the art sports facilities, Governing Body of SAI has
approved establishment of single discipline National Sports Academies (NSAs) across
the country for promotion of sporting talent for international level competitions in
collaboration with concerned National Sports Federations. Out of the proposed 13 NSAs,
SALI has established 05 as follows:

S1.No. National Sports Academy(s)

1. SAI National Athletics Academy for Sprints and Jumps, Thiruvananthapuram.
2. SAI National Athletics Academy for Middle Distance, Bhopal.

3. SAI National Cycling Academy, I.G. Stadium, New Delhi.

4.  SAI National Swimming Academy, Dr. SPMSPC, New Delhi.

5. SAI National Golf Academy, Thiruvananthapuram.

SAI has also signed MOU with the following Sports Academies established by

eminent Sports persons:
. PT Usha Athletics Academy
. Mary Kom Boxing Academy

. Gopichand Badminton Academy
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Since the sports infrastructure provided by the respective State Governments for
STC and SAG center is not generally of desired standard, SAI has recently decided to
develop at least one model centre from among the existing STC / SAG Centres in each
State which could act as a benchmark for all ether STC / SAG Centres. The model centre
shall have the latest international standard sports facilities to train sports-persons for

excellence in National and International level Competitions.

(b) The Region-wise/State-wise details of SAI centres are given in Statement (See

below).

To implement the its projects for development and promotion of sports during the
financial year 2016-17, Sports Authority of India has projected the demand to the tune of
% 909.00 crores, as detailed below:

S1. No. (X in crore)
1. For capital projects/ construction works 150.00
2. Implementation of Sports Promotional Schemes of SAI 150.00
3. Sports development expenditure 226.00
4. On academics and HRD 25.00
5. For scientific backup and equipment support 33.00
6.  Maintenance of Infrastructure including Stadia 160.00

7. Other establishment and Misc. expenditure (Non-Plan expenditure) 165.00

GRrAND ToTAL 909.00

The details of the allocation projected and fund received are as under:

1. Total fund requirement during 2016-17 : %909.00 crores
2. Less: anticipated internal receipts : % 070.00 crores
3. Allocation received in Budget 2016-17 : % 416.30 crores

4. Net additional requirement : % 422.70 crores
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10.

11.

NSTC Regular Schools

SOUTHERN

Karnataka

St Joseph's Indian High School, Bangalore
Andhra Pradesh

VPS Public School, Vijayawada
EASTERN

Odisha

St. Mary G.H. School, Sundergarh
Tripura

Umakanta Academy, Agartala

CENTRAL

Madhya Pradesh

Maharani Laxmibai Multipurpose HS, Jabalpur
RC, LUCKNOW

Uttar Pradesh

Udai Pratap Inter College, Varanasi

RC, MUMBAI

Maharashtra

Muktangana English School, Pune
Bhonsla Military School, Nasik
WESTERN

Rajasthan

Bhupal's Nobles HS School, Udaipur

Shri Guru Nanak Khalsa School Shriganganagar
NC, CHANDIGARH

Chandigarh

DAV Sr. Sec. School, Sector-8
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12.

13.

10.

11.

NSTC Regular Schools

NORTH-EAST

Manipur

Sainik School, Imphal

RC, GUWAHATI

Assam

Don Bosco HS, Guwahati

IGMA

LNCPE Trivandrum

Kerala

Vyasa Vidya Peetham Kallekkad, Palakkad Distt.
Tamilnadu

Vivekananda Vidyalaya, Kandha Podikara, Kanakkar Street, Ambur
Govt. Girls Higher Sec. School, Thanjavur
SOUTHERN

Telangana

Shri Sharda Dhamam, Vill. Bangalguda, Jagir, Hyderabad-30
EASTERN

Jharkhand

Swami Shardhanand DAV Centenary Public School, Khunti
WESTERN

Maharashtra

Dharamaveer Sambhaji Hr. Sec. School, Aurangabad
Shree Hanuman Vyayam Prasarak Mandal, Amravati
NERC, IMPHAL

Manipur

Bal Vidya Mandir, Vill. and PO Dhobal, Manipur
Panthoidi Jagoi Sindam Academy

NC, CHANDIGARH

Punjab

International Fetch Academy, Jandiala, Guru, Amritsar
RC, GUWAHATI

Assam

Martial Authority of Assam Tengapara, Kokrajhar




Oral Answers [26 July, 2016] to Questions 79

—

$ ®» N kv

e e e
A o e

16.

17.
18.
19.
20.

21.
22.
23.
24,
25.

Akharas

RC MUMBAI

Maharashtra

Krida Vikas Vyayammandal, Sangli

Govt. Wrestling Centre, Kohlapur

Veer Hanuman Kala Krida Samajshevi Sanskruti and Vayammandal Talim, Sangli
Vishwatmak Jangli Maharaj Wrestling Centre, Kothamtham, Ahamadnagar
Moti Bagh Talim Kendra Kolhapur

Mamasaheb Mohol Kusti Akhara, Katraj, Pune-411 046

Bharti Vidyapeeth, Pune, Kadegaon, Tal. Kadegaon, Distt. Sangli

N. L. Balkwade Vyamshala, Akhara 1002, Tilakpath, Post Bhagur, District Nasik
Rangnath Markad Krida and Yuvak Mandal Indapur, Distt. Pune

Jai Shiv Raj Education Society, Murgud Kogal, District Kolhapur

M. N. Deshmukh Arts Science and Commerce College, Ahmednagar

Gandhi Education Society Kundal, District Sangli

Kishanveer Akhara, Bhuinj

Jog Maharaj Vyayamshala, Pardikshina Road, Pune

Harhar Mahadev, Maroti Nagar, Dhule

Rajasthan

Lav Kush Akhara, Bhilwara

NRC, SONEPAT

Haryana

Lala Diwanchand Modern Wrestling Centre, Chara, Jhajjar

Ch. Bharat Singh Memorial Sports School, Nidani, District Jind

Capt.Ram Karan Vyayamshala, Sec-37, Kachaa Chamariyan Road, Rohtak
Shaheed Bhagat Singh Akhara, Mirchpur, Hissar

Delhi

Master Chandgi Ram Vyamshala, Shri Mahakali Ashram, Civil Lines, Delhi-54.
Guru Hanuman Akhara, Delhi

Guru Jas Ram Bal Vyayamshala, Delhi

Lala Ram Vyamshala Prabandhak Samiti, Roshanara Bagh, Subzi Mandi, Delhi
Guru Munni Maya Vyaymshala, Delhi
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Akharas
26. Sonkar Vyayamshala, Gurmandi, Delhi

27.
28.

29.
30.
31.

32.
33.
34.

35.
36.
37.
38.

39.

40.

Mahender Singh Akhara, Shahbad Daulatpur, Delhi
Guru Dronacharya, Village Bakoli, Delhi
NC, CHANDIGARH

Punjab

Baba Sheikh Farid Kusti Akhara, Faridkot
Padam Shree Kartar Singh Akhara, Amritsar
Gulzar Singh Wrestling Akhara, Zirkpur
CENTRAL

Madhya Pradesh

Shri Achyutanand Guru Vyayamshala, Ujjain
Shri Binda Guru Akhara, Indore

Deshwali Samaj Akhara, Ujjain

RC, LUCKNOW

Uttar Pradesh

Guru Gaya Seth, Varanasi

Choudhary Mahavir Singh Khel Samiti, Ashok Vihar, Loni Distt. Ghaziabad, UP

Meghu Pehalwan Vyayamshala, Varanasi

Satayanarayan, Mirzapur

RC, GUWAHATI

Assam

Langhin Tiniali Sports Association, Langhin, Distt. Karbi Anglong
EASTERN

Odisha

Gurukul Ashram, Amsena, Nuapada

ABSC

Meghalaya

58 Gorkha Training Centre, Happy Valley, Shillong-07 (C/o 99 APO)
Bihar

Bihar Regiment Centre, Danapur




Oral Answers [26 July, 2016] to Questions

81

S AW

10.

11.

12.

13.

14.

15.

16.
17.

18.

ABSC

Maharashtra

BEG and Centre, Kirkee (C/o 56 APO)

Army Sports Institute, Pune (C/o 56 APO)

Mechanized Infantry Regimental Centre, Ahmadnagar (C/o 56 APO)
Artilliery Centre, Nasik

Telangana

Arty Centre, Hyderabad

Army Ordinance Corps Regimental Centre, Secunderabad
Karnataka

ASC Centre and College, Bangalore (C/o 56 APO)

MEG and Centre, Bangalore (C/o 56 APO)

Delhi

Rajputana Rifles Regimental Centre, Delhi Cantt.-10 (C/o 56 APO)
Uttar Pradesh

RVC Centre and College, Meerut Cantt. (C/o 56 APO)

Dogra Regimental Centre, Faizabad-224001 (C/o 56 APO)

11 Gorkha Rifles Regimental Centre, Lucknow (C/o 56 APO)
Rajput Rifle Regiment Centre, Fatehgarh (C/o 56 APO)
Uttarakhand

BEG and Centre, Roorkee

Garhwal Rifles Regimental Centre, Lansdowne

Madhya Pradesh
1 Signal Training Centre, Jabalpur (C/o 56 APO)
STC 5. Kurnool
Southern 6.  Visakhapatnam
Karnataka

Telangana
Dharwad 7. Secundrabad
Medikeri 8.  Medak
Bangalore Tamil Nadu
Andhra Pradesh 9. Chennai
Eluru

10. Salem
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Pondicherry(UT) 31. Bilaspur

11.  Pondicherry Punjab
Kerala Region 32. Mustana Sahib
Kerala 33. Badal

12.  Trichur 34. Ludhiana

13.  Kollam NIS Patiala

14. Calicut 35. Patiala

15.  Thiruvananthapuram NRC, Sonepat
CENTRAL Haryana
Madhya Pradesh 36. Kurukshetra

16. Bhopal 37. Bhiwani

17. Dhar 38. Hissar

18. Jabalpur 39. Sonepat

19. Tikamgarh Delhi (UT)
Chhattisgarh 40. Rajiv Gandhi Stadium, Bawana

20. Raipur EASTERN

21. Rajnandgaon West Bengal
RC, Lucknow 41. Kolkata
Uttar Pradesh 42. Lebong

22. Lucknow and G.S.S. College, Lucknow 43. Burdwan

23. Raibareily 44. Silliguri

24. Safai Etawah Odisha

25. Allahabad 45. Cuttack

26. Bareilly 46. Dhankenal

27. Varanasi Bihar
Uttarakhand 47. Patna

28. Kashipur WESTERN
SAI North, Chandigarh Gujarat
Jammu and Kashmir 48. Gandhinagar

29. Jammu Rajasthan
Himachal Pradesh 49. Jodhpur

30. Dharamshala 50. Alwar
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51. Jaipur West Bengal
SAI RC, MUMBAI 8. Bolpur
Maharashtra SOUTHERN
52. Kandivali Tamil Nadu
53.  Aurangabad 9.  Mayiladuthurai
Goa KERALA REGION
54. Ponda (Panjim & Peddem) Kerala
NERC, IMPHAL 10.  Alleppey
Manipur 11. Tellicherry
55. Imphal NORTH EASTERN REGION, IMPHAL
Nagaland Manipur
56.  Dimapur 12. Imphal
RC, GUWAHATI 13. Utlov
Assam Mizoram
57. Guwabhati 14. Aizwal
58.  Golaghat RC, GUWAHATI
Meghalaya Arunachal Pradesh
59. Shillong 15. Naharlagun
SAG Assam
No. Eastern 16. Tinsukia
Jharkhand 17. Kokrajhar
1.  Ranchi Sikkim
Odisha 18. Namchi
2. Jagatpur CENTRAL
3. Sundergarh Madhya Pradesh
Bihar 19. Dhar
4.  Kishanganj
5. Giddaur
A & N Islands
6.  Port Blair
Tripura
7.  Agartala




84

Oral Answers [RAJYA SABHA]

to Questions

© ® N AW

10.
11.
12.
13.
14.
15.
16.
17.

18.

19.

20.

21.

EXT. CENTRES

SAI RC, Mumbai

Daman and Diu

Govt. College, Daman

Gujarat

Kendriya Vidyalaya No.3 Surat

Mahrashtra

Nav Krishna School & Jr. College, Sangli

New English School, Nool, Kohlapur

Moolaji Jaitha College, Jalgaon

Kodoli High School & ST Patil Jr. College, Kodoli
Mahatma Education Society Rasayani Raigarh
Rashtrasant Tukadoji Maharaj Nagpur University, Nagpur
Sri Hanuman Vyayam Prasarak Mandal, Amravati
WESTERN

Rajasthan

Bal Vidyalaya, Kota

Govt. College, Ajmer

Bhopal Arya School, Sriganganagar

Saraswati Giri School, Hanumangarh

Sri Guru Nanak Girls Sr.Sec.School, Sriganganagar
Sophia College, Ajmer

Govt. Hr. Sec. School Baori, Sikar

University of Rajasthan, Jaipur (Ext. Of STC Alwar)
SAI NORTH, CHANDIGARH

Jammu and Kashmir

Govt. Sr. Sec. School, Singhpura Kalan, Baramulla
Bakshi Stadium, Srinagar

Chandigarh

Punjab University Chandigarh

Punjab

Chakwal National Sr. Sec. School, Kurali
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22.
23.
24,

25.

26.
27.
28.

29.

30.
31.

32.
33.
34.

35.
36.
37.
38.
39.
40.

41.

Gurunanak Dev University, Amritsar

Khalsa Sr.Sec.School, Ropar

S.D.College, Barnala

Himachal Pradesh

Rainbow International School, Nagrota Bagwan, Kangra
NRC, SONEPAT

Delhi

Mamta Modern School, Vikas Puri

Rashtra Shakti Vidyalaya, Village Hastsal, New Delhi
V.S.Agriculture Sr.Sec.School, Khera Gari, Delhi (JBHA)
Haryana

Ch. Pratap Singh Memorial Samiti, Kharkhoda, Sonepat
CENTRAL

Madhya Pradesh

Ext. Centre Khandwa (Ext. Of STC Dhar)

Govt. Boys Multipurpose Hr.Sec. School, Malhar Ashram, Indore (Ext. of STC
Dhar)

RC, LUCKNOW

Uttarakhand

Summer Valley, Dehradun

Dev Singh Ground, Pithoragarh

Sports Stadium, Almora

Uttar Pradesh

U.P. Badminton Academy, Vipinkhand, Lucknow
Nandini Nagar Mahavidyalaya, Gonda

Godwin Public School, Meerut

U.P. Inter College, Varanasi

Rifle Association, Johri, VPO:Johri, Tehsil Baraut, Bagpat
Aligarh Muslim University, Aligarh

SAINCPE

Kerala

Malabar Christain College Hr. Sr. School, Calicut
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42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.

60.
61.

62.

63.

64.

65.

66.

Mar Athasius College, Kothamangalam

Mar Basil Higher Sec. School, Kothamangalam
St.George's Higher Sec. School, Ernakulam

St. Thomas College Kozhencherry

Kalladi Hr. Sec. School, Kumaramputhur, Palakkad
Parli High School, Palakkad

Mundur High School, Mundur

Mary Matha High School, Panthalamphdarn
Nirmala College, Muvattupuzha, Ernakulam

Christ College, Irinjalakuda

Cherupushpam High School, Cherupushpam, Kannur
Kottayam Rajas High School, Pathiriyad, Kannur
St.Anthony's Public School, Kankirapally, Kottayam
Thriprayar Sports & Games Association, Thriprayar
St. Michels, Alleppey

K.M.H.S.Mevalloor, Kottayam

Marian College, Kuttikkanam, Idukki

Rajiv Gandhi Indoor Stadium, Pramadam, Konni,
Tamilnadu

S.R.M. University, Kottan Kulthur, District Kancheepuram
Sacred Heart College, Tirupattur, Vellore
Karnataka

Loyola High School, Mundgod

Andhra PradeshAndhra Loyola College, Vijayawada
EASTERN

Odisha

SAI Hindustan Aeronautic Limited (HAL), Koraput
Andman and Nicobar

Car Nicobar Extension Centre of SAG

Jharkhand

St. Ignatius High School, Gumla
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NERC, Imphal
Manipur

67. Mary Kom Boxing Academy, Imphal

68.
69.

70.

71.

72.
73..

74

Mizoram

Women Hockey Centre, Thenzawl (SAG Ext.)
District Sports Complex, Lunglei (SAG Ext.)
Nagaland

Senayangka Higher School, Mokokchung

RC, GUWAHATI

Assam

Dibrugarh Judo Association, Dibrugarh

Table Tennis Academy, Jorhat

Dakha Devi Rasiwasia College, Chabua, Dibrugarh
AHCHS School, Majuli, Jorhat

COE

Western

Gujarat 9
Gandhinagar

SAI RC, MUMBAI
Maharashtra
Kandivali
Aurangabad
CENTRAL

Madhya Pradesh 12.

Bhopal
NORTHERN

Haryana 13.

Sonepat
Hissar

NS NIS
Punjab

14.

Patiala
SOUTHERN

Karnataka 15.

Bangalore

10.

I1.

KERALA REGION

Kerala

Thiruvananthapuram

Alleppey
EASTERN

West Bengal
Kolkata

Odisha

Jagatpur

RC LUCKNOW
Uttar Pradesh
Lucknow

NERC, IMPHAL
Manipur

Imphal

RC, GUWAHATI
Meghalaya
NEHU, Shillong
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NSA Delhi

1. SAI National Cycling Academy, I.G. Stadium, New Delhi

2. SAI National Swimming Academy, Dr. SPMC, Talkatora Stadium, New Delhi
Kerala

3. SAI National Athletics Academy for Sprints & Jumps, Trivandrum

4. SAI National Golf Academy, Trivandrum
Madhya Pradesh

5. SAI National Athletics Academy for Middle Distance Run, Bhopal

Abbreviation:
Indigenous Games & Martial Arts (IGMA)
National Sports Talent Contest (NSTC)

Army Boys' Sports Company (ABSC)
SAI Training Centres (STC)

Special Area Games (SAG)

Centre of Excellence (COE)

National Sports Academy (NSA)
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Ye Standing Committee b FIRHT &, Sl g8l fafsTe fl #xdb Ay & - IS¢ g ga
HTH! ARI ATSTY gAY 1 399 i & fofv Hf Target Olympic Podium T Jei=T
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TR 8, 39 folg H 37! 9gd 9918 <dl g1 A Sfl, 3Ub HATed §RT 900 RIS
ST B! fEATS BT TS 3R 3MIBT Fof AATHR 416 BN TUY BT TATHRIA GaAT| ST I,
IR Gl BRIS YA Th BRI A SATET UIYelR Bl ATl S8 AT WITH STATHS Bl
1 B 2 87 3N R STATHT B2 FIT MY IR HRIS $UT H TH W Hex a7
Ao 72 fcel S e B 3R IR, Wl IR BRI TUY &I Yavol A TAlhIH Wiey
STAYHE P 9 W &l bl 8, Al I8 98 gHITg DI a1 8l

ot FUTafey: TTRT FaTT HIT B2
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Y 9 T T SN SN, QRN QR W O AN B, W9 ¢ iR TR $gie §, AT
I HEIST 8, S8 IR 4-4 AT, 5-5 ATl & g2al Bl TSI fhaT ST 7, 96 IS &
I A1 XTSI B 3R SHBT S fhT ST 81 319 Ueb o171 ¥ Uifert 913y, e
TEd I B aRd § ST fHaT &7 Fh| A1Y-3% H fha=t ufm €, asy # fha
gfar 2, R, sIREe # fhas afaw g1 SIREe &1 Ua 981 7 IRl # Tiies Jsd
A BT TRAC S 7T B

MR. CHAIRMAN: Let the question be answered.

Y 99 TV TT: IS e off Ser e B

MR. CHAIRMAN: Thank you.

37 919 =S T[T S T U WY TS ©

STt AT T STATT G ST | AT ST Fore &1 7, IHHT STd1d G eAlforg|

Y 591 T8 T[T AR AT ST, ST 1 =TSt foram 21 S /IST g el o jE g,
it AU 39 AT g oyl

i 99 T T 3T $ASD IR F AT PR I8 82 IR, WITH STAIHe & oy a1
SITYT IS AN <4 UTferl aTs & AT |l 87

MR. CHAIRMAN: Thank you. Please reply to the question.
37 19 =g I R {3 H3 HEled WieH & {7y 3iR %S BT Uallherd $eil?
MR. CHAIRMAN: No more speech-making.

sft faoTa Miarer: IR, WIeH We Ieolae g1 &H I | dl 400 FRIS TUY A7 &1 78
21 3R B9 T & Avex Bl (TS BT dTe, dI 396 U g8 160 BRIs BT AT,
WP T Bl W AU Foic g BRI T SRIY, TR VAT 19T &, AP 3fax
WITH &1 goic Adbel 500 PIIS BUY Bl ... (FAYH)... 3T U&H fAe g il
...(CTIET)....

MR. CHAIRMAN: Prem Chandji, Please sit down. No. argument Please. Prem
Chandji, would you please resume your Seat? Let him finish... (Interruptions)...

i} 99 T T - WIS Uifordl BRI el 872 .. (SAHT). ..

3t faora Maar: R, &9 9Ed € & Faa free & T8, pedrd, g, G-,
HIgl, I A9 N 91 I Gt B 919 ¥ fF PR TR <97 H I pedie 81 WET 8 8k
3TTel |TeT FIFA World Cup Under-17 Football Championship 81 Y&T 81 &9 dTed € b <eT
# football 3R GAR Well BT WY STITST 11 AT Sports Pro Kabaddi @el R&1 81 T2 AR
TR T B 1l YT FoIc g1 7 iR &4 i Iic g1 B
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S8l IR RIS ATEd BT AT 7, B9 Bl 9 IR WLIHR0 § fur o1l 39 )
SATET B B8 Bl el ol 37 I8 HIasiil GRS 1 R BIg 715 development &1 g, Al
I TS ST gTgl| .. (AGET)....

MR. CHAIRMAN: Prem Chandji, you have finished. Please don't interfere. This is

not fair ... (Interruptions)...

SHRI BHUBANESWAR KALITA: Thank you, Mr. Chairman. My supplementary
arises out of the reply given by the hon. Minister regarding sports development schemes.
Some time back, there was a scheme involving the Members of Parliament to have
projects of sports development in their areas where MPs used to offer a fund in which the
maximum amount was supposed to be given by the Sports Department of the Government.
I would like to know whether the same scheme is being implemented or the Minister is
thinking of another scheme involving the Members of Parliament in the development of

sports. Thank you.

St fasra Maer: MPs fha=T s ddR 32 MPs R feaTs =¥, S99 df 91d
T2 gft, i gR U A forfice thed 8 oI fafiics gwrgdad B1319 <9 & 3igR
...(TAET).... W3, G127 & 3fS 371G WSS W B B el ST B B ....(AL). ..

SHRI BHUBANESWAR KALITA: Mr. Minister, there is already a scheme in the
Ministry. Please go through that.

ft frora Mt 3t 59 MPs d@Tell WhIH & S0 Bls U a9 ] 81 XeTl &1 Sid 319
DI 91 IATGI, AT H IH Th1H DI DR, TEART I I AT HaT

S} HTIRY: IRT YAR Sfl, 3T F© a1 ared 872

SHRI SHARAD PAWAR: Sir, the hon. Minister has said that there are insufficient
funds, especially for the development of infrastructure and other things. About five years
back, the Indian Cricket Board had decided to give T 50 crores to the Sports Ministry just
to encourage the budding players. Money was paid and the Cricket Board had received a
communication from the Finance Ministry stating therein that your income tax exemption
has been removed because you have spent money elsewhere other than cricket. I recollect
the then Leader of Opposition of this House and myself met the then Finance Minister
to resolve that issue, but that issue is still pending. Is it possible to find some solution to
this?

THE MINISTER OF FINANCE, THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I will certainly have the matter looked into.



Oral Answers [26 July, 2016] to Questions 93

Capital expenditure and revenue deficit as outlined in

Thirteenth Finance Commission
*95. SHRI DEREK O'BRIEN: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that in 2014-15, the capital expenditure of the
Union Government was 1.71 per cent of GDP, well below the 4.5 per cent level set out for

the year in the fiscal consolidation path set out by the Thirteenth Finance Commission;

(b) whether the revenue deficit of 2.92 per cent of GDP was in contrast to the
revenue surplus of 0.50 per cent of GDP to be achieved in 2014-15, as outlined by the

Thirteenth Finance Commission; and
(c) if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) to (c) The Central objective of the Fiscal Responsibility and Budget Management
(FRBM) Act 2003 is to ensure inter-generational equity in fiscal management. The rules
formed thereunder envisaged this to be achieved through the elimination of revenue deficit
and build-up of revenue surpluses. Together with a fiscal deficit of 3 per cent of GDP, this

would ensure that all borrowings are devoted to enhancing capital expenditure.

The Thirteenth Finance Commission had submitted their Report in 2009 for the
award period 2010-11 to 2014-15 after an assessment of the fiscal situation in India.
The Commission had recommended that the revenue deficit of the Centre needs to be
progressively reduced and eliminated by 2013-14, followed by emergence of a revenue
surplus by 2014-15. The Report had also envisaged that in doing so the capital expenditure
of the Central Government would go up to a level of 4.5 per cent of GDP in 2014-15. The
Government accepted the recommendation about the revenue deficit in principle in their
'Explanatory Memorandum as to the Action Taken on the Recommendations Made by the

Thirteenth Finance Commission' in February 2010.

Later, recognising that, as per the scheme of classification and definitions, large
grants transferred to States which were capital in nature had to be recorded as revenue
expenditure in the Union accounts, the Government introduced the concept of effective
revenue deficit in the Union Budget 2011-12. Effective revenue deficit indicates the
difference between revenue deficit and grants from the Centre to States for creation of

capital assets. Accordingly, the Amendments to the FRBM Act enacted vide the Finance
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Act 2012 mentioned that, "The Central Government shall take appropriate measures
to reduce the fiscal deficit, revenue deficit and effective revenue deficit to eliminate
the effective revenue deficit by the 31st March, 2015 and thereafter build up adequate
effective revenue surplus and also to reach revenue deficit not more than 2 per cent of
Gross Domestic Product by the 31st March, 2015 and thereafter as may be prescribed by

rules made by the Central Government".

The fiscal outlook for 2014-15 was constrained by the global economic
environment, weak growth, moderate increase in indirect taxes, a large subsidy burden
and not so encouraging tax buoyancy. Consequently, the capital expenditure of the Central
Government in 2014-15 was 1.6 per cent of GDP. Against this background and the need
for balancing the requirements of spending in social and welfare sectors for the protection
of vulnerable sections, the FRBM Act was amended in 2015 to extend the time frame for
the elimination of effective revenue deficit from 31st March 2015 to 31st March 2018.
As the correction of 1.2 percentage points of GDP in effective revenue deficit in a year's
span from 2016-17 to 2017-18 was found to be very challenging and may entail undue
pressures on other developmental expenditure, given the available revenues, the target
for elimination of effective revenue deficit was further extended by one year in the Union

Budget 2016-17.

SHRI DEREK O'BRIEN: Sir, in fact, not only the Finance Minister is here, but I note
that there are two former Finance Ministers who are here in the House, Dr. Manmohan
Singh and Shri P. Chidambaram. The answer has a noble intention of elimination of
revenue deficit and build up of revenue surplus. Sir, my first supplementary relates to the
RBI data of 2016. That data shows that there are 10 States and each State has these huge
financial burdens; Maharashtra with ¥ 4 lakh crores, -- I am not giving the figures -- but
they are all in excess of ¥ 2 lakh crores. These States include Maharashtra, Uttar Pradesh,
Andhra Pradesh, Gujarat, Tamil Nadu, West Bengal, Karnataka, Madhya Pradesh and
Kerala. Sir, it is a long list of 10-12 States. The figures are obviously available for this.
The States, Sir, are being burdened with paying back this money, especially so, the debt
stressed States like Bengal, where I come from, Punjab and Kerala. My specific question,
Sir, to the Finance Minister is about giving the States some level of confidence. Would
the Government consider setting up a Committee of State Finance Ministers headed by
the Union Finance Minister for addressing this specific problem so that he can meet its

noble goal?

SHRI ARUN JAITLEY: Sir, this issue has been raised by some State Governments,
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especially, by the State from which my learned friend comes. The hon. Chief Minister
of West Bengal, recently, raised it at the Inter-State Council meeting also. At the end of
the day, Sir, we have a structure which is defined, under which the Centre and the States
will have to meet their own expenditure requirements which include both their revenue
requirements and the capital needs. There is also a system by which the States, in addition
to their income, also get devolution as far as the Central share of taxes are concerned.
Eventually, we all have to live within the limitations of those limited resources available.
The whole essence of fiscal deficit, the States would have or the Centre would have,
is that we are borrowing in order to finance either the revenue or capital needs of the
current generation. And, therefore, we have to borrow as much as we can afford to serve
it. That is a planning that every State will have to do and even the Centre will have to do
that. Now, the appointment of a committee is possible, but at the end of the dayj, it is the
prudent fiscal planning which every State will have to do, that is, to raise its own level
of resources by greater generation of economic activity and moderating its expenditure

accordingly.

SHRI DEREK O' BRIEN: Sir, my second supplementary, actually, relates to a
phrase, which the Finance Minister just used, that is, about devolution, which he said to be
32 to 42 per cent. Sir, I have two specific facts on which my second question is based. Sir,
the Centre has withdrawn financial support from 39 major schemes which the States were
getting. My second fact, is in as many as 58 important schemes, the Centre-State structure
of percentage has been dramatically changed. So, sometimes, it was 50:50. For the same
50:50, today, the State is paying 70 or 75 and the Centre has reduced its contribution.
Sir, sometimes, it becomes 90:10. So, my specific question is this. Sir, for example, in
the BRGF, where my State was to receive ¥ 6,400 crores, we actually received ¥ 2,000
crores. That is one example. The other commitment made was for CST. When CST was
brought down from 4 per cent to 2 per cent, there again, the States were supposed to be
compensated. I have given the Finance Minister, through you, two examples -- the BRGF
and the CST. So, the promises were made before we set up this Committee. Would he
consider addressing these two specific cases for all States, including mine, and to release

these funds at the earliest? Thank you, Sir.

SHRI ARUN JAITELY : Sir, as far as the second question is concerned, I would tell
the hon. Member that the Governments have a continuous identity even if political parties
in power do change. With regard to the CST, even though the commitment arose when the
previous Government was in power, when the States discussed with us, we undertook to

discharge that liability. In the last two years, one-third and one-third, that is, two-thirds of
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the liability have been discharged. This year, the balance one-third is being discharged,
the first instalment of which has already been paid for the current year as far as the
States are concerned and I am sure during the course of this year, the second instalment
would also be paid and the CST balance as far as the States is concerned would be

discharged.
SHRI DEREK O' BRIEN: Sir, BRGF was a specific question.

SHRI ARUN JAITLEY: As far as devolution is concerned, if one looks at the
accurate data, the entire structure, after the recommendations of the Fourteenth Finance
Commission, has changed. Thereafter, the NITI Aayog itself appointed a Committee of
Chief Ministers. That Committee decided which are the schemes which would now be
financed by the States, which are the schemes which would be entirely financed by the
Centre and that some of the schemes would be financed in the ratio of 60:40, that is, 60
by the Centre and 40 by the States. We have accepted that recommendation of the Chief
Ministers' Committee. Now, if you take the amount with regard to any of the particular
heads, it may have gone down on a certain head, but when 32 becomes 42, it increases.
So, what you are eventually to see is, what the overall position is. Let us say, compare
the year 2014-15 with the years 2015-16, when the Thirteenth Finance Commission was
there and the Fourteenth Finance Commission is there. The net difference between the

two years itself is significant.

SHRI DEREK O'BRIEN: Sir, I seek your protection. I had asked a very specific
question on the BRGF. The hon. Finance Minister is so good with words. I asked a simple
question. Sir, ¥ 6,000 crores owed to my State. Sir, against ¥ 6,000 crores, we received

% 2,000 crores!

SHRI ARUN JAITLEY: As far as one specific head of your State or any other State
is concerned, if you have a specific question, I will get back to you with the figure itself.
Please bear in mind that after the Fourteenth Finance Commission, even though some of
the schemes may have gone into sharing, the net being received by States is something
close to ¥ 1,88,000 crores compared to what they received in the Thirteenth Finance

Commission.
AIIMS'S report on facilities in ambulances

*96. SHRIANIL DESAI: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether All India Institute of Medical Sciences (AIIMS) has submitted
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a report earlier prescribing facilities that should be available in ambulances, if so, the

details thereof;
(b) what are the reasons for not implementing the recommendations; and

(c) by when these recommendations would be implemented to protect the lives of

citizens?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) AIIMS has not submitted any report on Ambulances to Ministry of Health
and Family Welfare. However, Ministry of Road Transport and Highways (MoRTH) had
constituted a multi-disciplinary committee under the Chairmanship of Dr. Shakti Kumar
Gupta, who was then the Head of Hospital Administration and Medical Superintendent,
All India Institute of Medical Sciences (AIIMS), New Delhi, to formulate 'National
Ambulance Code' along with detailed specifications for various types of ambulances for

the country.

(b) and (c) The committee has submitted its report and the Ministry of Road
Transport and Highways has approved the recommendations of the said report. Ministry
of Road Transport and Highways has subsequently issued a draft gazette notification
on 23rd March, 2016, seeking comments regarding implementation of the National
Ambulance Code [Automotive Industry Standard - AIS:125 (Part 1)] with effect from 1st
April, 2017.

SHRIANIL DESALI: Sir, the hon. Minister has given a good answer. It is heartening to
note that the Ministry of Road Transport and Highways had constituted a multi-disciplinary
Committee under the Chairmanship of Dr. Shakti Kumar Gupta, who was then the Head
of Hospital Administration and Medical Superintendent, AIIMS, to formulate National
Ambulance Code', along with detailed specifications for various types of ambulances for
the country. May I know from the hon. Minister the detailed specifications for various
types of ambulances? Further, the implementing authority should be strict while giving
the licenses to the ambulances. In fact, they should conform to the stipulated facilities in
the ambulance; only then should the MoRTH give licences to the operating ambulances.
If so, what steps are being taken by the Government to implement the Code? This is my

first supplementary, Sir.
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SHRI JAGAT PRAKASH NADDA: Sir, first of all, I would like to say that this
question belongs to the Ministry of Road Transport and Highways.

MR. CHAIRMAN: Then, why did you take it?

SHRI JAGAT PRAKASH NADDA: Because the question related to AIIMS, it was
given to us. The 'National Ambulance Code', which comes under the automotive industry
standards, is dealt with by the Ministry of Road Transport and Highways. But, yes, a
Committee was set up under the Chairmanship of Dr. Shakti Kumar Gupta, who was then
the Medical Superintendent of AIIMS. So far, six deliberations have taken place, and in
those deliberations, we have gone through the detailed specifications of the ambulances.
We have done consultations with all the stakeholders and also the companies which are
running the ambulances in the States, and we are trying to see to it that those specifications

are mentioned accordingly.

Sir, the draft Gazette Notification was issued on 23rd March, 2016, and it will be
implemented from 1st April, 2017. The final notification is with the hon. Minister, and it

is going to be signed very soon.

SHRI ANIL DESALI: Sir, the hon. Minister has rightly said that the Ministry of Road
Transport and Highways has issued a notification on 23rd March, 2016, seeking comments
on implementation of the National Ambulance Code. Sir, I want to know from the hon.
Minister whether the clarifications or comments are invited from the State Governments;

and if so, then, how many State Governments have sent their comments on that.

SHRI JAGAT PRAKASH NADDA: Sir, we have consulted all the stakeholders.
As I said, we have consulted even the companies or the concerns which are running
ambulances in large numbers in various States. The deliberations have taken place. I don't
have the exact number as to how many States were consulted. But I would like to say that

all the stakeholders have been taken into consideration.

SHRIMATI KANIMOZHI: Sir, there is a need for specialized ambulances with
advanced life support system. Most of the ambulances available around the country are
called as 'white vans' with just a stretcher in them. What is the Government doing to
actually bring in more ambulances with advanced life support system? This will be of

great help for accident victims, cardiac patients and other life-threatening issues.

SHRI JAGAT PRAKASH NADDA: Sir, we are very much aware of it. We have
got very strict specifications as far as ambulances are concerned. We have got two types

of categories, namely, advanced life support system and basic life support system. Sir,
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8,083 ambulances are running in the country with advanced life support system and basic
life support system. At the same time, 6,325 are empanelled vehicles which run on these
specifications. So, we are very strict on those specifications. The technical specifications
and medical equipments in ambulances have been furnished. We see to it that those
equipments are made available in the ambulances. There are some 24 equipments which
are needed in basic life support system and five are additional equipments which are there

for advanced life support system.

PROF. M.V. RAJEEV GOWDA: Sir, the Minister was talking about conflict
between the two different Ministries about whose responsibility this is. Following up on
Mrs. Kanimozhi's point, when you think about these ambulances not just as ambulances
but, during the spare time, as vehicles that can provide healthcare services to rural areas
and remote areas, etc., why not think through this is a fresh, comprehensive manner? This
was something that Mr. Raj Narain had started as Health Minister in the 70s about using
vehicles to provide adequate healthcare and emergency services, as a way to upgrade the
whole system in such a manner that we can actually serve a much larger population, both

in times of emergency as well as during routine periods.

SHRI JAGAT PRAKASH NADDA: Sir, so far, there is no conflict between the
Ministries. I only said that this question on ambulance service code comes under the
Ministry of Road Transport and Highways and the technical aspects are taken care of by
the Ministry of Health and Family Welfare. So, there is no conflict and I am giving the
answer accordingly. As far as the ambulances are concerned, we have gone a long way.
If you notice, 8,083 ambulances are there which come under the 108 number. That is for
the emergency response for any trauma taking place or accident taking place. In the same
way, we have got 8,553 ambulances which are called on the number 102. This is for the
mother and child welfare, for carrying pregnant mothers for deliveries and other facilities.
So, we have a large number of ambulances and we are trying to see to it that when the

States demand for it, as much as they demand, we are going to give it.

DR. PRABHAKAR KORE: Sir, my question is about air ambulances. In this
country, hardly one or two air ambulances are there and they belong to the private sector.
In urban areas like Bengaluru or Kolkata or Mumbai, reaching a patient to a hospital
is very difficult. With the air ambulances, patients can be lifted from places where the
hospital facilities are not available. Is the Government planning to have air ambulances in

every State capital which would be a life-saving facility?

SHRI JAGAT PRAKASH NADDA: Sir, at the moment, there is no such proposal.
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As I said, we decide on issues as and when proposals come from the States. If any proposal

comes, we will think on it.
Joint Indo-US naval patrols in South China Sea

*97. SHRIMATI VIPLOVE THAKUR: Will the Minister of DEFENCE be pleased

to state:

(a) whether the United States and India have held talks on conducting joint naval

patrols in the Indian Ocean and in the disputed South China Sea;
(b) if so, China's reaction thereon;

(c) whether it is also a fact that the Indian Navy has never carried out joint patrols

with another country;

(d) ifso, whether Government has brought any change in its policy of only joining

an international military effort under the United Nations' flag; and
(e) ifso, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) to (e) Government takes all measures to ensure our maritime security. However,
at present, these measures do not include joint patrolling with foreign navies including
United States. No talks have been held with United States on conduct of any joint naval
patrols. Further, Indian Navy has never carried out joint patrols with another country.
Indian Navy, however conducts Coordinated Patrols (CORPATSs) with Indonesia, Thailand
and Myanmar along the International Maritime Boundary Line (IMBL). Further, there is
no change in the policy of the Government of only joining an international military effort

under the United Nation's flag.

i et SIgR: AR, {1 37T S1aTd UsT 8 3R S8 e & fob 84 ST g o,
goI SUBI SIA1d Tl (34T 2, Hael I8 Bal & [$ 89 Big VAT HH T8l 301 32 &l qad
ugel H AT ST I8 ST AT g b g9 RIS & 1 MM 9 © ofR 89
TRE ¥ RN BR I8 €2 AT PUAT I8 FAI B HUI B, FRiP A BT &,
"Government takes all measures to ensure our maritime security." gafery § 73 St 9 I®
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ST ATech g 6 a8 91 311 § 3R S9 fofg &R fova S Je1 7, i aRi dR% |
EHR IR BT [HTRT 98 981 57

SHRI MANOHAR PARRIKAR: The question on joint patrols,'...
$ch freera 31w RreiRET & R 3 s € Stare faar 81

SHRI MANOHAR PARRIKAR: I know that, but the question is basically on joint
patrols and we have specifically clarified that we take care of our maritime security and
do not go into the joint patrol part of it because we do not agree with joint patrol. Our
ships and submarines do conduct extensive exercise in the Indian Ocean region. They visit
other countries. We conduct joint exercises. We conduct CORPAT, which is a coordinated
patrolling with the Maritime Border States and all these aspects are carried out, but joint
patrol is not part of the aspect of any maritime security. To strengthen coastal and offshore
security, we have undertaken various measures: setting-up of Joint Operation Centres
at Mumbai, Kochi, Visakhapatnam and Port Blair; setting-up of a specialised force, the
Sagar Prahari Bal comprising 1000 personnel and 80 Fast Interceptor Craft; induction
of 23 Immediate Support Vessels for offshore security; and establishment of National
Command Control Communication and Intelligence Network interlinking 51 nodes of the

Indian Navy and ICG. There are more also coming.

Sl faera SIgR: IR, AR Adbs FAvd 2, H Ay ATs+1 & R d Y3 B o,
& Sl The Hague P STSTHE 31TS &, I arbitration BI ATST = AN A SHR B fadT
g, A T 39PT BN $UX PIs SHIdC AT Sthdc TST? 3P folU SHRI TaHHe T B
STREN 87

it 7Y uRex: A=Y AT & IR H §HART ST & BT § f& any country

should respect the international court, whichever decision they have given and freedom

of navigation cannot be compromised.

SHRI S. MUTHUKARUPPAN: Mr. Chairman, Sir, I would like to put an important
question. On 22nd morning at 8.30, one Indian Air Force aircraft took off from Chennai

near Tambaram. Twenty-nine personnel were in the aircraft. Now, what is the status?
MR. CHAIRMAN: It does not relate to this question.

SHRI S. MUTHUKARUPPAN: The Minister is available. He visited the spot. I

have seen in the newspapers. Then only I decided to know what is the position.
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SHRI MANOHAR PARRIKAR: It is a small part of the...
MR. CHAIRMAN: It is an unfortunate incident.

SHRI MANOHAR PARRIKAR: An unfortunate incident has taken place, but we
have put in all the resources. As of now, there is no confirmed finding, but wherever
there were small leads, -- there were four to five blinks which were noticed -- we are
trying to find out whether they are misleading or whether they have some meaning. But
no resources have been left. We have used satellite imagery. We have used surveillance.
We have used P-8i extensively. We have used almost about 20 ships, including the Coast
Guard, the Indian Navy and the Merchant ship. Submarine is already in the area. So,
everything is with time. Not only that, in order to locate it, we are getting a deep rescue

vessel also.
MR. CHAIRMAN: No, no; it is not on the question.

SHRITIRUCHI SIVA: Sir, this is a very serious matter. The reason given is technical

lapse. ...(Interruptions)... Is it the reason for the same accident... ... (Interruptions)...
MR. CHAIRMAN: No, no; please sit down. That is a separate discussion.

SHRI MANOHAR PARRIKAR: I would not like to comment on the reason, but I
can say very clearly to the hon. Member and everyone that this is one of the safest aircraft,
the Indian Air force flies and there have been only two reported accidents in the last ten
years. What you are talking of are small, minor issues which crop up every time you, fly

and they are rectified, snags as they are called. They are not the reason.

SHRI P. BHATTACHARYA: Sir, in Coastal Guard, the Defence Ministry have a
separate arrangement, but the MHA also has the same arrangement for the Coastal Guard.
Are you working jointly? The Army and the Coastal Guard are controlled by the MHA.

Are you functioning jointly? What is your role?

SHRI MANOHAR PARRIKAR: The Coast Guard is under the Ministry of Defence.
And, we have coordination between the Coastguard and the Navy. They keep coordinated
efforts in maritime security. They are not under the Ministry of Home Affairs. What you

may be referring is Marine Police.

MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.



Written Answers to [26 July, 2016] Starred Questions 103

WRITTEN ANSWERS TO STARRED QUESTIONS
Violation of Companies Act by Non-Chit Fund Companies

*08. SHRI M. P. VEERENDRA KUMAR: Will the Minister of CORPORATE AFFAIRS
be pleased to state:

(@ whether Government has taken note that many Non-Chit Fund Companies are
misusing public money by operating as Chit Fund Companies thereby violating the
provisions of the Companies Act;

(b) if so, the details thereof along with the number of such cases reported during the
last three years and the current year, company-wise, State/ UT-wise; and

(c) the number of cases in which inquiries were conducted along with the action
taken against the companies, including imposition of penalties during the said period,
State/ UT-wise?

THE MINISTER OF CORPORATE AFFAIRS (SHRIARUN JAITLEY): (a) to (c) There
are no provisions in the Companies Act, 1956 or 2013 relating to Chit Funds or 'Chit Fund
Companies'. Provisions to this effect are contained in the Chit Funds Act, 1982 whichisa
Central Act administered by the Ministry of Finance (Department of Financial Services)
but its implementation vests in the State Governments concerned who register entities
running Chit Funds and regulate their affairs and proceed against violators including by
companies running chit funds without such registrations. Central Government has,
however, inter alia ordered investigation into the affairs of 162 companies during the last
three years and current year for violation of the Companies Act through Serious Fraud
Investigation Office (SFIO) and these companies have been found to be involved in Chit
fund/ MLM/ Ponzi activities. Of these, investigation has been completed in 97 companies
and instructions have been issued to SFIO to file prosecution in respect of investigation
of 64 companies. State-wise details of such companies are given in the Statement.

Statement

State-wise list of companies ordered for investigation during the last three years
and current year

State Year Total

2013-14 2014-15 201516 2016-17

West Bengal 57 2 26 - 112
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1 2 3 4 5 6
Assam o1 - 06 - o7
Uttar Pradesh 06 - - - 05
Jharkhand - (0] - - 1)
Bihar - (074 - - 0®
Odisha - 18 08 - %
Maharashtra - - 05 01 06
Punjab - - 07) - 1)

TotaL 162

Cap on rise in population

*99. SHRI PREM CHAND GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total population of the country as per the census held on 2011 and estimated
as on date, respectively;

(b) the expected population by the year 2025;
(c) the year when the population growth is expected to stabilise; and

(d) whether any fresh steps have been initiated by Government in the last six months
to contain the rise in population, and if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) and (b) Total population of the country was 121 Crores as per census 2011.
Estimated population in 2016 is 127 Crores (approx.) and projected population of India by
2025 would be 139 Crore (approx.) as reported by office of the Registrar General of India on
the basis of Census 2001.

(c) The population growth of the country is likely to stabilise by 2045 as per National
Population Policy 2000.

(d) Yes. The fresh steps taken by the Government during the last six months to
contain the rise in population are as follows:

1. Special efforts in high focus districts: 146 districts across 9 States where the
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TFR (Total Fertility Rate) is more than 3.0 have been identified where focused
efforts are being made to provide better coverage of Family Planning services.

2. Expansion of basket of choice through introduction of new contraceptives:
Injectable contraceptive DMPA (Antara), Oral contraceptive pills- Centchroman
(Chhaya) and Progesterone only pills (POP) have been introduced in the
public health system.

3. New Contraceptive Packaging: The packaging for Condoms, Oral contraceptive
pills and emergency contraceptive pills has now been improved so as to
increase the demand for these commodities.

4. New Family Planning Media Campaign: A new Family Planning communication
campaign with Shri Amitabh Bachhan as the brand ambassador has been
launched.

Steps taken to deal with financial burden of the Seventh Pay Commission
1*100. SHRI HARIVANSH: Will the Minister of FINANCE be pleased to state:

(@ whether it is estimated that there will be further reduction in number of employees
in the departments of Central Government because of the likely financial burden due to
implementation of recommendations of the Seventh Pay Commission;

(b) the steps taken by Government to deal with the financial burden likely to arise
due to implementation of the same; and

(c) whether due to this burden, the fiscal deficit and inflation are estimated to increase?

THE MINISTER OF FINANCE (SHRIARUN JAITLEY): (a) The number of employees
in the Central Government depends upon the functional requirement to discharge various
Governmental functions and not on the likely financial impact arising out of the
implementation of the recommendations of the Seventh Central Pay Commission.

(b) and (c) While making its recommendations, the Seventh Central Pay Commission
has duly taken into account the likely financial impact of its recommendations on the ratio
of expenditure on Pay, Allowances and Pension(PAP) to the Gross Domestic Product
(GDP) and the fiscal deficit target presented in the Medium Term Fiscal Policy Statement
2015-16. The Commission estimated 0.65% increase in PAP as percentage of GDP in 2016-
17 as aresult of implementation of its recommendations. The Commission further mentioned
that the total impact of its award is less than that of the 6th Central Pay Commission. The
Commission has, therefore, expressed the view that this represents an extremely reasonable

tOriginal notice of the question was received in Hindi.
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increase in PAP- GDP ratio in the initial year of the award and has felt that the
macroeconomic impact of its recommendations is in conformity with the need for fiscal

prudence and macroeconomic stability.
Expenditure incurred on International Yoga Day, 2016

*101. SHRI RAJEEV SHUKLA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY be pleased to state:

(@ how much amount was spent by Government for organising and promotion of
the International Yoga Day, 2016;

(b) whether any private agency was hired for organising and promotion of the said

event; and
(c) if so, the details thereof, including the payment made to the agency?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) An expenditure of ¥ 21,59,74,485/- has been approved by Ministry of
Ayurveda, Yoga and Naturopathy, Unani, Siddha and Homoeopathy (AYUSH) for
organization and promotion of 2nd International Day of Yoga 2016. Ministry of External
Affairs has incurred an expenditure of ¥ 8,00,00,000/- for organizing the event in 191
Nations.

(b) and (c) As part of celebration of the International Day of Yoga 2016, the main
National event of Mass Yoga Demonstration was organized at Capitol Complex, Chandigarh,
by the UT Administration of Chandigarh.

The Chandigarh Administration had hired the following agencies for the general
arrangements of the event at the expenditure mentioned against each:

(i) M/s.Arch Concept Pvt. Ltd., New Delhi - T 3,33,25,318/-
(i) M/s. Nagpal Tent House, Chandigarh - T 4,41,335/-
(iii) M/s. Capital Graphics, Chandigarh - ¥ 2,52,000/-
(iv) M/s. Bhardwaj Steel, Chandigarh - ¥ 1,15,000/-
(v) M/s. Mahak Florist, Chandigarh - ¥ 1,85,000/-

(vi) M/s. Toouchwood, New Delhi - T 24,80,001/-
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Recruitment and permanent commissioning of women officers

*102. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of DEFENCE be
pleased to state:

(@ whether itis a fact that army is likely to recruit more than 200 women and grant
them permanent commission in various branches;

(b) if so, the details thereof;

(c) whether it is also a fact that this will end the grievances of women officers who
have to quit the army after 15 years of services as Short Service Commission officers; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d) Women are
inducted as Short Service Commissioned Officers (SSCOs) alongwith men SSCOs in Army
with a tenure of upto 14 years within the overall authorized strength of the officers' cadre.
Women SSCOs are presently eligible for consideration for grant of permanent commission
alongwith Men SSCOs in specific Branches in the three Services viz. Judge Advocate
General (JAG) and Army Education Corps (AEC) of Army and their corresponding branches
in Navy and Air Force; Naval constructor in Navy and Accounts, Technical, Administration,
Logistics and Meteorology Branches in Air Force.

Implementation of decision on NEET

*103. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has received any representation from any State regarding
deferment of implementation of National Eligibility-cum-Entrance Test (NEET) for getting
admissions into medicine courses in the States, if so, the details thereof;

(b) what are the objections raised by different States in the meeting held recently
with regard to implementation of NEET across the country and the details thereof; and

(c) the steps being taken by Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (c) Hon'ble Supreme Court vide its orders dated 28th April and 9th May
2016 in WP No. 261/2016 directed that NEET shall come into effect immediately for UG
admission. However, some State Governments indicated that it would be in the larger
interest of the students' community across the country to hold NEET for undergraduate
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admission from the year 2017-18 onwards instead of 2016-17 due to the following reasons:

(i) State Level examinations for admissions have already been conducted and
students will have to appear for a second examination;

(i) State examinations are also conducted in regional languages. It is not appropriate
to make all students to take examination in Hindi and English, particularly
when only two months are left for NEET Phase-11 examination; and

(iii) The syllabi for the State level examinations are different from the AIPMT,
which is going to be the basis for NEET [Phase-I1] examination.

In the meeting held with State Health Ministers on 16th May, 2016, the State of Tamil
Nadu informed that they have discontinued common entrance examinations as it favours
the urban students. Admission to medical/dental colleges in the State is instead granted
on the basis of Class XII marks. Andhra Pradesh informed that they grant admission
through merit prepared on the basis of State Exam (75%) and Class XlI1th Exam(25%). The
States of Andhra Pradesh and Telangana also raised the issue of regional language, variable
State Board syllabi and their special status under Article 371 D of the Constitution.

The Indian Medical Council (Amendment) Ordinance, 2016 and the Dentists
(Amendment) Ordinance, 2016 were promulgated on 24th May, 2016 to amend the Indian
Medical Council Act, 1956 and Dentists Act, 1948 respectively to provide for a Uniform
Entrance Examination for Undergraduate and Post Graduate admissions with the option to
the States to fill up the Under Graduate seats for 2016-17 in respect of State Quota seats as
per existing arrangement or by adopting NEET. This exception does not apply to
management quota seats of private medical colleges which shall fill up the Under Graduate
seats only on the basis of NEET.

Standardising costs of healthcare

*104. SHRI SANJIV KUMAR: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@) what steps are being taken to check the exorbitant costs of healthcare in private
hospitals in India;

(b) whether Government is working towards standardising cost of healthcare so that
poor can also afford quality healthcare at a reasonable cost; and

(c) what steps are being taken by Government to regulate the cost of essential life
saving drugs?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (c) Health is a State subject and regulation of all healthcare related matters
including matters relating to costs fall within the domain of the State/UT Governments. In
addition to the healthcare facilities provided to the public health institutions free of cost,
the Government of India has enacted the Clinical Establishments (Registration and
Regulation) Act, 2010 and has also notified Rules thereunder in 2012. Currently, the Act is
applicable in 10 States namely Sikkim, Mizoram, Arunachal Pradesh, Himachal Pradesh,
Uttar Pradesh, Bihar, Jharkhand, Rajasthan, Uttarakhand and Assam and all Union
Territories except Delhi as other States have not adopted the Act as yet. The National
Council for Clinical Establishments has approved a standard list of medical procedures
and a standard template for costing such procedures for facilitating States/Union Territories
to determine "Standard procedure cost" for regulation of medical treatment charges in the
respective States/Union Territories. The said standard list of medical procedures and
standard template for costing of procedures has been shared with the States/UTs.
Separately, the Government has also brought out the National List of Essential Medicines
(NLEM), 2015. The National Pharmaceutical Pricing Authority has already included drugs
inthe NLEM in Schedule | of the Drug Price Control Order for regulating their prices. This
measure will also help in reducing the cost of treatment. Besides, the Ministry of Health
and Family Welfare has also started AMRIT (Affordable Medicines and Reasonable
Implants for Treatment) stores where essential life saving medicines are being provided at
a substantial discount vis-a-vis the Maximum Retail Price.

Audit of autonomous boards/institutions

*105. DR. V. MAITREYAN: Will the Minister of CORPORATE AFFAIRS be pleased to
state:

(@ whether Government has any plans to do audit of autonomous institutions like
BCCI, ICAI, ICWAI and other such boards which have huge financial assets;

(b) if so, the details thereof and list of such boards/institutions which have more
than ¥ 1000 crores of assets;

(c) whether Government proposes to amend such laws which keep these institutions
away from the scrutiny and audit by Government agencies; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) to (d)
Government has a policy of according due autonomy to the professional institutes viz.
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Institute of Chartered Accountants of India (ICAI) and the Institute of Cost Accountants
of India (ICoAl) (formerly known as ICWAI). No public funds are disbursed by the
Government of India to these Institutes. These institutes have been established and are
governed as per the Chartered Accountants Act, 1949 and the Cost and Works Accountants
Act, 1959 respectively. No provisions exist in these Acts under which the Government
may conduct audit of the accounts of these institutes. The audited accounts of the Institute
of Chartered Accountants of India and the Institute of Cost Accountants of India are
notified through the official Gazette of India and a copy of the same are laid on the table of
the both Houses of the Parliament in accordance with the relevant provisions contained in
the respective Acts. As regards Board of Control for Cricket in India (BCCI), it has been
stated by the Ministry of Youth Affairs and Sports that BCCI is an autonomous body
registered under the Societies Registration Act, 1860 and does not get any financial
assistance from the Government of India.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Storage facilities for raw medicinal herbs

862. SHRI KIRANMAY NANDA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY be pleased to state:

(@) whether Government is aware that in the process of making Ayurvedic medicines,
the raw medicinal herbs are being purchased from local shopkeepers/ pansaries, who do
not have proper storage facilities;

(b) if so, whether Government has any plan to provide and promote cultivation of
quality herbs, harvested at proper stage and stored under controlled conditions to improve
the quality of Ayurvedic medicines; and

(c) whether the Ministry has any plan to coordinate with Ministry of Agriculture
and Farmers Welfare for improving production of medicinal herbs?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) to (c) The Government is aware that the quality of Ayurvedic medicines is
dependent on the use of quality raw medicinal herbs.

Hence, with a view to ensure the availability of quality raw medicinal herbs for making
quality Ayurvedic medicines, the National Medicinal Plants Board (NMPB), Ministry of
AYUSH has been promoting large scale cultivation of herbs / medicinal plants in a mission
mode under "Medicinal Plants" component of "Centrally Sponsored Scheme of National
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AYUSH Mission (NAM) which is being implemented since 2015-16 throughout the country.
The "Medicinal Plants" component of the NAM scheme is primarily aimed at supporting
cultivation of medicinal herbs / plants on farmers land with backward linkages through
establishment of nurseries for supply of quality planting material and forward linkages for
Processing and Post - Harvest Management including Marketing Infrastructure (drying
sheds / storage godowns etc.).

Prior to NAM Scheme, the cultivation of medicinal herbs / plants was being supported
under Centrally Sponsored Scheme of "National Mission on Medicinal Plants" of NMPB,
Ministry of AYUSH which was implemented from years 2008-09 to 2014-15.

The scheme for cultivation of medicinal herbs / plants is being implemented through
Mission Directors identified in different States / UTs who are mainly from State Agriculture
/ Horticulture Departments.

Identification of land for opening National Institute of AYUSH in Uttarakhand

1863. SHRI MAHENDRA SINGH MAHRA: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@ whether the process of identification of land by the Ministry is under progress
for opening National Institute for Ayush in Uttarakhand,;

(b) if so, whether efforts are being made to identify the land near the railhead and
airport of the State;

(c) whether it is a fact that the purpose for which this Institute has to be opened is
found only in the mountainous Himalayan region; and

(d) if so, the rationale behind identifying the land in plain areas?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) No.

(b) to (d) Do not arise.
Expenditure allotted for Ayurvedic treatment system

1864. SHRI LAL SINH VADODIA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@ the allocation made towards promoting Ayurvedic treatment system by
Government during the years 2013-14, 2014-15 and 2015-16 respectively;

tOriginal notice of the question was received in Hindi.
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(b) the year-wise expenditure details thereof; and

(c) the number of new Ayurvedic hospitals proposed to be set up every year and
hospitals to be made operational during this period?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) and (b) The allocation and expenditure under Plan and Non-Plan made towards
promoting Ayurvedic treatment system by Government during the years 2013-14, 2014-15
and 2015-16 is given below:

(X incrore)

2013-14 2014-15 2015-16
Allocation Expenditure  Allocation Expenditure Allocation Expenditure
302.00 250.73 297.14 208.19 27043 208.16

(c) During 2016-17 two new Institutes namely, All India Institute of Ayurveda (AHA).
New Delhi and North Eastern Institute of Ayurveda and Homoeopathy (NEIAH), Shillong
are complete for operationalization. All India Institute of Ayurveda (AHA), New Delhi is
conceived as an Apex Institute for Ayurveda with 200 bed referral hospital. North Eastern
Institute of Ayurveda and Homoeopathy (NEIAH), at Shillong have 100 bedded Ayurveda
and 50 bedded Homoeopathy hospital.

Under Centrally Sponsored Scheme of National AYUSH Mission (NAM),
Government of India has approved 50 bedded integrated AYUSH Hospital which include
Ayurveda during 2014-15 and 2015-16 as per proposals reflected in the State Annual
Action Plan(SAAP) received from the States/UTs. The details are given in the Statement.
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Status of 50 bedded integrated AYUSH Hospital approved under National AYUSH
Mission (NAM) during 2014-15 and 2015-16.

Sl. No.State/UT Proposal approved Units Amount Amount
Approved Approved
during during
2014-15 2015-16
(R in lakhs) R in lakhs)
1 2 3 5 6
1. Andhra 50 bedded Ayurveda, Homoeopathy,
Pradesh Unani and Yoga and Naturopathy
Hospital at Vishakhapatnam. 30.00 50.00
2. Bihar 50 bedded Ayurveda, Homoeopathy,
Unani and Yoga Hospital at Patna 102.695
3. Goa 50 bedded AYUSH Hospital at North Goa. 107.05
50 bedded AYUSH Hospital at South Goa 107.05
4. Haryana 50 bedded Ayurveda, Homoeopathy,
Unani and Yoga and Naturopathy
Hospital at Panchakula 83.34
5. Nagaland 50 bedded Ayurveda and Homoeopathy
Hospital at Noklak, Tuensang District 333.55
6. Puducherry 50 bedded Ayurveda, Homoeopathy,
Unani and Siddha Hospital at
Dhanwantari Nagar, Gorimedu 70.00
7. Sikkim 50 bedded Ayurveda and Yoga and
Naturopathy Hospital at Kyongsa,
Near BhanuShalling Area, Gyalshing,
West Sikkim 444 .44
8. Uttar 50 bedded AYUSH Hospital at
Pradesh Kushi Nagar 83.332
50 bedded AYUSH Hospital at
Bilhour, Kanpur 83.332
50 bedded AYUSH Hospital at
West Katli, Lucknow 83.332
50 bedded AYUSH Hospital at 83.332
Badrasi, Varanasi
50 bedded AYUSH Hospital at 83.332

NawabGanj, Baraily
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9. West Bengal 50 bedded Ayurveda, Homoeopathy,
Unani and Yoga and Naturopathy
Hospital at Topsikhata, District
Alipurduar. 1 300.00 300.00

ToTtaL 14 33000  2014.565

Authenticating of herbal products

865. SHRI K. K. RAGESH: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY be pleased to state whether
any guidelines are under the consideration of Government to ensure the authenticity of
the claim of 'Herbal' or 'Herbal products' and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): Legal provisions for regulation and quality control of herbal products of Ayurvedic,
Siddha and Unani systems are prescribed in the Drugs and Cosmetics Act, 1940 and Rules
thereunder and standards of their identity, purity and strength are provided in the respective
pharmacopoeias. Certificate of Good Manufacturing Practices and proof of safety and
effectiveness are required for grant of manufacturing license. Recently, in November 2015
Drugs and Cosmetics Rules, 1945 have been amended to include the provisions for
regulation of phytopharmaceutical drugs, for which specific data has to be submitted to
the regulator alongwith the application to conduct clinical trial or import or manufacture
any phytopharmaceutical drug.

Ayurvedic anti-diabetic medicine

1866. SHRI HARIVANSH: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY be pleased to state:

(@) whether it is a fact that the ayurvedic medicine, BGR-34, developed by Council
for Scientific and Industrial Research (CSIR) is proving very successful for treating
diabetes;

(b) if so, the steps taken by Government to promote Ayurveda; and

(c) the details of the efforts made by Government to promote Ayurveda during the
last two years?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) Council for Scientific and Industrial Research (CSIR), through its constituent
laboratories jointly developed scientifically validated herbal product NBRMAP-DB as
anti-diabetic, hypoglycemic formulation with hepato-protective and anti-oxidant properties.
The knowhow for the product was licensed to M/s AIMIL Pharma Ltd., Delhi who are
manufacturing and marketing it as BGR-34. It has been reported by M/s AIMIL Pharma
Ltd. that the product has shown consistent growth right from the initial promotional
phase since Oct, 2015 with the total sales turnover being Rupees 25 crores and about
approximately a million diabetic patients benefited.

(b) and (c) Ministry of AYUSH through Central Council for Research in Ayurvedic
Sciences (CCRAS), an autonomous organization, under Ministry of AYUSH has taken the
following steps during the last two years to promote Ayurveda:

e Tribal Health Care Research Programme in 15 States/UTs involving 16 CCRAS
peripheral Institutes under Tribal Sub Plan.

e Ayurveda Mobile Health Care Programme under SCSP has been initiated in
18 States involving 20 CCRAS peripheral Institutes.

e Swasthya Rakshan Programme has been initiated in 19 States involving 21
CCRAS peripheral Institutes.

. Integration of Ayurveda in NPCDCS programme at 3 identified districts viz.
Gaya (Bihar), Surendranagar (Gujarat) and Bhilwada (Rajasthan).

e Ayurvedic Health Centres under NE Plan of CCRAS is being initiated in
3 States viz, Assam, Arunachal Pradesh and Sikkim involving 3 CCRAS
peripheral Institutes through 20 health care centres.

Further, the Ministry of AYUSH also takes up the following Information, Education
and Communication (IEC) activities:

. Dissemination of IEC material and other published information through
National/State level Arogya Mela, medical camps and exhibitions in different
States of the country.

. Further, the council has been generating awareness among common masses
in scientific community in the country and abroad by publishing research
journals, Technical report and monographs.

In addition the system is being promoted under National AYUSH Mission (NAM).
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AYUSH hospitals in Puducherry

867. SHRI N. GOKULAKRISHNAN: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@) whether it is a fact that there is not even a single AYUSH hospital in Puducherry;
(b) if so, what are the reasons behind this;

(e) the efforts being made to open AYUSH hospitals in Puducherry in the coming 1-
2 years;

(d) the details of AYUSH dispensaries in Puducherry as on April 1, 2016;

(e) whether it is also a fact that there are no Unani and Naturopathy dispensaries in
Puducherry; and

() if so, the details thereof and the efforts being made to open the same?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) to (c) Health is a State subject. Opening of AYUSH hospitals in the States/
Union Territories comes under the purview of respective State/UT Governments. However,
as per the information received from UT Government of Puducherry, for construction of 50
bedded integrated AYUSH hospital, site has been selected and fund provision has been
made by the UT Government. Further, for the same purpose, the Ministry of AYUSH under
National AYUSH Mission (NAM) has approved % 70.00 lakhs and ¥ 50.00 lakhs during
2015-16 and 2016-17 respectively.

(d) As per the information furnished by UT Government of Puducherry, there are 72
AYUSH dispensaries in UT of Puducherry:

1. Ayurveda- 27

2. Siddha- 24

3. Homoeopathy-17

4. Yoga & Naturopathy- 4

(e) and (f) As per the information furnished by UT Government of Puducherry, one
Naturopathy dispensary is functioning at Puducherry. No Unani di spensary is
available.
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Practitioners of yoga in the country

1868. SHRI RAM NATH THAKUR: Will the Minister of AYURVEDA, YOGAAND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY be pleased to state:

(@ whetheritisafactthat all citizens practicing yoga and naturopathy are becoming
healthier;

(b) whether the number of yoga practitioners has increased as compared to earlier
times;

(c) whether yoga remains confined to the urban areas only or it has been taken to the
rural areas also; and

(d) whether itis also a fact that yoga teachers have been appointed in the country, if
s0, the number of States where this kind of Institutional mechanism is being operated and
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) Yoga and Naturopathy systems are seen to have positive impact on the health
and well-being of those who practice them regularly. Many life style and other diseases
can be well managed by the regular practice of Yoga.

(b) No such survey have been carried out.
() No.

Yoga has been practiced in different parts of the world irrespective of whether rural or
urban area. Recently, the Ministry of AYUSH through Central Council for Research in
Yoga and Naturopathy (CCRYN), an autonomous organization under this Ministry has
implemented One Month Yoga Camp Programme in all the districts of the country to
celebrate International Day of Yoga from 21st May to 21st June, 2016 which indicates that
people from rural or urban areas have attended this Yoga camp in large number.

(d) Ministry of AYUSH does not appoint yoga teachers. However, the Ministry
facilitates the appointment of such teachers in the private and public sectors through its
Scheme for Woluntary Certification of Yoga Professionals. First phase of the scheme to
certify yoga teachers was launched on June 22,2015. The scheme is being operated by the
Quality Council of India (QCI), an apex quality facilitation and accreditation body, under
the Ministry of Commerce and Industry. The Government of India has approved the

tOriginal notice of the question was received in Hindi.
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National AYUSH Mission (NAM) which, inter-alia, envisages better access to AYUSH
services including Yoga and strengthening of AYUSH educational institutions.

Expansion of regional reach by Air India
869. SHRI RIPUN BORA: Will the Minister of CIVIL AVIATION be pleased to state:

(@) whether it is a fact that Air India will expand its regional reach to connect new
cities;

(b) if so, the details of new connectivity which have been started by Air India during
the last two years;

(c) the proposals from the State Governments which have been received by the
National carrier therein; and

(d) the details of the present status of the new airports which have been started
during the last two years and the forthcoming plan proposals of Government therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) and (b) Air India currently operates to 52 destinations in the country and
plans to expand its regional reach to connect new cities subject to improvement in
availability of resources and financial viability.

Details of new connectivity started by Air India during last two years is given in the
Statement-1 (See below).

(c) The details of proposals received from the State Governments is given in the
Statement-11 (See below).

(d) In the last two years in-principle approval has been given for construction of
Greenfield airport at Dholera, Gujarat; site clearances given for constructing Greenfield
airport at Dagaderthi in Nellore District, Andhra Pradesh; Bhogapuram near Visakhapatnam
in Andhra Pradesh: Oravakallu in Kurnool District, Andhra Pradesh and Kotkasim Tehsil
in Alwar District, Rajasthan.



Written Answers to [26 July, 2016] Unstarred Questions 119

Statement-1

Year

New Air Connectivity

2014

2015

2016

Deihi-Vadodara v.v. route with effect from 8th January, 2014- Daily.
Mumbai/Bhuj/Mumbai w.e.f. 15th May 2014 - 4 times per week.

Kolkata/Silchar/Tezpur and v.v. w.e.f. 01st August 2014 - 3 times per
week.

Kolkata/Guwahati/Lilabari and v.v. w.e.f. 01st August 2014 - 4 times
per week.

Delhi/Pantnagar/Delhi w.e.f. 14th October 2014 - 4 times per week.
Direct daily flight on Delhi-Vijayawada vv route in the year 2015.
Delhi-Vishakhapatnam-Port Blair and vv from 9th Apr. 2015.
Delhi-Surat-Delhi from 1st Oct. 2015.

Introduced daily flights on Mumbai-Calicut vv route with effect from
1st November, 2015.

Varanasi-Bhubaneswar and vv from 8th Nov. 2015.
Kolkata-Durgapur-Delhi and vv from 22nd Dec. 2015.
Delhi/Rajkot/Delhi w.e.f. 23rd February 2015 - Daily.
Mumbai/Diu/Mumbai w.e.f. 25th October 2015-4 times per week.

Hyderabad/ Vijayawada/Viizag and v.v. w.e.f. 01 st November 2015 -
4 times per week.

Mumbai/Surat/Mumbai w.e.f. 25th December 2015 - 3 times per week.
Mumbai/Gwalior/Mumbai w.e.f. 25th December 2015-3 times per week.
Bengaluru-Trivandrum-Bengaluru from 27th March, 2016..
Delhi/Gorakhpur/Delhi w.e.f. 15th January 2016 - 6 times per week.
Kolkata/Agartala/Kolkata w.e.f. 01st April 2016.

Delhi/Jammu/Delhi w.e.f. 07th April 2016-3 times per week.
Mumbai/Bhavnagar/Mumbai w.e.f. 21st April 2016 - 4 times per week.
Delhi/Bhopal/Delhi w.e.f. 23rd May 2016 - Daily.

Bhopal/Jabalpur/Hyderabad and v.v. w.e.f. 23rd May 2016 - 4 times per
week.

Bhopal/Raipur/Bhopal w.e.f. 23rd May 2016 - 3 times per week.
Bangalore/Hubali/Bangalore w.e.f. 20th July 2016 - 4 times per week.
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Statement-11

State Date Issues

Gujarat Aug, 2014 New flights required on following sectors:-Delhi-
Bhuj-Rajkot-Delhi, Delhi-Rajkot-Bhuj-Delhi,
Surat-Kolkata,Surat-Bengaluru-Chennai

Bihar Sep., 2014 Regular services from Gaya during Pitrapaksha

Madhya Pradesh Nov., 2014 Air Service between Bhopal and Srilanka

Sikkim Dec.,2014 Rescheduling of Delhi-Bagdogra flight

Tripura Dec., 2014 increase in frequency on Kolkata-Agartala

Andaman and Nicobar Jan., 2015 Operation of Charter flights to Portblair

Islands Connectivity from Portblair to Coimbatore,
Madurai, Trivandrumlnternational connectivity
from Port Blair.

Odisha Jan., 2015 International operation from Bubaneshwar

Arunachal Pradesh Jan., 2015 Air connectivity for Army and Paramilitary forces
from Lilabari

Bihar Jan., 2015 Flights to Buddhist circuit in Summer

Karnataka Jan., 2015 Operation to Bidar

Punjab Jan., 2015 International flights from Chandigarh

Himachal Pradesh Jan., 2015 Flights to Dharmshala and Kullu

Kerala Jan., 2015 Development of Kochi as International hub

Jammu and Kashmir Jan., 2015 More flights to Leh

Maharashtra Jan., 2015 International operations from Nagpur

Mizoram Jan., 2015 Increase flights to Aizwal

Pondicherry Jan., 2015 Flights to Pondicherry

Daman and Diu Jan., 2015 Flights to Diu

Tripura Feb., 2015 Increase in frequency on Kolkata-Agartala

Tripura Jun., 2015 More flight on Kolkata-Agartala sector for
patients

Andaman and Nicobar  Jun., 2015 Extension of Chennai-Portblair flight to Phuket

Islands

Tripura July, 2015 Introduction of 02 Airbus flights from Agartala

for Stretcher Patients.
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State Date Issues

Odisha Jul., 2015 International flight from Bhubaneshwar

Assam Jul., 2015 Connectivity from Guwahati

Tripura Jul., 2015 Increase in frequency on Kolkata-Agartala

Bihar Aug., 2015  Regular services from Gaya during Pitrapaksha

Nagaland Sep., 2015 Extension of Delhi-Guwahati-Imphal flight to
Dimapur

Bihar Sep., 2015 Additional flights from Gaya and Patna dusring
350th Anniversary of Shri Guru Govind Singhji

Maharashtra Sep., 2015 Flights from Amritsar to Nanded

Gujarat Sep., 2015 Flights to Kandala

Andaman and Nicobar  Sep., 2015 Deployment of New Aircraft on Portblair flight

Islands

Odisha Oct., 2015 International flight from Bhubaneshwar Flight
from Varanasi to Bhubaneshwar

Rajasthan Nov., 2015  Flights to Bikaner, Jodhpur, Jaipur and Udaipur

Andhra Pradesh Oct., 2015 More flights from Vijayawada

Uttar Pradesh Dec.,2015 Flights from Varanasi to Bhubaneshwar

Madhya Pradesh Jun., 2016 Change of Aircraft on Delhi-Bhopal route

Bihar April, 2016  Flight from Patna to Kathmandu

Maharashtra Jun., 2016 Flight on Delhi-Mumbai-Nanded route

Gujarat April., 2016  Flights to Porbanadar

Linking of Jodhpur airport to international services

1870. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CIVIL AVIATION

be pleased to state:

(@ whether there is any plan to connect airport of Jodhpur with international air

services, if so, by when, if not, the reasons therefor;

(b) whether there is any plan to install Instrument Landing System (ILS) in Jodhpur

civil airport, if so, by when, if not, the reasons therefor; and

tOriginal notice of the question was received in Hindi.
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() whether night air services will be started in Jodhpur civil airport, if so, by when,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) Sir, start of international operation on any route is guided by the commercial
judgments of respective airlines and Government does not interfere in their operation
plan. However, the Government would consider allowing Indian air carriers to operate
from Jodhpur to international destinations, if they seek permission.

(b) Yes Sir. The Indian Air Force(IAF) has planned to install ILS(CAT-I11) at Jodhpur
airport and the work has already commenced at site.

(c) Presently, there is no plan of Indian carriers to start night air operations from
Jodhpur airport. However, the Government may consider in consultation of Indian Air
Force to allow night operations at Jodhpur airport, if any airline requests for the same.

Low utilisation of traffic rights by Indian carriers in overseas locations
871. SHRI C.M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to state:
(@) the details of flying rights that India has with other countries, country-wise;

(b) whether itis a fact that in spite of having flying rights, our airlines are not getting
slots in overseas locations; if so, the details thereof;

(c) thereasons due to which the utilisation of traffic rights by Indian carriers is low;

(d) whether the Ministry is thinking of including slots in the Air Service Agreement
with other countries; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) Details of flying rights that India has with other countries is given in the
Statement.

(b) In December 2015 Federation of Indian Airlines had drawn the attention of the
Government towards the non availability of viable slots for Indian carriers at Dubai
International Airport. However, as on date Indian carriers are utilising almost all entitlements
on India - Dubai sector.

(c) The primary reason of low utilisation of traffic rights by Indian carriers include
lack of adequate resources and financial strength of the Indian carriers.

(d) NoSir.
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(e) Air Service Agreement provides a legal framework for operation of any airlines

which inter alia provides provision for traffic rights, points of call, designation of airlines

etc. whereas slot is a right granted by an airport owner which allows an airline to schedule

a landing or departure during a specific time period.

Statement

Details of flyig rights that India has with other countries

(per week)
Country Capacity Entitlements Country Capacity Entitlements
Afghanistan 14 services Germany 24400 seats
Armenia 600 seats Ghana 2 services
Australia 6500 seats Hongkong 45 services + 1250 seats
Austria 14 services Hungary 7 services
Azerbaijan 7 services Iceland 14 services
Bahrain 11500 seats + 14 Indonesia 28 services + unlimited
services perations from *18 tourist
destinations in India
Bangladesh 61 services + Iran 31 services
unlimited perations
from *18 tourist
destinations in India
Barbados 7 services Iraq 12 services
Belarus 2 services Israel 14 services
Belgium 35 services Italy 24 services
Bhutan unlimited Ireland 21 services
Brazil 21 services Japan 42 services
Brunei 28 services + Jordon 14 services
unlimited operations
from *18 tourist
destinations in India
Bulgaria 7 services Kazakhstan 21 services
Cambodia 28 services + Kenya 21 services
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Country Capacity Entitlements Country Capacity Entitlements
unlimited operations
from *18 tourist
destinations in India
Canada 35 services Kuwait 12000 seats
Chile 14 services Kyrgyzstan 14 services
China 42 services Lebanon 5 services
Croatia 2 services Lithuania 450 seats
Cyprus 2 services Macau 2 services
Czech Republic 14 services Madagscar 2 services
Denmark, Sweden 21 services Jointly Malaysia 20670 seats + unlimited
and Norway operations from *18 tourist
destinations in India
Egypt 14 services Maldives 8400 seats + unlimited
operations from *18 tourist
destinations in India
Ethiopia 28 services Malta 2 services
Fiji 3 services Mauritius 14 services
Finland 14 services Mongolia 2 services
France 35 services Mexico unlimited
Georgia 2 services Morocco 2 services
Myanmar 28 services + Switzerland 16 services
unlimited operations
from *18 tourist
destinations in India
Nepal 30000 seats + Syria 2 services
unlimited operations
from *18 tourist
destinations in India
Netherland 21 services Taiwan 14 services
New Zealand 7 services Tajikistan 2 services
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Country Capacity Entitlements Country Capacity Entitlements
Nigeria 4 services Tanzania 14 services
Oman 21147 seats Thailand 26354 seats + unlimited
operations from *18 tourist
destinations in India
Pakistan 28 services Tunisia 7 services
Philippines 7 services Turkey 14 services
Poland 7 services Turkmenistan 2750 seats
Portugal 7 services UAE-Abu Dhabi 50000 seats
Qatar 24292 seats UAE-Dubai 65200 seats
Republic of 19 services UAE-Sharjah 110 services/17841 seats
Korea Korea
Romania 2 services UAE-Ras 7 services/1400 seats
Al Khaimah
Russia 52 services Uganda 7 services
Rawanda 7 services United Kingdom 56 services from Delhi and
Mumbai to London, other
unlimited
Spain 21 services Ukraine 600 seats
Saudi Arabia 75 services + USA unlimited
Open sky to
Dammam
Seychelles 7 services Uzbekistan 18 services
South Africa 28 services Vietnam 28 services + unlimited
operations from *18 tourist
destinations in India
Singapore 29400 seats + Yemen 14 services
unlimited operations
from *18 tourist
destinations in India
Sri Lanka 112 services +

unlimited operations
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Country Capacity Entitlements Country Capacity Entitlements

from *18 tourist

destinations in India  Yugoslavia 2 services
Senegal 7 services Zambia 3 services
Slovakia 8 services Zimbabwe 7 services

* 18 destinations: Ahmedabad, Amritsar, Aurangabad, Bhubaneswar, Calicut, Cochin, Gaya, Goa, Guwahati,
Jaipur, Khajuraho, Lucknow, Patna, Port Blair, Thiruvananthapuram, Tiruchi, Varanasi, Vishakhapatnam

High cancellation charges on air tickets

1872. SHRI RAM NARAIN DUDI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@) whether itis a fact that the aviation companies recover more money as cancellation
charges of air tickets than actual amount of fare itself; and

(b) if so, whether any action against such aviation companies is being taken by
Government to bring down the cancellation charges and date change fees?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) and (b) As per prevailing CAR Section 3, Series 'M' Part I issued by DGCA
effective as on date, airlines are required to return the PSF collected by them from the
passengers on non-utilization / cancellation of tickets.

As per the Revision-1 of the CAR effective from 01.08.2016, the airlines are required to
refund all statutory taxes and User Development Fee (UDF) / Airport Development Fee
(ADF) / Passenger Service Fee (PSF) to the passengers in case of cancellation / non-
utilization of tickets / no show. Under no circumstances, the airlines can levy cancellation
charges more than the basic fare plus fuel surcharge. The airlines shall not levy any
additional charge to process the refund.

Sensitive and hyper sensitive airports in India

873. SHRI HUSAIN DALWAI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@) which are the sensitive and hyper sensitive airports in India with regards to
security;

tOriginal notice of the question was received in Hindi.
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(b) which of these airports are not guarded by the CISF;
(c) whatalternative security mechanism is available at airports not guarded by CISF;

(d) which airports have implemented Counter Terrorist Contingency Plan at approach
roads to airports;

(e) what counter terrorism strategy is in place for other airports;

(f) the amount of funds earmarked for airport security and the expenditure on the
same for the last three years; and

(9) the details of the deficiencies in airport security workforce and gadgets in the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) and (b) Due to security reasons, the details of such airports cannot be placed
in the public domain.

(c) to (e) Due to security reasons, no specific information regarding these aspects can
be placed in the public domain.

() No specific, year-wise, funds are earmarked for the purpose of meeting expenditure
on security at airports.

(@) The requirement of manpower for security and gadgets is dynamic in nature and
is periodically reviewed by Bureau of Civil Aviation Security (BCAS), the regulatory
authority for civil aviation security in India, in consultation with the other concerned
agencies including Central Industrial Security Force (CISF) and airport operators and
corrective measures are taken.

Second airportin NCR region

874. SHRIMATI AMBIKA SONI:
DR.T.SUBBARAMI REDDY:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether any proposal has been made for second airport in National Capital Region
in view of high volume of air traffic projected in the coming three or four years;

(b) if so, whether Government has made any survey for setting up of Second Airport
at Jewar, Greater Noida or Bhiwadi in Rajasthan;

(c) whether the details regarding project cost, financing, schedule of project



128 Written Answers to [RAJYA SABHA] Unstarred Questions

implementation etc., are worked out with various stakeholders, if so, the details thereof;
and

(d) by when the decision will be made for specific location of second airport and
timeline to make it operational, with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) Yes Sir. Government of India (Gol) has granted 'Site Clearance' approval for
setting up of Greenfield Airport at Bhiwadi, District Alwar, Rajasthan in November, 2015
taking into consideration saturation of existing IGI Airport at Delhi.

(b) International Civil Aviation Organization (ICAQO) had done Air Traffic Forecast
for Airports in the National Capital Region of India for Airports Authority of India (AAI).

(c) and (d) Any new Greenfield Airport requires two stage clearances i.e. 'Site Clearance'
and 'in-principle' approval. The details regarding project cost, financing, schedule of project
implementation etc. are worked in Detailed Project Report (DPR) which is prepared during
'in-principle' approval stage. The timeline for construction of airport projects depends
upon many factors such as land acquisition, availability of mandatory clearances, financial
closure, etc. by the individual operator.

Safety audit of aviation sector by ICAO

875.  SHRIA.K SELVARAJ:
SHRIT. RATHINAVEL.:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that the International Civil Aviation Organisation (ICAO)
raised safety concerns during its recent safety audit of India's aviation standards, if so,
the details thereof;

(b) whether it is also a fact that in a very recent audit conducted by ICAO our
compliance rates as regards quality control, regulatory framework and in-flight, passenger
and cargo security were assessed to be 99.25 per cent against a world average of about 66
per cent; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) ICAOQ during the audit of India under its Universal Safety Oversight Audit
Programme (USOAP) in December 2015 had asked about the steps being taken to ensure
adequate number of ATS (Air Traffic Services) personnel in Airports Authority of India
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(AAI). In response, the risk assessment and the immediate mitigations measures already
put in place by AAI to ensure adequate number of ATS personnel was communicated to
ICAO who accepted the measures adopted. Thus no safety concern was raised by ICAO.

(b) and (c) ICAO conducted audit of Civil Aviation Security in India in October 2015
under their four yearly Universal Security Audit Programme - Continuous Monitoring
Approach (USAP-CMA). India's compliance with ICAO regulations has been rated at
99.25%.

Non-deposit of PSF collected at Delhi airport

876. SHRI RITABRATA BANERJEE: Will the Minister of CIVILAVIATION be pleased
to state:

(@ whether it is a fact that the Passenger Service Fee (PSF) charges collected at
Delhi airport has not been deposited to the Government for the last few years; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) and (b) As per prescribed procedure, the Passenger Service Fee (Security
Component) collected at Delhi Airport, by the Airlines is directly deposited into the Escrow
Account operated by M/s Delhi International Airport Ltd. (DIAL). DIAL have reported
that as on 30th June, 2016, the PSF(SC) monies so collected have been deposited into the
Escrow Account pertaining to Delhi Airport, except for the outstanding dues of ¥ 822.04
lacs, out of which ¥ 788.06 lakh is due against Air India.

The Passenger Service Fee (Facilitation Component) has been discontinued since
2012-13 at Delhi Airport after introduction of User Development Fee (UDF) charges.

City offices of Air India

877. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CIVILAVIATION be
pleased to state:

(@ how many city offices of Air India are working in the Metro cities like, Delhi,
Mumbai, Chennai and Kolkata for booking/cancellation of air tickets;

(b) whether these services are found to be unsatisfactory and not upto the mark;
and

(c) what are the steps taken by Government to upgrade, train the employees and
other facilities at these city offices?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) There are 4 city offices of Air India, one each in Mumbai,New Delni,Chennai,
Kolkata for booking/cancellation of Air tickets.

(b) No, Sir. The functioning of Booking Offices in the metro-cities is found to be
satisfactory.

(c) The staff working at City Booking Offices are well trained in Reservations/Fares
and Ticketing by Air India. Staff are updated/trained as and when any amendment/up-
gradation takes place in the Reservation Process.

Management of service charge on passenger service fee

878. DR. KANWAR DEEP SINGH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@) whether Government proposes to deposit the amount collected as Passenger
Services Fee-Security Component (PSF-SC) in the Consolidated Fund of India, instead of
in an Escrow account;

(b) if so, reasons therefor;

(c) whetheritisafact that JV airport developer had incurred capital expenditure from
this account that was not allowed; and

(d) if so, whether no monitoring of this account was being done?

THE MINISTER OF STATE INTHE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) and (b) Yes, Sir. During the inter-ministerial consultation carried out in the
matter of revision of the Standard Operating Procedure (SoP) for account/audit of Passenger
Service Fee (Security Component) PSF(SC), it was considered better to switch over from
the present system of deposition of PSF(SC) collection in the respective Escrow Accounts
of the Private/JV Airport Operators concerned to the system of depositing the PSF(SC)
into the Consolidated Fund of India.

(c) and (d) Yes, Sir. The monitoring mechanism in respect of the Escrow Accounts has
already been in place. The accounting/auditing procedure in respect of PSF(SC) was
issued in 2009. Secondly, the Escrow Accounts, where the PSF(SC) collected at J\V/Private
Airports are deposited, are regularly audited by the Comptroller & Auditor General of
India. During the process of such audits, it was observed that some Private/JV Airport
Operators have incurred capital expenditure out of PSF(SC) funds. Adirection was issued
by Ministry of Civil Aviation on 18.02.2014 to the airport operators to reverse the entire
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capital expenditure wrongly incurred out of PSF(SC) Escrow Account since inception
along with interest. This order was however, challenged by the Private/JV airport operators
in Delhi, Mumbai, Bangalore, Cochin and Hyderabad in the High Court of the respective
jurisdiction. The matter is currently sub judice.

Predatory fare in Kerala-Gulf route during busy seasons

879. SHRI C.P. NARAYANAN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government is aware that in certain seasons airline companies charge
two-three times more than the normal charges as in the case of Kerala-Gulf flights,
particularly during busy seasons;

(b) if so, will Government intervene to protect the interests of NRIs hailing from
southern States; and

(c) whether Government will ensure that such rates are reduced and if airline
companies do not agree, whether Government will permit other airline companies to operate
flights in that region?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) Sir, airlines offer fares on various levels, which are driven by market forces. As
the demand goes up, the seats on lower fare levels get filled. This is a global practice in the
aviation industry. Airlines are free to fix reasonable tariffs under the provision of sub-rule
(1) of Rule 135, Aircraft Rules 1937 having regard to all relevant factors, including the cost
of operation, characteristics of service, reasonable profit and the generally prevailing
traffic. However, airlines remain compliant with the regulatory provisions of sub-rule 2 of
Rule 135 as long as the fare charged by them does not exceed the fare established and
displayed on their website.

(b) Anintervention by the Government in the matter of airfare reduction of domestic
airlines operating on international sector to protect the interest of NRIs would not only be
in contravention of Indian law, but also anti-competitive.

(c) Does not arise in view of reply to part (b).

Alternative site for development of Pune airport

880. SHRI AJAY SANCHETI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Pune Airport is experiencing increased traffic recently;



132  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) whether this airport is under the control of Indian Air Force; and

(c) if so, the steps taken for identification of an alternative site for development of
airportin Pune?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRIJAYANT
SINHA): (a) Yes, Sir. Pune Airport has handled 5.4 million passengers during 2015-16
registering a growth of 29.3% over 2014-15.

(b) Yes,Sir.

(c) The State Government of Maharashtra through Maharashtra Airport
Development Company Ltd. (MADC) had recommended three sites at Chakan, Rajguru
Nagar Chakan and Khed for development of a Greenfield Airport at Pune. Airports Authority
of India (AAI) has carried out pre-feasibility studies at all the three sites and submitted the
reports to the State Government.

Expansion of airports in Tamil Nadu
881. DR. V. MAITREYAN: Will the Minister of CIVIL AVIATION be pleased to state:

(@) whether Government has any plan to develop and expand the airports in Tamil
Nadu;

(b) if so, the details thereof and the total funds allocated so far, in this regard; and

(c) whether Government has any plan to provide more direct links to various
international and national terminals from Tiruchirapalli, Coimbatore and Madurai and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) and (b) Development and expansion of airports is a continuous process,
which is undertaken by Airports Authority of India (AAI) from time to time depending
upon the availability of land free of cost and free from all encumbrances, traffic demand,
commercial viability, technical feasibility, etc. The details of works undertaken by AAI for
development of airports in Tamil Nadu along with their projected cost are as follows:

(i) ChennaiAirport:
Re-surfacing of runway 07/25 - ¥ 40.90 crores

Provision of poly carbonate sheet enclosure at city side arrival, departure and airside
bus terminal lounge along with development of area around metro station - ¥ 3.75 crores

(i) Coimbatore Airport:
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Expansion of apron for 2 additional parking bays - ¥ 6.42 crores

Construction of airside corridor with fixed aero-link corridor for isolation of 2 additional
aerobridges for the integrated passenger terminal building - ¥ 2.63 crores

(iii) Tuticorin Airport:
Resurfacing of existing runway, taxiway and strengthening of apron - X 4.80 crores

(c) Regional Connectivity Scheme (RCS) under the National Civil Aviation Policy
2016 envisages enhancement of air connectivity to various destinations in the country.
The airlines are free to operate anywhere within the country subject to compliance of
Route Dispersal Guidelines. However, the airlines have to take into account the traffic
demand and commercial viability for mounting a service.

Refusal by airlines to join regional connectivity scheme

1882. SHRI NARESH AGRAWAL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether itis a fact that the airlines are not agreeing to provide services under the
scheme with a cap of ¥ 2500 on airfare for an hour-long flight;

(b) if so, the reasons therefor and whether services under this scheme will be provided
only by the Government owned airline, Air India; and

(c) ifnot, the airlines which are ready to provide the new services under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) to (c) In compliance with the National Civil Aviation Policy (NCAP) 2016,
Ministry of Civil Aviation has released Draft Regional Connectivity Scheme (RCS) on
01.07.2016 for inviting suggestions/feedback of the stakeholders.

Heliports in the country

883. SHRI KIRANMAY NANDA: Will the Minister of CIVILAVIATION be pleased to
state:

(@ the number of heliports operating in the country, State-wise;

(b) the number of heliports which are planned to be established in next two years,
State-wise;

(c) whether these heli flights are economically viable for passengers as compared to
normal air fare; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) to (d) At present, there is no heliport in the country. Pawan Hans Limited has
constructed a heliport at Rohini, Delhi. However, State-wise list of the numberof helipads
based on the data collected from State Governments is given in Statement (See below).
The fare in case of helicopter operations are generally higher as compared to the fare of
the fixed wing aircraft of large capacity.

Statement
Total number of helipads

Data compiled on basis of information received from State Governments

SI. No. State and Union Territories No. of helipads
1 Uttar Pradesh 68
2. Jharkhand 16
3 Andhra Pradesh and Telangana 48
4. Jammu and Kashmir 51
5. Tamil Nadu 5
6. Haryana 12
7. Andaman and Nicobar 19
8. Himachal Pradesh 186
9. Madhya Pradesh 2
10. Rajasthan 3
11, Sikkim 13
12, Gujarat 24
13. Uttarakhand 25
14. Mizoram n
15. Arunachal Pradesh 67
16. Sikkim 17
17. Chhattisgarh 156

iy
©

Kerala 10
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SI. No. State and Union Territories No. of Hospitals
19. Meghalaya 06
20. Tripura 0
21. Lakshadweep 12
22, Maharashtra KY)
23. Punjab n
24, Karnataka 113
25. Odisha 0
26. Nagaland 07
27. Manipur 04
ToTAL 1084

New air traffic control tower at IGI airport

884. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Indira Gandhi International Airport is going to get a new air traffic control
tower with state-of-the-art equipment;

(b) what will be the height of the tower and the total cost involved in its construction
and the time to be taken for its completion;

(c) whether the old control tower will also remain operational when the new tower
becomes operational and if so, upto what period; and

(d) the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) Yes, Sir.

(b) The height of the new Air Traffic Control (ATC) tower at IGI Airport is 102m. The
cost of the tower and equipment as part of overall project cost as approved by the Airports
Economic Regulatory Authority (AERA) isT 350 crores. It took around 4 years to construct
this tower.

(c) and (d) The old control tower will remain operational till the new ATC Automation
System in the New Control Tower is stabilized.
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Steps to check indiscipline in Air India

885. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of CIVILAVIATION be
pleased to state:

(@) whether Government has identified what ails Air India, the National carrier; and
(b) if so, the details thereof and the remedial steps contemplated to check indiscipline?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): () Yes, Sir.

(b) Air India Ltd. has been facing losses in the past few years on account of a
multitude of factors. The main reasons for the losses of the company are as under:

- High fuel prices

- High interest burden

- Increase in competition especially from low cost carriers

- High Airport User Charges

- Adverse impact of exchange rate variation due to weakening of the Indian Rupee
Remedial steps taken to check indiscipline:

All employees of Air India Ltd.are governed by Service Regulations. Stern actions
imposing various penalties including termination of services are taken against the erring
employees to act as a deterrent to check indiscipline by the employees. Air India also has
well-established Vigilance and Internal Audit Departments which play a major role for
checks and balances of the various activities/processes performed by its employees.

Hindrance in movement of flights during winter in Delhi

1886. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@) the number of flights departing from Delhi airport of Air India and other airlines
which were cancelled or delayed and which reached Delhi late on 15th December, 2015 and
30th January, 2016, the details thereof;

(b) whether any system is in place at Delhi airport at present to avoid hindrance in
movement of flights during winters due to fog, the details thereof; and

tOriginal notice of the question was received in Hindi.



Written Answers to [26 July, 2016] Unstarred Questions 137

(c) the details of the cutting-edge mechanical devices which are proposed to be
installed at Delhi airport, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) The date-wise details are given in the Statement (See below).

(b) Yes, Sir. The following actions are taken on daily basis in coordination with all the
stakeholders to mitigate flight diversion at Indira Gandhi International (IGI) airport during
winters due to low visibility/fog:

(i) Fog forecast issued by Indian Meteorological Department everyday is
analysed.

(i) To ensure smooth flow of Air Traffic during low visibility without
compromising safety of aircraft operations, all the operators are timely advised
to plan all flights infout of Delhi with Cat 3 trained flight crew and Cat 3
compliant aircraft.

(iii) Operators have also been advised to reschedule flights of non-Cat 3 compliant
aircraft in case of unfavourable visibility conditions and passengers to be
informed well in advance to avoid inconvenience.

(iv) Details of all rescheduled flights are forwarded to DIAL Airport Operation
Control Center for proper traffic flow management.

(v) Participation of the airlines during fog in Airport Collaborative Decision
Making (CDM).

(c) At present, there is no mechanical equipment being installed at 1GI airport for
handling fog. However, many continuous improvements have been implemented over the
last few years at IGI Airport in close collaboration with Air Traffic Control, Indian
Meteorological Office, DIAL and the airlines. IGI Airport is equipped with a total of 18
Transmissiometers to measure the Runway Visual Range (RVR) along all three runways.
Airport -Collaborative Decision Making (A-CDM) has been implemented for a well-planned
and precise flight operations.

Statement

Date-wise details of cancelled and delayed flights from IGI airport

15th December 2015

Flights Cancelled: 04 Air India Domestic: 02

Air India International: NIL
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15th December 2015

Other International Carriers: 02

Delayed Flights (Departure): 108 Air India: 38 flights (19 domestic and
19 international flights)

Other domestic carriers: 47 flights
Other International Carriers: 23 flights

Delayed Flights (Arrival): 201 Air India: 43 flights (24 domestic and
19 international flights)

Other domestic carriers: 111 flights
Other International Carriers: 47 flights

30th January 2016

Flights Cancelled: 06 Air India Domestic: 04
Air India International: NIL
Other Domestic Carriers: 02
Other International Carriers: NIL

Delayed Flights (Departure): 79 Air India: 31 flights (13 domestic and
18 international flights)

Other domestic carriers: 25 flights
Other International Carriers: 23 flights

Delayed Flights (Arrival): 139 Air India: 29 flights (14 domestic and
15 international flights)

Other domestic carriers: 70 flights
Other International Carriers: 40 flights

Discontinuance of basic facilities in Air India

887. SHRI DILIP KUMAR TIRKEY: Will the Minister of CIVIL AVIATION be pleased
to state:

(@) whether it is a fact that Air India has dispensed with the basic facilities like
providing pillows and shawls to its onboard passengers in the Economy Class; and

(b) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVILAVIATION (SHRIJAYANT
SINHA): (a) No, Sir. There is no change in policy. Blankets and Pillows are provided on
demand to the passengers in the Economy Class on Domestic sector flights.

(b) Does not arise in view of (a) above.
Monitoring of performance of CSR activities

888. DR. T. SUBBARAMI REDDY:
SHRIMATIAMBIKA SONI:
Will the Minister of CORPORATE AFFAIRS be pleased to state:

(@ what is the performance of Corporate Social Responsibility (CSR) activities of
the profit-making companies, public sector companies and other private companies,
separately in the last two years, since the law came into effect;

(b) whether it is being regularly monitored by Government, if so, the details thereof;
(c) whatare the schemes in which CSR activities are engaged by the companies; and

(d) whether the guidelines issued by Government are being followed by companies,
or any violations have been reported, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): (a) The year 2014-15 was the first year of implementation of
Corporate Social Responsibility (CSR) by companies under Companies Act, 2013. An
assessment of CSR expenditure of 4257 companies for the year 2014-15 indicates that 116
Public Sector Undertakings (PSUs) and 1790 Private Sector companies together have
spent T 8029 crores during 2014-15 as summarised below:

CSR Expenditure during 2014-15 (in ¥ Crore)

Sl Company Type Total companies No. of No. of Actual CSR

No. Companies Companies  expenditure
with CSR with no CSR (in X Crore)
expenditure expenditure  (2014-15)

1. PSUs 169 116 53 2364

2. Private Sector Companies 4088 1790 2298 5665

ToTAL 4257 1906 2351 8029
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(b) and (c) Monitoring of CSR is the responsibility of Board of Directors of a company
under the provisions of section 135 of the Act. Ministry of Corporate Affairs has no role
to play in this regard. Schedule VII of the Act, enlists various activities that can be
undertaken by the companies under their CSR policies.

(d) This Ministry has issued Companies (Corporate Social Responsibility Policy)
Rules, 2014 which were notified on 27th February, 2014. No violation has been noticed in
case of 4257 companies for which CSR data is available.

Courses to assist retiring servicemen
889. SHRI MOHD. ALI KHAN: Will the Minister of DEFENCE be pleased to state:

(@) whether there were alleged irregularities in Directorate General of Resettlement
(DGR) which assists retiring service personnel with courses for starting a second career
for retiring soldiers, if so, details thereof;

(b) whether these courses fit into the criteria of the Ministry of Skill Development, if
so, details thereof, if not, reasons therefor;

(c) whether Government has asked DGR to re-design courses as per National Skill
Qualification Framework (NSQF), if so, details thereof and progress made; and

(d) whether Government has realised the inconvenience caused to thousands of
retiring soldiers because of cancellation of all courses, if so, details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Allegations and
complaints received in connection with the functioning of Directorate General of
Resettlement (DGR) are investigated/examined and appropriate punitive, administrative
and corrective actions are taken as per extant rules. Certain complaints regarding conducting
training by the DGR for different courses through training institutes have been received;
however, these allegations have not been established.

(b) to (d) The training calendar for the financial years 2015-16 and 2016-17 was
approved in February, 2015 and the DGR training courses were being conducted
accordingly. Ministry of Defence has entered into a Memorandum of Understanding with
Ministry of Skill Development and Entrepreneurship in July, 2015 vide which all skill
courses of DGR are to be aligned to National Occupational Standards (NOS) by December,
2016. Subsequently, Ministry of Skill Development and Entrepreneurship has issued a
Gazette Notification on 8th August, 2015 on Common Norms which is binding to all
Government sponsored/funded training programmes with effect from 01.04.2016. The
resettlement training courses were temporarily put on hold to align the courses to the new
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norms of the Government on skill development. It has been already decided to recommence
the resettlement training courses.

Corruption-free defence deals
1890. SHRI PRABHAT JHA: Will the Minister of DEFENCE be pleased to state:

(@ whether a number of defence deals linked by the Government of India with foreign
countries in the past had to be cancelled because of lack of transparency and corruption,
if so, the details thereof; and

(b) whether Government has recently taken any policy measures in order to make
these defence deals more transparent and free from corruption and if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) Capital
Procurement of defence equipment from Indian and foreign vendors is progressed as per
provisions of the Defence Procurement Procedure (DPP). The new DPP which has come
into effect from 01.04.2016 incorporates provisions to ensure the highest degree of probity,
public accountability, transparency, fair completion and level playing field. The DPP 2016
envisages signing of an integrity pact between Government and the bidders for all capital
procurement/ schemes of ¥ 20 crore and above. Earlier such pacts were required only for
cases involving ¥ 100 crores and above. DPP 2016 provides that a foreign vendor is
required to disclose full details of any such person, party, firm or institution engaged by
them for marketing of their equipment in India, either on a country specific basis or as a
part of a global or regional arrangement. It also stipulates conditions for appointment of
agents. It further provides that the seller has to confirm and declare to the buyer that it is
the original manufacturer of the stores contracted and that no agent has been engaged to
influence or manipulate award of the contract, or indulge in corrupt and unethical
practices.

No case involving corruption in defence procurements undertaken during the last
two years has come to light.

FDI in naval warship building industry
891. DR. R. LAKSHMANAN: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that the Navy has achieved considerable lead in construction
of indigenous naval warships, if so, the details thereof;

(b) whether Government has approved FDI in this sector also; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Yes, Sir. Warship
building has matured in the country and various types of warships viz. aircraft carrier,
destroyers, stealth frigates, corvettes, submarines and other minor war vessels are being
built in the country. Currently, all orders for warships and submarines for Indian Navy
have been placed on Indian shipyards (i.e. on Defence PSU/PSU/private shipyards).

(b) and (c) Yes, Sir. Foreign Investment upto 49% is allowed through automatic route
and above 49% under Government route, wherever it is likely to result in access to modern
technology or for other reasons to be recorded. So far, 36 FDI proposals/Joint Ventures
have been approved in defence industry sector for manufacture of various licensable
defence items, both in public and private sector.

Reforms in defence sector

892. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased
to state:

(@) whether Government has undertaken any Defence reforms measures; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) Defence
Reforms is a key priority for the Government. Many initiatives have been taken including
in the areas of defence manufacturing, research and development.

Key policy changes such as liberalization of FDI policy and industrial licensing policy,
simplification of export procedures and creating a level playing field for Indian private and
public sector companies have been implemented.

The Defence Procurement Procedure-2016 came into effect from 1.4.2016. It focuses
on institutionalising, streamlining and simplifying procedures to boost 'Make in India’
initiative of Government through indigenous design, development and manufacturing of
defence equipment, platforms and systems.

Purchase of Howitzer tanks
893. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to state:

(@) whether Government is planning to purchase the Howitzer tanks from a foreign
country to replace the existing Bofors tanks;

(b) if so, the details thereof;
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(c) if not, the reasons therefor; and

(d) how these tanks are better than the existing tanks being already used in the
country?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d) There isno
such proposal to purchase Howitzer Tanks. However, acceptance of Necessity (AoN) has
been accorded for the procurement of 145 x 155mm/39 Calibre Ultra-Light Howitzers (ULH)
from the USA under Foreign Military Sales (FMS) route. The procurement is being resorted
to in order to meet certain operational requirement of the Army.

Expediting process of OROP
894. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has any plans to expedite the process of one rank one
pension (OROP) policy for the benefit of millions of service personnel in the country, if so,
the details thereof;

(b) the total additional expenditure to be incurred to Government exchequer for
implementing the proposed one rank one pension scheme;

(c) whether Government has taken into confidence the servicemen and ex-servicemen
while making any final decision on the one rank one pension scheme; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) On 07.11.2015,
Government has issued orders for implementation of One Rank One Pension (OROP). So
far, 18,90,635 out of 20,68,292 Ex-servicemen/family pensioners have been paid ¥ 3819.33
crores towards OROP arrears/revised pension under OROP Scheme. Instruction have
been issued to clear the pending cases.

(b) Financial implication of OROP is estimated at ¥ 7,488.70 Crores recurring
expenditure per annum at current rates and ¥ 10,925.11 Crores towards arrears for the
period of 01.07.2014 t031.12.2015.

(c) and (d) Ex-Servicemen Associations, Indian Ex-Servicemen Movement (IESM),
Indian Ex-Servicemen League (IESL) etc. were consulted before taking decision on OROP.

Joint military exercises with foreign nations

895. DR. T. SUBBARAMI REDDY:
SHRIMATIAMBIKA SONI:
Will the Minister of DEFENCE be pleased to state:

(@ the number of joint exercises conducted by Indian Armed Forces with friendly
Nations during the last three years and details thereof;
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(b) what are the benefits in terms of capabilities and strategy to our Armed Forces;
and

(c) whether joint exercises are conducted with the Asian Nations as part of 'Act East'
policy, if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) The number of
exercises conducted with friendly foreign nations during the last three years are as under:

2013 - 23
2014 - 28
2015 - 28

(b) These exercises help enhance interoperability with defence forces of friendly
foreign countries and in increasing military to military cooperation.

(c) In 2015, Joint Exercises have been conducted with Bangladesh, Indonesia,
Myanmar, Singapore, Thailand etc.

Intrusion by Chinese army in Arunachal Pradesh

1896. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
Will the Minister of DEFENCE be pleased to state:

(@) whether it is a fact that Chinese army had intruded into Yangatse region of
Kameng district of Arunachal Pradesh in the last month of June and they had to turn back
after the intervention of the Indian army;

(b) if so, the details of the intrusions of the Chinese army in different parts of India
during the last three years; and

(c) the details of the unguarded areas on the Indo-China border?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) There
have been no instances of intrusion by Chinese troops into Indian territory. However, as
there is no commonly delineated Line of Actual Control (LAC) between India and China,
there are areas along the border including Yangtse where India and China have differing
perception of LAC. Due to both sides undertaking patrolling upto their perception of the
LAC, transgressions do occur.

(c) Indo-China border is adequately guarded and the areas along borders are being

tOriginal notice of the question was received in Hindi.
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kept under surveillance by regular patrolling by troops and other aerial, optronic and
electronic means.

Implementation of OROP

897.  SHRI M.P. VEERENDRA KUMAR:
SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of DEFENCE be pleased to state:

(@) the progress of implementation of One Rank One Pension (OROP) scheme by
Government;

(b) the total budget allocated for the purpose and how much amount has been
disbursed and the number of ex-servicemen benefited, so far;

(c) foraddressing the anomaly in the implementation among various ranks and cadres,
whether any committee is constituted; and

(d) if so, the details thereof and by what time, the report is expected to be submitted?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) Budgetary
provision of ¥12,456.66 crores is made in the Financial Year 2016-17 for implementation of
OROP (% 4,967.96 crores towards payment of two instalments of OROP arrears and
¥ 7,488.70 crores towards annual recurring expenditure for the revised pension at current
rates). So far 18,90,635 out of 20,68,292 Ex-servicemen/family pensioners have been paid
¥ 3,819.33 crores as arrears/revised pension under OROP Scheme..

(c) and (d) Yes, Sir. AJudicial Committee on OROP headed by Justice L. Narasimha
Reddy, Retired Chief Justice of Patna High Court has been appointed vide notification
dated 14.12.2015 to look into anomalies, if any, arising out of implementation of OROP. The
Committee will submit its report within one year of its constitution.

Raising of Army’s women combat unit

898.  SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of DEFENCE be pleased to state:

(@ whether there is a proposal to raise women combat unit in the Army, as in the Air
Force, if so, the details thereof;

(b) the efforts being made by Defence Ministry to bring gender parity in the three
wings of Armed Forces; and
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(c) by whattime, an all-women battalion would be raised in the Army and the details
thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) Presently,
there is no proposal to raise women combat unit in the Army. However, women pilots have
been inducted into the Fighter stream of IAF on an experimental basis.

There is no gender discrimination in the Armed Forces as the working conditions,
promotion prospects, pay and allowances and service conditions of women officers are
same as those of male officers.

Defence projects through private sector
899. SHRI D. KUPENDRAREDDY: Will the Minister of DEFENCE be pleased to state:

(@) whether Government has listed out defence manufacturing projects of the armed
forces for execution through private industries of the country;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken by Government to provide assistance such as indigenous
technology or acquisition of the same from other countries, to the domestic private
industries showing interest in defence projects?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) Defence
capital acquisitions are carried out as per Defence Procurement Procedure (DPP) wherein
emphasis has been given to boost domestic defence industry by according higher
preference to 'Buy (Indian-IDDM)', 'Buy (Indian)' and 'Buy & Make (Indian)' categories of
capital acquisition over '‘Buy (Global)' category. Any Indian company, as defined in the
DPP, can participate in the procurement cases-categorised as 'Buy (Indian-IDDM)', '‘Buy
(Indian)"and '‘Buy and Make (Indian)'".

In the financial year 2015-16, the Government has accorded Acceptance of Necessity
(AoN) for proposals worth ¥ 45900 Crore approximately, in 'Buy (Indian)' and '‘Buy and
Make (Indian)' categories of capital acquisition. Some of the major projects categorized
under these "categories are Successor 1099 Air Defence Gun, Multi-purpose Vessels,
High Mobility Vehicles (HMV GS 6x6), Short Span Bridges, Multi Spectral Camouflage Net
(MSCN) etc.

Some of the major policy initiatives taken by the Government to assist the domestic
private sector towards acquisition of indigenous technology or from other countries are
as follows:
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* Indian companies are allowed for tie-ups with a foreign Original Equipment
Manufacturer (OEM) for Transfer of Technology (ToT) under 'Buy & Make (Indian)'
category.

* Under 'Buy & Make' Category of Capital Acquisition, the foreign vendor is
required to transfer the Technology to Indian Production agency for indigenous
production of the items. Provisions have also been made to allow Foreign OEM
to select Indian Production agency of its choice for transfer of technology.

*  Defence Offset Guidelines provides for Transfer of Technology to Indian companies
as one of the eligible avenues for discharge of offsets.

*  Defence Research and Development Organisation (DRDO) has issued Guidelines
for Transfer of Technology which provides for an institutional mechanism for
transfer of technology developed by DRDO to public and private sector industry.

Upgradation of airport at Jodhpur

1900. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of DEFENCE be pleased
to state:

(@ whether the Defence Ministry proposes to convert the airport located in Jodhpur
district of Rajasthan, into full civil airport, if so, by when;

(b) whether the Ministry of Defence has built second airport in Bindri village of
Jodhpur, if so, by when the Ministry of Defence will start operations from this airport; and

(c) whether it is a fact that night services are banned in Jodhpur airport, if so, by
when the same will be started?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Jodhpur airfield
is an Indian Air Force controlled joint user airport wherein civil scheduled flights operate
on a regular basis. There is no plan to convert Jodhpur airfield into a full civil airport.

(b) No,Sir.

(c) Atpresent, watch hours from sunrise to sunset are provided for the civil scheduled
flights at Jodhpur airport. Government has approved the requisite manpower for extension
of watch hours from 0600 hours to 2200 hours.

Intrusion into Indian territory
901. SHRI RAJEEV SHUKLA: Will the Minister of DEFENCE be pleased to state:

(@ whetheritisa fact that intrusions into Indian territory from Chinese and Pakistani
sides have increased during the last one year;

tOriginal notice of the question was received in Hindi.
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(b) if so, how Government is planning to deal with the situation; and

(c) the data regarding intrusion into Indian territory from Chinese and Pakistani
sides during the period of last three years including the current year?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) There have
been no instances of intrusion by troops of China or Pakistan into Indian territory.

However, as there is no commonly delineated Line of Actual Control (LAC) between
India and China, there are areas along the Indo-China border where both sides have
differing perception of LAC. Due to both sides undertaking patrolling upto their perception
of the LAC, transgressions do occur.

Government regularly takes up any transgression along LAC with the Chinese side
through established mechanisms including Flag meetings, Border Personnel meetings,
meetings of Working Mechanism for Consultation and Coordination on India-China Border
Affairs and diplomatic channels.

Non-fulfillment of compensation for Kargil martyrs
902. SHRI NARESH AGRAWAL: Will the Minister of DEFENCE be pleased to state:

(@) whether it is a fact that the compensations announced by Government for Kins
of Kargil martyrs have not been fulfilled even after the passage of number of years;

(b) if so, the reasons therefor;
(c) whether Government is not serious to the welfare of the kins of the martyrs; and

(d) if not, the extent to which the announcements made for the kins of Kargil martyrs
have been fulfilled till date and the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d) The
information is being collected and will be laid on the Table of the House.

FDI in defence sectors

903. DR. SANJAY SINH:
SHRI NARESH AGRAWAL:
Will the Minister of DEFENCE be pleased to state:

(@) whether itis a fact that Government has allowed 100 per cent FDI in the defence
sector;

(b) if so, the items in the defence sector on which this will be applicable;
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(c) whether it is also a fact that the confidentiality of the defence sector will be
affected after the arrival of foreign companies; and

(d) if so, the manner in which it will be dealt with and the ensuing effect of this step
on domestic industries working in defence sector?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d) The
Government vide Press Note 5 (2016) dated 24.06.2016 notified review of Foreign Direct
Investment (FDI) Policy on various sectors including defence. According to the revised
guidelines, foreign investment up to 49% is allowed through automatic route and above
49% under Government route wherever it is likely to result in access to modern technology
or for other reasons to be recorded. The foreign investment in defence sector is further
subject to industrial licence under the Industries (Development & Regulation) Act, 1951.

2. The Government vide Press Note 3 of 2014 Series dated 26.06.2014 has notified
defence products list for the purpose of issuing Industrial License for manufacture of
licensable items under the Industries (Development & Regulation) Act, 1951.

3. Foreign investment in defence industry sector is subject to industrial licensing.
Licensing Committee in Department of Industrial Policy and Promotion (DIPP) takes into
account security clearance from the Ministry of Home Affairs and views of the Ministry of
Defence. The Licensed Defence Companies are required to follow detailed security
guidelines applicable to them as per security instructions/architectures prescribed in
"Security Manual for Licensed Defence Industries" available at www.ddpmod.gov.in based
on their categorization. The Manual provides detailed guidelines on physical security/
materials security/documents security/information security etc. The companies are also
subjected to external security audit by Intelligence Agencies once in two years and cyber
security audit by CERT-IN empanelled auditors once every year.

4. Foreign investment above 49% is permitted in cases wherever the proposal is
likely to result in access to modern technology or for other reasons to be recorded. Such
proposals are considered by Foreign Investment Promotion Board (FIPB) based on the
security clearance of MHA and comments of Ministry of Defence. In such cases, foreign
investment is expected to bring in modern technology and production capability in the
domestic defence production sector.

Production of Tejas aircraft
1904. SHRI HARIVANSH: Will the Minister of DEFENCE be pleased to state:

(@ by when the production of Tejas would be started on large scale;

tOriginal notice of the question was received in Hindi.
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(b) the number of such projects which are pending for decades and by when these
are likely to be completed; and

(c) whether Tejas is capable to meet the current requirements of the Air Force?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) HAL has an
installed capacity to produce 8 Light Combat Aircraft - Tejas per annum.

(b) There is no fighter aircraft project which is pending for decades.

(c) Tejasaircraft will partially meet IAF's requirement in Light Weight fighter category.
Call centres and rest houses for soldiers

1905. SHRI RAM NARAIN DUDI: Will the Minister of DEFENCE be pleased to state:

(@) whether Government proposes to establish soldier assistance call centres in
each State for the redressal of problems of soldiers, if so, by when such centres would be
established; and

(b) whether Government also proposes to open new soldier rest houses and war
widow hostels in the State of Rajasthan, if so, the places where such rest houses and
hostels would be opened and by when?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) The
information is being collected and will be laid on the Table of the House.

Intrusion by Chinese troops
906. SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to state:

(@) whether instances of Chinese troops entering Indian territory has become a
common phenomenon;

(b) if so, the number of incursions in the last two years; and

(c) what steps Government is taking to bring clarity over the Line of Actual Control
in order to bring down tension between the troops, patrolling the area on both sides?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) There
have been no instance of intrusion by Chinese troops into Indian territory. However, as
there is no commonly delineated Line of Actual Control (LAC) between India and China,
there are areas along the border where India and China have differing perception of LAC.
Due to both sides undertaking patrolling upto their perception of the LAC, transgressions
do occur.

tOriginal notice of the question was received in Hindi.
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(c) To resolve the border disputes, the two sides have appointed Special
Representative (SR) to explore the framework for a boundary settlement from the political
perspective of the overall bilateral relationship. The 19th Round of SR Talks on India-
China boundary question was held in China from 20-21 April, 2016.

Women officers in the army

907. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased
to state:

(@ whether Government has assessed the requirement of women officers in the
Army since 1992 when the doors were first opened for their induction;

(b) if so, the details thereof and, if not, the reasons therefor;
(c) what is the total number of women in the Army; and
(d) whether there is a shortage of women officers in the Army and the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) The
induction of Women Officers is based on the organizational requirement, fighting efficiency,
combat effectiveness and functionality of the Army. There has been a progressive
enhancement in the induction of women in the Army since 1992.

Initially, women were inducted in Army Service Corps, Army Ordnance Corps, Army
Education Corps and Judge Advocate General Branch. In 1996, Engineers, Signals,
Intelligence and Electrical and Mechanical Engineering branches were opened for Women.
Subsequently, two more Branches were opened viz. Aviation and Air Defence.

Since September 2008, Women Officers are eligible for grant of Permanent Commission
(PC) in Army Education Corps and Judge Advocate General Department.

(c) The total number of women officers in the Army (excluding Army Medical Corps,
Army Dental Corps and Military Nursing Service), as on 01.04.2016, is 1514.

(d) Women are inducted as Short Service Commissioned Officers (SSCOs) alongwith
men SSCOs in Army within the overall authorized strength of the officers' cadre. As such,
the question of shortage of women officers in the Army does not arise.

One man Judicial Committee on OROP

908. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased
to state:

(@ whether there is any change in the terms of reference of the One Man Judicial
Committee set up to look into anomalies in One Rank One Pension (OROP) scheme, if so,
details thereof;
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(b) whether the One Man Judicial Committee is accepting representations, from
various ex-servicemen/veteran organisations directly;

(c) whether a Public Notice has been issued for Defence Forces pensioners/family
pensioners, Defence Pensioners' Associations to submit their representations
suggestions/views on One Rank One Pension scheme to Ministry of Defence and
Department of Ex-Servicemen Welfare (DESW); and

(d) the time line for submission of final report of One Man Judicial Committee?
THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) No, Sir.

(b) As per the Terms of Reference, the Judicial Committee will examine and make
recommendations only on references received from the Central Government.

(c) APublic Notice was issued on 13.04.2016 for calling representations, suggestions/
views on the revised pension as notified under the orders.

(d) The Committee will make its recommendations within one year from the date of its
constitution.

Amendmentin FDI norms
909. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to state:

(@) whether Government has proposed to formulate any "Amendment in FDI norms"
for defence sector, if so, the details thereof;

(b) if not, the reasons therefor; and
(c) how it will help to strengthen the defence sector of the country?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) The
Government, recently, vide Press Note 5 (2016), dated 24.06.2016 inter alia reviewed the
FDI Policy in Defence sector. Foreign Investment up to 49% is allowed through automatic
route and above 49% under Government route wherever it is likely to result in access to
modern technology or for other reasons to be recorded. The foreign investment in defence
sector is further subject to industrial licence under the Industries (Development &
Regulation) Act, 1951.

The amendments made in the policy could be the most trusted route to technology
transfer which would help in increasing the defence production base and providing the
much needed impetus to self-reliance and indigenisation in defence sector.
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Upgradation of Barak Missile System
910. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has developed the upgraded version of Barak Missile System
in collaboration with Israel, if so, the details thereof;

(b) if not, the reasons therefor; and
(c) how it would strengthen the external security of the country?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) Yes, Sir.
Long Range Surface to Air Missile (LR-SAM) and Medium Range Surface to Air Missile
(MR-SAM), upgraded version of Barak Missile System, are being jointly developed/
produced by Defence Research and Development Organisation (DRDO) and IAl, Israel.

LR-SAM: Project has an estimated cost of ¥ 2606.02 crore for which contract was
signed on 27th January 2006. It has a range of 70 Km. Home on Target (HOT) test has
conducted successfully in November 2014. HOT-2 test was also conducted in Israel
successfully on 23rd November 2015. Two Operational Flight Trials (OFT) have been
conducted successfully from INS Kolkata on 29th December 2015.

MR-SAM: Project has an estimated cost of ¥ 10075.68 Crore for which contract was
signed on 27th February 2009. Built-to-specification (BTS) has been finalized. Preliminary
and Critical Design Reviews of the system have been completed. DRDO has recently
flight tested 3 MR-SAM systems successfully at ITR, Chandipur during 30th June/1st
July 2016.

(c) LR-SAM/MR-SAM: can detect incoming enemy aerial targets i.e. aircraft or anti-
ship missile over 100 km away and destroy them at range out to 70 km and thus provide the
air defence capability to the assets of Indian Armed Forces.

Manufacturing of AK-47 rifles
911. SHRI DEVENDER GOUD T.: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that AK-47 rifles are going to be manufactured in the country
very soon under “Make in India” initiative; and

(b) whether Russia has agreed to transfer technology of the rifle, and if so, the
details thereof?
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THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) At present there
is no proposal to manufacture AK-47 rifles in the country.

(b) Does not arise.
Soldiers Killed in terrorist attacks

1912. SHRI RAM NATH THAKUR: Will the Minister of DEFENCE be pleased to
state:

(@) whether itis a fact that the Indian soldiers are being killed on the Pakistan border
in frequent terrorist attacks, if so, the details thereof;

(b) whether it is not a matter of grave concern that the terrorist attacks are taking
place year after year; and

(c) the action taken against them till date and by when such an enormous problem
would be sorted out and the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) During the last
one year (15th July, 2015 to 15th July, 2016) Indian Army suffered 07 fatal and 18 non-fatal
casualties while eliminating infiltration bids by terrorists along the Line of Control in
Jammu & Kashmir (J&K).

(b) and (c) In order to counter terror activities, there exists a close and effective
coordination between Intelligence and Security agencies at the Centre and State levels.
The Multi Agency Centre (MAC) has been strengthened and re-organised to enable it to
function on 24x7 basis for real time collation, analysis and sharing of intelligence with
other intelligence agencies and States, which ensures seamless flow of information between
the State and the Central Agencies. This has resulted in busting of many terror modules in
the country by the Security Agencies.

Road project along McMohan line
913. SHRI MOHD. ALI KHAN: Will the Minister of DEFENCE be pleased to state:

(@) whether an ambitious road project planned along the McMahon Line in Arunachal
Pradesh has hit the Indian Army hurdle, if so, the details thereof; and

(b) whether the Army is opposed to constructing any road close to disputed border
with China, if so, the details thereof and present status in this regard?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) Sir, the
Part (a) of the Question does not make specific mention of the road project along the
McMahon Line in Arunachal Pradesh that has hit the Indian Army hurdle.

Prior consultation with the Army is made before taking a decision in regards to
construction of roads in the border areas.

At present, based on operational requirements of the Army and to support the socio-
economic needs of the local populace, the following Inter Valley Connectivity Scheme
connecting Seppa, Sarli, Huri, Taliha, Tato, Bile, Migging, Yingkiong, Dumro, Etalin, Hunli,
Hayuliang and Changwinti, by Boader Roads Organisation and Ministry of Road Transport
and Highways is under progress.

Export of defence equipment

914. SHRI M.P. VEERENDRA KUMAR: Will the Minister of DEFENCE be pleased to
state:

(@) the value of defence equipment exported during the last two years; and

(b) whether Government has taken steps to improve research and development for
increasing export of defence equipment and if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) Based on
the information obtained from Defence Public Sector Undertakings (DPSUs), Ordnance
Factories (OFs), Directorate General of Foreign Trade (DGFT) in respect of SCOMET
items and NOCs issued to private companies by the Department of Defence Production
(DDP), the value of defence equipment exported during the last two years is
¥3484.50 crore.

To increase the self-reliance and export of defence equipment, there is a greater focus
now on indigenous design, development and manufacture of defence equipment as outlined
in the Defence Production Policy and the Defence Procurement Procedure. In the Defence
Procurement Procedure, 'Make' category of acquisition provides for indigenous design
and development of defence equipment by the industry with financial support from the
Government. Defence Research & Development Organisation (DRDO) also helps the
industry including DPSUs and OFs in design and development of defence equipment.

Threats faced by Trishul airbase
t915. SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to state:

(@ whetheritis afact that after the terrorist attack on Pathankot Airbase, the security
of all airbases has been tightened by Government;

tOriginal notice of the question was received in Hindi.
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(b) whetheritisalso a fact that Trishul Airbase, Bareilly has written to administration
regarding security threats and problems posed by a number of mobile towers, unauthorised
construction, illegal slaughter houses and kite flying nearby it; and

(c) ifso, the action taken by Government so far in this regard and if not, the reasons
therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Adequate
measures are in place to ensure safety and security of the airbases. Post Pathankot terror
attack, a security audit of all Air Force Stations in the country has been carried out. Some
of the loopholes observed during the audit have been plugged.

(b) Air Force station, Bareilly (Trishul airbase) has, on various occasions, informed
the District Administration about the unauthorised constructions and mobile towers around
the vicinity of airfield.

(c) District Magistrate, Bareilly has issued an order dated 07.04.2016 restricting
construction within 100 m from the outer limit of Air Force Station, Bareilly. A team has also
been constituted to demarcate unauthorised buildings within 100 m from the boundary of
the Air Force Station by the Bareilly Development Authority.

Issuing of ECHS smart cards
916. SHRI DEREK O' BRIEN: Will the Minister of DEFENCE be pleased to state:

(@) whether all beneficiaries under the Ex-servicemen Contributory Health Scheme
have been issued ECHS Smart Cards;

(b) if not, the reasons therefor and the projected time-frame by which it will be
achieved; and

(c) whether itis a fact that there has been over payment of ¥ 3.51 crore to the ECHS
empanelled hospitals on account of inflated bills in excess of authorised package rates of
¥ 1.92 crore and if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) No, Sir.
The period of contract awarded to the vendor for making Smart Cards for the ECHS
beneficiaries has expired on 31.05.2015. The process to award contract to a new vender for
making smart cards has been initiated. It is likely to take approximately 10-12 months for
finalisation of the contract and restoring of smart card making process.

(c) The over payment to ECHS empanelled hospitals on account of medical bills has
not been established so far.
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Revenue loss due to non-payment of service tax
917. SHRI DEREK O'BRIEN: Will the Minister of FINANCE be pleased to state:

(@) the details of revenue loss due to instances of non - payment/short -paynent of
service tax; incorrect availing/utilization of CENVAT credit and non- payment of interest
on delayed payments in the last three years;

(b) whether it is a fact that arrear collection in Financial Year 2015 has fallen to
1.17 per cent as compared to 10.46 per cent in Financial Year 2014; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) In instances when default in payment of service tax due to non-
payment, or short payment of tax, or delayed payment of tax, or tax evasion, or incorrect
availment/utilization of CENVAT credit is detected, a show cause notice (SCNSs) is issued.
The show cause notices (SCNs) are adjudicated and where the demand is confirmed the
same has to be recovered. The show cause notices issued pertaining to service tax in the
last three years are as below:

Year No of SCNs issued Amount involved (%in crores)
2013-14 16932 40972.56
2014-15 22246 58166.64
2015-16 24580 60594.19

(b) and (c) The arrears collection figures (% in crores) for service tax for the last three
years are:

Pending arrears F.Y.2013-14 F.Y.2014-15 F.Y.2015-16
(as on (as on (as on
31.03.2014) 31.03.2015) 31.03.2016)
Total arrears pending 71,257 79,743 90,170
Recoverable arrears pending 9,090 2,102 2,658
Arrears 7,311* 901 1,565
Realized 1,232**

* Including spot recovery (pre-adjudication)

** Excluding spot recovery
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Arrears realized figures of ¥ 7311 crores in 2013-14 includes spot recoveries
(pre-adjudication). Since 2014-15 onwards these spot recoveries (pre-adjudication
recoveries) have not been included in arrears as these are not confirmed demands and
hence do not qualify as arrear recovery. In view of this, though there appears sudden
decline in the arrear realization in 2014-15 but the actual recovery in 2013-14 (without
including spot recoveries) is only ¥ 1,232 crores; thus there is no steep decline in arrears
recovery in 2014-15 as compared to 2013-14; the arrears recovery has actually increased in
2015-16 to ¥ 1565 crores. In the first quarter of this financial year (April-June 2016-17),
actual recoveries have increased to ¥ 551 crores as compared to T 251 crores for the same
period last year (April- June 2015-16) —an increase of 119%.

Tenure of RBI Governor
918. SHRI DEVENDER GOUD T.: Will the Minister of FINANCE be pleased to state:
(@) whether Government feels that a three year term for RBI Governor is enough;

(b) whether at any time the tenure for RBI Governor was more than the present

tenure;

(c) what is the view of Government to the RBI Governor's suggestion to have a
tenure for, at least 4 years like the Federal Reserve of the United States of America; and

(d) whether tenure of RBI Governor is a part of the Government's proposal to
restructure the RBI?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Section 8(4) of RBI Act, 1934 provides that the Governor
and Deputy Governor shall hold office for such term and not exceeding five years as the
Central Government may fix when appointing them and shall be eligible for re-appointment.
Generally, Governor of Reserve Bank of India (RBI) has initially been appointed for a
period of three years.

(c) and (d) No such suggestion from Governor, RBI has been received in this
Department.

Loan agreement with AlIB
919. SHRI B. K. HARIPRASAD: Will the Minister of FINANCE be pleased to state:

(@ whether the Ministry has signed any loan agreement with AlIIB (Asian
Infrastructural and Investment Bank);
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details regarding the terms and conditions and time-period of the above
agreement?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) to (d) Asian Infrastructure Investment Bank (AlIB) is a new multilateral
development bank that has commenced operations in January, 2016. No proposal from
India seeking AlIB funding has yet been taken up by its Board of Directors.

Non-agricultural growth rate in the country

920. SHRI K.T. S. TULSI: Will the Minister of FINANCE be pleased to state non-
agricultural growth rate in March quarter of 2015 and that in 2016, and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): The growth rate of gross value added (GVA) at constant (2011-12) basic
prices in non-agricultural and allied sectors during the quarter 4th Quarter (January-March)
of 2015 and 2016 are given in the following table:

Sector-wise growth in GVA at constant (2011-12) Basic Prices (Per cent)

Sectors 2014-15 (st RE) 2015-16 (PE)
Quarter 4 (January-March)  Quarter 4 (January-
March)
Industry 57 79
Services 93 87
Non-Agricultural & allied sectors-Total 79 84

Source: Central Statistics Office (CSO).

1st RE: First Revised Estimates. PE: Provisional Estimates.
Black money collected under VDS scheme
921. DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(@) the total value of money expected to be collected under Voluntary Income
Disclosure Scheme (VDS) before 31 March, 2017;

(b) whether it is a fact that the total unaccounted money is estimated around 1.5 lakh
crores and are mostly dumped in real estate and gold/diamond market;
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(c) if so, the details thereof;

(d) whether Government has any plans to give wide publicity for VDS and also to
bring in Chartered Accountants, Company Secretaries and financial consultants in this
process; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Since, the Income Declaration Scheme, 2016 provides for
declaration of undisclosed income on voluntary basis, no such estimation has been drawn.

(b) and (c) There is no official estimation of the amount of black money/unaccounted
money within the country. However, the Government had commissioned a study,
inter alia, on estimation of unaccounted income and wealth inside and outside the country,
through National Institute of Public Finance and Policy (NIPFP), National Council of
Applied Economic Research (NCAER) and National Institute of Financial Management
(NIFM). Reports received from these Institutes are under examination of the Government
and the same is expected to be completed within next few weeks.

(d) and (e) The Government is carrying out publicity of the Income Declaration Scheme,
2016 (the Scheme) through various media such as print advertisements in national and
regional newspapers across the country, campaigns on TV and radio, outdoor publicity
campaigns, web campaigns etc. Efforts are aimed at reaching out to all the stakeholders to
spread awareness about the provisions of the Scheme.

Curb on gold smuggling at IGI Airport
922. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to state:

(@) whether Government is aware about the fact that smugglers are using the duty-free
shop at the Indira Gandhi International Airport to sneak gold into the country;

(b) whether this has forced Government to step up vigil at duty-free shops to curb
gold smuggling;

(c) if so, what steps are being taken to curb gold smuggling from the duty-free shop
at the IGI Airport; and

(d) adetailed report on the modus operandi of the smugglers and persons involved
in gold smuggling and the steps being taken or proposed to be taken for its curbing?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) No Sir.
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(b) and (c) Question do not arise in view of (a) above.

(d) The modus operandi of the smugglers and persons involved in gold smuggling
inter alia are, personal concealment in body parts/garments/electronic equipment, coating
of gold with white and black metal or other alloys; concealment in the toilet, life jacket and
various places like under the seat, etc. of aircrafts; in some cases hiding the gold in the
aircraft and deplane while another passenger/carrier boarded the same flight on the
domestic route and walked out with the gold.

In order to curb smuggling of gold, Customs field formations including Directorate of
Revenue Intelligence (DRI) of CBEC have been alerted and strict vigil is kept in sensitive
areas at airports/borders; flights from sensitive sectors are scrutinized and the baggage x-
rayed and passengers diverted for security through metal detectors, these are also
rummaged on random basis. On detection of cases, strict action is taken by way of imposing
deterrent fine and penalty as per relevant provisions of law.

Income Declaration Scheme, 2016
923. SHRI P.L. PUNIA: Will the Minister of FINANCE be pleased to state:

(@ whether the Ministry has commenced the Income Declaration Scheme, 2016, if
S0, the total amount disclosed on June 30, 2016;

(b) the total number of individuals and the amount disclosed as part of the window
for declaring undisclosed income abroad; and

(c) whether the Government has already initiated action against culprits for failing to
declare undisclosed income abroad, the details of the action taken?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Yes Sir, the Income Declaration Scheme, 2016 (the Scheme) has
commenced on 01.06.2016 and shall be open for declarations till 30.09.2016. The information
regarding the amount disclosed under the Scheme shall be firmed-up after the closure of
the Scheme.

(b) and (c) Undisclosed foreign assets amounting to ¥ 4164 crore were disclosed by
648 declarants under the one time compliance window provided under the Black Money
(Undisclosed Foreign Income and Assets) and Imposition of Tax Act, 2015 (the Black
Money Act).

Appropriate action against tax evasion, including tax evasion by way of failing to
declare undisclosed income/assets abroad, is an on-going process. Such appropriate
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action under direct tax laws includes searches, surveys, assessment of income, levy of tax,
penalty and filing of prosecution complaints before criminal courts,, wherever applicable.
The Black Money Act came into force w.e.f. 01.07.2015 and is applicable from Assessment
Year 2016-17.

Panel for a change from financial year to calendar year model
924. SHRI D. KUPENDRA REDDY: Will the Minister of FINANCE be pleased to state:
(@) whether Government plans to change the financial year to calendar year model;
(b) if so, the details thereof and the reasons therefor;
(c) whether Government has set up a panel to look into the matter; and
(d) if so, the details thereof and by when the panel will submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) The Government has constituted a Committee, under the Chairmanship
of Dr. Shankar Acharya to examine the desirability and feasibility of having a "new financial
year".

(b) to (d) The terms of reference (ToR) of the Committee are as under:

Examine the merits and demerits of various dates for the commencement of the financial
year including the existing date, taking into account, inter alia, the following:

(i) The genesis of the current financial year and the studies made in the past on
the desirability of change in financial year;

(i) The suitability of the financial year from the point of view of:

a. correct estimation of receipts and expenditure of Central and State
Governments;

b. the effect of the different agricultural crop periods;

c. the relationship of financial year to the working season;
d. impact on businesses;

e. taxation systems and procedures;

f. statistics and data collection;

g. the convenience of the legislatures for transacting budget work; and
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h.

other relevant matters.

2. The Committee may, after due examination of all relevant factors, recommend the

date of commencement of the financial year which in its view is the most suitable

for the country.

3. In case a change in the financial year is recommended, the Committee may also

work out the modalities for effecting the change. This would inter alia include:

(@)
(i)
(iii)
(iv)
v)

appropriate timing of change;

the determination of a transitional period;

the change in tax laws during the transitional period,;

the amendments that may be required in various statutes; and

changes in the coverage of the recommendations of the Finance Commission.

4. The Committee may interact with experts, institutions, Government Departments

and others as deemed necessary and shall submit its report to the Government

by 31st December 2016. The Committee is expected to soon convene its first

meeting.

Complaints against listed companies registered with SEBI

925. SHRI K. K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether there is a rise in the number of complaints against listed companies in

India;

(b) if so, the details of number of such complaints registered with SEBI during the

last three years; and

(c) the total number of such complaints pending with SEBI as of now, if any?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) and (b) The complaints received against the listed companies in Securities
and Exchange Board of India (SEBI) Complaints Redress System (SCORES) in the last
three years are as follows:

Year 2013-14 2014-15 2015-16

Total complaints received against listed companies 14,247 12536 14,978
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As may be seen from the above, there is no clear trend in receipt of complaints. The
increase seen in 2015-16 over 2014-15 is due to the increase in the number of complaints
received (3,573) regarding non-receipt of Annual Reports, which was just 138 and 224 in
the years 2013-14 and 2014-15 respectively. However, since such complaints fall under the
purview of Ministry of Corporate Affairs, the complaints were closed in SCORES.

(c) From amongst the complaints received in the previous three years as per the
table above, the number of complaints in SCORES (as on 18.07.2016) pending against
listed companies are as follows:

Year 2013-14 2014-15 2015-16

Total complaints pending against listed companies 256 373 974

Checks on release of grants by the Government
926. SHRI SANJIV KUMAR: Will the Minister of FINANCE be pleased to state:

(@) whether it is a fact that release of grants by Government of India is the single
largest item of expenditure for Government;

(b) what checks are applied to ensure that grants of such large magnitude are being
spent for the intended purpose; and

(c) whether Government proposes to strengthen the accountability mechanism for
ensuring that grants are not diverted/misappropriated?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) No Sir.

(b) and (c) The requirement of Utilisation Certificate as stipulated under the General
Financial Rules, 2005 (GFRs) is enforced by Ministries/Departments after sanctioning any
grant, within a stipulated time.

Government panel on NPAs of PSBS

927. SHRIMATI RENUKA CHOWDHURY: Will the Minister of FINANCE be pleased
to state:

(@) whether Government has set up a panel to look into non-performing assets (NPAS)
of Public Sector Banks;

(b) if so, the details thereof along with its terms of reference; and
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(c) the steps taken by Government to evolve mechanism to plug the holes in the
current loan approval/recovery process of the Public Sector Banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) No, Sir.

(c) To improve asset quality of banks, and to prevent slippages, Reserve Bank of
India (RBI) has issued instructions which stipulate that each bank is to have a Board
approved loan policy, loan recovery policy, put in place an effective mechanism for
information sharing for sanction of fresh loans/ad-hoc loans/renewal of loans to new or
existing borrowers. As part of 'Framework for Revitalising Distressed Assets in the
Economy', the Reserve Bank has set up the Central Repository of Information on Large
Credits (CRILC) to collect, store and disseminate credit data to lenders. Banks furnish
credit information to CRILC on all their borrowers having exposure of 50 million and
above with them on a quarterly basis.

The Government has taken specific measures to address issues in sectors such as
Infrastructure (Power, Roads etc.), Steel and Textiles where incidence of NPAs is high. The
Government has also approved establishment of six (6) new Debt Recovery Tribunals
(DRTSs), to speed up the recovery of bad loans of the banking sector, in addition to existing
thirty three. Reserve Bank of India (RBI) has also undertaken steps which include (i)
Formation of Joint Lenders' Forum (JLF) for revitalizing stressed assets in the system, (ii)
Flexible Structuring for long term project loans to Infrastructure and Core industries, and
(iii) Strategic Debt Restructuring (SDR) scheme, (iv) Scheme for Sustainable Structuring
of Stressed Assets (S4A).The Government has recently issued advisory to banks to take
action against guarantors in event of default by borrower under relevant sections of
SARFAESI Act, Indian Contract Act & RDDB&FI Act, since in the event of default; the
liability of the guarantor is co-extensive with the borrower.

Taxevasion and avoidance by MNCs

928. SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to state:

(@ whether Government is aware of the fact that the Multi-National Corporations
(MNCs) are resorting to avoidance and tax evasion practices;

(b) if so, the details and the estimated loss of tax revenues; and
(c) the steps proposed by Government and Tax authorities to pre-empt tax evasion?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) All cases of evasion by taxpayers including Multi-National
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Companies, detected by the Department are investigated and appropriate action under
the relevant laws is taken.

(b) Disclosure of information regarding specific taxpayers is prohibited except as
provided in section 138 of the Income-tax Act, 1961. Separate data in respect of tax evasion
cases detected against Multi-National Corporations (MNCs) is not maintained centrally.

(c) Direct Tax.

The Government has taken several effective measures, both by way of policy-level
initiatives as well as through more effective enforcement action on the ground, to tackle
tax evasion. Such measures include policy-level initiatives, more effective enforcement
action on the ground, putting in place robust legislative and administrative frameworks,
systems and processes with due focus on capacity building and integration of information
and its mining through increasing use of information technology. Recent major initiatives
in this regard include:

(i) Constitution of the Special Investigation Team (SIT) on Black Money under
Chairmanship and Vice-Chairmanship of two former Judges of Hon'ble Supreme
Court.

(i) Enactment of a comprehensive law - 'The Black Money (Undisclosed Foreign
Income and Assets) and Imposition of Tax Act, 2015' which has come into
force w.e.f. 01.07.2015 to specifically and more effectively deal with the issue
of black money stashed away abroad.

(iii) Constitution of Multi-Agency Group (MAG) consisting of officers of Central
Board of Direct Taxes (CBDT), Reserve Bank of India (RBI), Enforcement
Directorate (ED) and Financial Intelligence Unit (FIU) for investigation of
recent revelations in Panama paper leaks.

(iv) Proactively engaging with foreign governments with a view to facilitate and
enhance the exchange of information under Double Taxation Avoidance
Agreements (DTAAs)/Tax Information Exchange Agreements (TIEAs)/
Multilateral Conventions.

(v) According high priority to the cases involving black money stashed away
abroad for investigation and other follow-up actions including prosecutions
in appropriate cases.

(vi) While focusing upon non-intrusive measures, due emphasis on enforcement
measures in high impact cases with a view to prosecute the offenders at the
earliest for credible deterrence against tax evasion/black money.
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(vii) Proactively furthering global efforts to combat tax evasion/black money,

inter alia, by joining the Multilateral Competent Authority Agreement in
respect of Automatic Exchange of Information (AEOI) and having information
sharing arrangement with USA under its Foreign Account Tax Compliance
Act (FATCA).

(viii) Renegotiation of DTAAS with other countries to bring the Article on Exchange

®)

(xi)

of Information to International Standards and expanding India's treaty network
by signing new DTAAs and TIEAs with many jurisdictions to facilitate the
exchange of information and to bring transparency.

Enabling attachment and confiscation of property equivalent in value held
within the country where the property/proceeds of crime is taken or held
outside the country by amending the Prevention of Money-laundering Act,
2002 through the Finance Act, 2015.

Introduction of the Benami Transactions (Prohibition) Amendment Bill, 2015
to amend the Benami Transactions (Prohibition) Act, 1988 with a view to,
inter alia, enable confiscation of Benami property and provide for prosecution.

Initiation of the information technology based 'Project Insight' by the Income
Tax Department for strengthening the non-intrusive information driven
approach for improving tax compliance and effective utilization of available
information.

Further through the Finance Act, 2016 a number of legislative measures have been

taken to check the incidences of tax avoidance, including the following:

0]

(i)

(i)

The residence requirement for Foreign Incorporated Companies has been
modified and place of effective management concept has been introduced.

In line with the Organisation for Economic Co-operation and Development
(OECD) report on Action 13 of Action Plan on Base Erosion and Profit
Shifting (BEPS) which recommends standardised approach to transfer pricing
documentation including country by country report which has been provided
in newly inserted section 286 of the Income-tax Act, 1961. This will provide
tax administrations with useful information to assess transfer pricing risks in
respect of Multi-National Companies.

Further, to counteract aggressive tax planning with the use of sophisticated
structures, statutory provisions, namely, General Anti Avoidance Rule (GAAR),
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codifying the doctrine of "substance over form" where the real intention of
the parties and effect of transactions and purpose of an arrangement is taken
into account for determining the tax consequences, irrespective of the legal
structure that has been superimposed to camouflage the real intent and
purpose; General Anti Avoidance provisions have been included in the Act
by way of insertion of Chapter XA. These will become effective from
Assessment Year 2018-19 onwards, i.e., it will apply to income relating to
financial year 2017-18 onwards.

Indirect Tax

The Government takes preventive as well as corrective action to detect evasion of
taxes. The Directorate General of Central Excise Intelligence (DGCEI) and the Directorate
General of Revenue Intelligence (DGRI) are the two premier investigating agencies under
CBEC dealing with Central Excise, Service Tax and Customs Duty evasion cases. These
agencies, besides undertaking operations against large scale evasion of taxes, also issue
Modus Operandi Circulars in the cases having all India ramifications/revelation of any
unique modus operandi, to apprise the field formations in respect of modus operandi
adopted by the offenders to enable them to tackle similar cases at local levels. Further,
scrutiny of returns and audit of records of taxpayers is undertaken to pre-empt tax evasion/
avoidance.

Taxation policy for inclusion of income of private practioners
1929. SHRI NARESH AGRAWAL : Will the Minister of FINANCE be pleased to state:

(@) whether itis afact that no policy has been formulated till date to bring the income
earned by doctors and lawyers from private practice under tax bracket;

(b) if so, the reason therefor; whether this income will not encourage black money
and tax evasion; and

(c) if not, the policy under which doctors and lawyer pay tax?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) No. Income-tax Act, 1961 already contains provisions for taxation
of income earned by doctors and lawyers from private practice.

(b) Does not arise in view of (a) above.

(c) Doctors and lawyers are required to pay tax on their income as per the provisions
of the Income-tax Act, 1961. Further vide Finance Act, 2016 presumptive taxation regime is

tOriginal notice of the question was received in Hindi.
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also provided for professionals including doctors and lawyers having gross receipts up to
rupees fifty lakh in a previous year.

Impact of cash transfers on economy
930. SHRIAJAY SANCHETI: Will the Minister of FINANCE be pleased to state:

(@ whether cash transfers have directly improved the economic levels of India's
poor;

(b) if so, the details thereof; and
(c) how far it has raised economic efficiency and market distortions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) to (c) The Direct Benefit Transfer (DBT) Schemes since its introduction
into various schemes with the help of aadhaar seeded bank accounts of the beneficiaries
have been helpful in better targeting of the beneficiaries by way of elimination of fake/
duplicate/ghost beneficiaries as well as curbing pilferage. The DBT has also achieved
process re-engineering of government schemes for simpler and faster flow of information
and funds. Till date, a total of 74 schemes pertaining to Central Sector, Centrally Sponsored
Sector and State Sector have been boarded on the DBT platform.

Increase in emoluments of Government employees on pay revision
931. SHRI C.P. NARAYANAN: Will the Minister of FINANCE be pleased to state:

(@ what average increase (in percentage) did Government employees get when pay
revision was introduced in 1996 and 2006;

(b) what is the corresponding percentage proposed this time;

(c) what is the logic for reported decrease in average percentage increase in
emoluments; and

(d) what is the ratio between the smallest pay and highest pay according to present
revision?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) and (b) The 7th Central Pay Commission has mentioned that while the
real increase given in 1996 and 2006 in minimum pay was 31% and 54% respectively, the
same is 14.29% based on its recommendations.

() The 7th Central Pay Commission has worked out its recommendations on pay
based on all relevant factors having a bearing upon the prevailing circumstances and,



170  Written Answers to [RAJYA SABHA] Unstarred Questions

therefore, viewing the increase on this occasion in the light of the circumstances obtaining
10 and 20 years ago is not appropriate.

(d) The ratio between the minimum pay of ¥ 18,000 per month and the pay of
¥ 2,25,000 per month in the Apex Grade works outto 1:12.5.

Discrepancies in calculation of GDP of the country
932. SHRI K.T.S. TULSI: Will the Minister of FINANCE be pleased to state:

(@) the Gross Domestic Product (GDP) of country for financial year 2015-16, if
calculated on the basis of the previous parameters;

(b) GDP of country for financial years 2013-14 and 2014-15, if calculated by the
present parameters;

(c) whether any "discrepancies™ have been reported in calculation of GDP for financial
year 2015-16 as per new parameters set for the said calculation;

(d) if so, the total amount in rupees and in percentage of the "discrepancies” reported
in calculation thereof; and

(e) the objective behind calculation of GDP growth rate of country in a given financial
year, and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWALY): (a) The Central Statistics Office has revised the base year of national accounts
from 2004-05 to 2011-12. Estimates of Gross Domestic Product (GDP) are not compiled with
reference to the previous base year (2004-05) any more, and, hence, the GDP of the country
for financial year 2015-16, calculated on the basis of the previous parameters, is not
available.

(b) For financial years, 2013-14 and 2014-15, the GDP at current prices, estimated
based on present parameters, isT 1,12,72,764 crore and % 1,24,88,205 crore respectively.
The corresponding estimates of GDP at constant (2011-12) prices are< 98,39,434 crore and
¥ 1,05,52,151 crore respectively.

(d) Forthe year 2015-16, statistical discrepancies arising in the estimation of GDP at
curreht market prices were ¥ 9,135 crore. These discrepancies accounted for 0.1 per cent
of GDP at current market prices. Discrepancies arising in the estimation of GDP at constant
market prices were< 2,14,843 crore in 2015-16, which accounted for 1.9 per cent of GDP at
constant prices.
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(e) GDP isabroad measure of a nation's overall economic activity in a given financial
year. Adjusting for inflation on an year-to-year basis, or estimating GDP at constant base-
year prices, helps in tracking a nation's economic growth.

Crop loans for farmers in the State of Telangana

933. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FINANCE be pleased to
state:

(@ whether the Ministry is aware that the banks are harassing farmers in sanctioning
crop loans in Telangana and forcing farmers to turn to private money lenders;

(b) whether the banks are insisting on clearing the old loan with interest to become
eligible for fresh loans despite the State Government's interest waiver scheme; and

(c) if so, what action has been taken to help farmers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) State Level Bankers' Committee (SLBC), Telangana has reported
that it has not come across any such cases. National Bank for Agriculture and Rural
Development (NABARD) has also reported that it has not received any such complaint.

Reserve Bank of India (RBI) has informed that they receive complaints in regard to
certain issues relating to agriculture credit and on receipt of such complaints, the matter is
taken up at appropriate level for redressal thereof. RBI has further stated that as on date
no complaint is pending with them.

(b) and (c) SLBC, Telangana has reported that interest subvention is available from
both Government of India and State Government of Telangana. Under the Gol's Interest
Subvention Scheme, additional subvention of 3% is given to those farmers who repay
their short term crop loan upto ¥ 3.00 lakh in time, i.e. within one year of disbursement,
thereby reducing the effective rate of interest to 4% for such farmers. The Vaddi Leni
Runalu Scheme of the State Government of Telangana provides for further reimbursement
of 4% interest subvention for loans upto ¥1.00 lakh to those borrowers who repay their
loan within one year. Thus, in Telangana crop loans upto ¥ 1.00 lakh, if repaid within one
year, bear no interest under the interest-subvention schemes of Gol and State Government
of Telangana put together.

SLBC, Telangana has reported that while the interest repayment by the borrower is
not insisted upon in case of those farmers who are renewing the loans within one year
from the date of availment, as per the extant guidelines, the principal loan amount is to be
repaid by the borrower for renewal of the account.
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Increase in borrowing limit of Telangana
934. SHRI DEVENDER GOUD T: Will the Minister of FINANCE be pleased to state:

(@ whether it is afact that Government has increased the borrowing limit of Telangana
to 3.5 per cent from the existing 3 per cent of GSDP;

(b) if so, the details thereof and the reason therefor; and

(c) what are the reasons that other States like Andhra Pradesh are also demanding
an increase of their GSDP but Government has not increased their limit?

THE MINISTER OF STATE IN MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) and (b) The Central Government has approved Additional fiscal deficit
to States under the two flexibility options recommended by Fourteenth Finance
Commission (FFC) in para 14.64 to 14.67 of its report. Accordingly, the following fiscal
parameters have been taken into account before determining States' eligibility for additional
borrowings of 0.5% of GSDP for the year 2016-17:

(i) Additional borrowing space of 0.25% of GSDP if Interest Payment (IP)/Total
Revenue Receipt (TRR) ratio based on the data as contained in Finance
Account for t-2 (i.e. 2014-15) is less than or equal to 10%.

(i) Additional borrowing space of 0.25% of GSDP if Debt/GSDP ratio based on
the data as contained in Finance Account for t-2 (i.e. 2014-15) is less than
or equal to 25% of GSDP.

(iii) The two options under the above flexibility provisions can be availed of by
a State either separately, if any of the above criteria is fulfilled, or
simultaneously if both the above stated criteria are fulfilled only if the States
are in Revenue Surplus as per Finance Account for t-2 (i.e. 2014-15) and as
per Revised Budget Estimates for t-1 (i.e. 2015-16 RE) and State's FRBM Act
should be duly amended to provide for the statutory flexible limits on fiscal
deficit.

The State of Telangana was allowed additional borrowing limit of 0.25% of GSDP for
the year 2016-17 since it was in Revenue Surplus for 2014-15 (actual as per Finance
Accounts) and 2015-16 (RE), its debt/ GSDP ratio for 2014-15 was less than 25% and it has
amended FRBM act to provide for the statutory flexible limits on fiscal deficit.

(c) The above flexibility for increase in borrowing limit is not available to some of the
States including Andhra Pradesh due to non-fulfilment of the prescribed eligibility
conditions by FFC.
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Decline in loan growth of commercial banks

935. SHRI NARENDRA KUMAR SWAIN: Will the Minister of FINANCE be pleased
to state:

(@ whetheritis afact that the loan growth of major commercial banks of the country
has declined over the years;

(b) if so, the details of these banks and their loan percentage decline;

(c) which factors are responsible for low growth of loans of these commercial banks;
and

(d) what are the proposed plan of Government to make this loan growth, a positive
one?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) The gross advances and growth of gross advances of
Scheduled Commercial Banks (SCBs) for previous three years is given in Statement (See
below). It is observed that the growth in gross advance is continuously declining.

() Lower credit growth of PSBs could be possibly on account of rebalancing of
portfolio in the wake of increasing impairments leading to higher credit costs including
provisions, stress in certain sectors etc.

(d) The Government has taken a four-year recapitalization program for PSBs under
which ¥ 25,000 crore was given last year and another ¥ 25,000 crore has been allocated
this year. It is expected that going further, provisioning requirements will go down and
profitability will improve. The PSBs have been allowed to raise capital from Public markets
through Follow-on Public Offer (FPO) or Qualified Institutional Placement (QIP) by diluting
Government of India holding upto 52% in phased manner based on their capital requirement,
their stock performance, liquidity, market conditions etc.
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Bank-wise data on Gross Advances outstanding as on end of March -

(Amount in X crore)

2014 2015 2016

Sl. No.  Bank Name Gross Gross Gross Gross Gross Gross
Advances Advances Advances Advances Adv- Advances
growth growth ances  growth
(y-0-y) (y-o-y) (y-o-y)
in % in % in %

1 2 3 4 5 6 7 8
1. Allahabad Bank 1,40,905 7.61 1,53,095 8.65 1,57,707 3.01
2. Andhra Bank 1,10,649 10.50 1,229,576 17.11 1,36,371 5.24
3. Bank of Baroda 4,03,699 21.30 4,37,280 8.32 4,05,517 -7.26
4. Bank of India 3,76,228 28.42 4,11,727 9.44 3,81,662 -7.30
5. Bank of Maharashtra 90,369 18.29 1,01,210 12.00 1,11,240 9.91
6. Bharatiya Mahila Bank Ltd. 89 0.00 352 297.39 621 76.40
7. Canara Bank 3,03,431 24.39 3,34,947 10.39 3,41,987 2.10
8. Central Bank of India 1,83,321 4.02 1,94,967 6.35 1,90,153 -2.47
9. Corporation Bank 1,38,643 16.16 1,47,708 6.54 1,45,706 -1.35
10. Dena Bank 78,622 18.31 80,629 2.55 85,811 6.43
11. IDBI Bank Limited 2,03,376 1.62 2,15,792 6.10 2,26,477 4.95
12. Indian Bank 1,24,359 16.05 1,28,832  3.60 1,32,632 2.95
13. Indian Overseas Bank 1,81,081 10.17 1,79,041 -1.13 1,72,727 -3.53
14. Oriental Bank of Commerce 1,40,765 8.13 1,48,039 5.17 1,53,639 3.78
15. Punjab and Sind Bank 57,858 11.60 64,796 11.99 65,277 0.74
16. Punjab National Bank 3,59,646 14.08 3,92,422 9.11 4,322,775 10.28
17. Syndicate Bank 1,76,241 17.95 2,05,804 16.77 2,06,449 0.31
18. UCO Bank 1,53,163 16.41 1,51,812 -0 88 1,35,508 -10.74
19. Union Bank of India 2,34,332 10.58 2,62,757 12.13 2,77,725 5.70
20. United Bank of India 67,982 -2.48 69,070 1.60 71,412 3.39
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21. Vijaya Bank 82,425 16.89 87,692  6.39 90,765 3.50
22. State Bank of Bikaner and Jaipur 65,333 11.73 71,184  8.96 74,743 5.00
23. State Bank of Hyderabad 98,827 7.39 1,08,710 10.00 1,14,566 5.39
24. State Bank of India 12,45,122 15.44 13,35,424 7.25 15,09,512 13.04
25. State Bank of Mysore 50,862 10.62 53,296 4.78 55,418 3.98
26. State Bank of Patiala 77,811 3.12 80,648  3.65 85,941 6.56
27. State Bank of Travancore 70,782 3.50 69,907 -1.24 67,004 -4.15
28. Public Sector Banks 52,15,920 14.38 56,16,717 7.68 58,29,346 3.79
29. Catholic Syrian Bank Ltd. 8,854 -1.36 9,582  8.22 7,957 -16.96
30. City Union Bank Ltd. 16,224 5.74 18,089 11.50 21,253 17.49
31. Dhanlaxmi Bank Limited 8,120 2.83 7,976 -1.78 7,218 -9.49
32. Federal Bank Ltd. 44,157 -2.30 51,951 17.65 58,791 13.16
33. ING VWysya Bank Ltd. 36,029 12.97 40,719 13.01 0.00
34. Jammu and Kashmir Bank Ltd. 47,138 18.28 46,301 -1.78 52,494 13.38
35. Karnataka Bank Ltd. 28,624 12.62 31,995 11.78 34,273 712
36. Karur VWysya Bank Ltd. 34,226 15.22 36,691 7.20 39,476 7.59
37. Lakshmi Vilas Bank Ltd. 13,038 9.63 16,513 26.65 19,819 20.02
38. Nainital Bank Ltd. 2,469 13.55 2,596 5.12 2,739 5.50
39. Ratnakar Bank Ltd. 9,882 54.53 14,530 47.03 21,316 46.70
40. South Indian Bank Ltd. 36,403 13.71 37,726 3.63 41,471 9.93
41. Tamilnad Mercantile Bank Ltd. 17,366 6.11 19,545 12.55 22,821 16.77
42. Axis Bank Ltd. 2,32,499 16.89 2,84,009 22.15 3,42,312 20.53
43. Bandhan Bank Limited 0.00 0.00 12,446 0.00
44. DCB Bank Ltd. 8,212 21.61 10,558 28.56 13,033 23.44
45. HDFC Bank Ltd. 3,04,963 26.38 3,67,888 20.63 4,67,579 27.10
46. ICICI Bank Ltd. 3,47,212 16.35 3,98,962 14.90 4,50,183 12.84
47. IDFC Bank Limited 0.00 0.00 49,667 0.00
48. Indusind Bank Ltd 55,539 24.41 69,141 24.49 88,874 28.54
49. Kotak Mahindra Bank Ltd. 53,517 9.40 66,795 24.81 1,20,211 79.97
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1 2 3 4 5 6 7 8
50. Yes Bank Ltd. 55,782 18.47 75,775 35.84 98,674 30.22
51. Private Sector Banks 13,60,253 17.35 16,07,339 18.16 19,72,608 22.73
52. AB Bank Ltd. 66 3.49 69 4.16 66 -4.23
53. Abu Dhabi Commercial Bank Ltd. 1,136 118.56 1,778 56.44 2,018 13.54
54. American Express Banking Corp. 2,131 23.71 2,334 9.50 3,014 29.15
55. Australia and New Zealand 2,066 -14.10 2,258  9.32 2,631 12.06

Banking Group Limited

56. BNP Paribas 12,448 60.54 14,211 14.17 20,002 40.74
57. Bank Internasional Indonesia 51 0.00 86 67.02 170 97.95
58. Bank of America, National 8,515 11.70 9,268 8.85 12,346 33.21
Association
59. Bank of Bahrain and Kuwait BSC 773 7.07 986 27.62 956 -3.07
60. Bank of Ceylon 163 60.46 220 34.96 245 11.66
61. Bank of Nova Scotia 4,751  -39.00 6,272 32.02 5,305 -15.43
62. Barclays Bank Pic 8,476 -4.54 13,646 61.00 16,861 23.56
63. CTBC Bank 315 4.32 430 36.51 566 31.55
64. Citibank N.A. 57,303 8.88 61,432 7.21 62,103 1.09
65. Commonwealth Bank of Australia 342 107.00 391 14.44 300 -23.35
66. Credit Agricole Corporate and 2,617 8.81 4,225 61.47 5,685 34.55

Investment Bank

67. Credit Suisse AG 858 88.57 1,368 59.42 1,820 33.04
68. DBS Bank Limited 15,726 11.45 16,471 4.74 18,535 12.53
69. Deutsche Bank (Asia) 29,155 29.58 36,182 24.10 43,343 19.79
70. Doha Bank Qsc 0.00 0 0.00 345 0.00
71. Firstrand Bank 233  -17.15 283 21.41 498 76.02
72. HSBC Bank Oman S.A.0.G 1 -72.90 1 -43.17 0.00
73. Hongkong and Shanghai Banking 40,780 12.56 47,171 15.67 55,5695 17.86

Corporation Ltd.
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74. Industrial and Commercial 436 29.19 1,053 141.74 1,152 9.38
Bank of China Limited
75. Industrial Bank of Korea 0.00 0.00 7 0.00
76. JP Morgan Chase Bank, 4,449 -17.14 5,161 16.01 10,056 94.85
National Association
77. JSC VTB Bank 126 41.89 40 -68.41 56 39.93
78. KEB HANA Bank 0.00 0.00 164 0.00
79. KBC Bank NV 732 -9.70 365 -50.16 0 0.00
80. Krung Thai Bank pcl 13 -19.81 6 -52.07 3 -52.52
81. Mashreq Bank PSC 178 225.59 268 50.57 166 -38.00
82. Mizuho Corporate Bank,Ltd. 7,194 29.47 6,783 -5.71 9,285 36.88
83. National Australia Bank 379 131.76 199 -47.56 103 -48.15
84. Rabobank International 852 44.36 1,083 27.13 1,790 65.38
(Cooperatieve Centrale
Raiffeisen-Boerenleenbank B.A.)
85. SBER Bank 331 795.08 311 -6.17 338 8.78
86. SBM Bank (Mauritius) Ltd. 613 -26.84 695 13.36 672 -3.37
87. Shinhan Bank 1,310 8.62 2,577 96.71 3,088 19.80
88. Societe Generale 2,656 51.10 3,635 36.87 3,566 -1.89
89. Sonali Bank Ltd 21 3.27 25 24.18 24 -6.87
90. Standard Chartered Bank 73,910 14.00 74,828 1.24 76,657 2.44
91. Sumitomo Mitsui Banking 856 0.00 2,071 142.00 3,948 90.63
Corporation
92. The Bank of Tokyo - 5,833 -14.72 5,744 -1.52 7,651 33.19
Mitsubishi UFJ, Ltd.
93. The Royal Bank of Scotland NV. 11,255 -11.92 11,227 -0.24 3,539 -68.48
94. UBSAG 0 -100.00 0 0.00 0.00
95. United Overseas Bank Limited 213  496.37 876 310.76 1,115 27.24
96. Westpac Banking Corporation 175 0.00 288 64.29 648125.22
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1 2 3 4 5 6 7 8
97. Woori Bank 140 0.00 291 108.16 291 0.04
98. Foreign Banks 2,99,575 11.38 3,36,609 12.36 3,76,621 11.89
99. ALLSCBs 68,75,748 14.82 75,60,666 9.96 81,78,575 8.17

Source: Reserve Bank of India.
Regarding loan waiver by Government

1936. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE be pleased
to state:

(@) the names of the companies which had taken loans of more than % 50 crores from
the nationalised banks and did not repay it;

(b) whether Government has waived-off these loans;

(c) ifso, the list of companies along with the amount of loan taken by them and the
amount of their loan waived-off;

(d) whether Government will take a decision to waive off the loans taken by farmers,
on the same lines; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) In exercise of powers conferred under Section 27 (2) of
the Banking Regulation Act 1949, the Reserve Bank of India (RBI) collects credit information
from banks under the CRILC reporting system operationalised from September, 2014.
Similarly by exercising powers conferred upon it in terms of Section 45-C of the RBI Act
1934, the RBI collects returns containing credit information from banks. Under Section 28
of the BR Act 1949 as well as Section 45-E of RBI Act 1934, Reserve Bank can disclose
information in such consolidated form the Bank deems fit. RBI is prohibited from disclosing
borrower-wise credit information collected as per provisions of the above statutes. The
details of the loan written-off by PSBs in the financial year 2015-2016 is given in Statement.

(d) and (e) RBI has issued instructions on Compromise settlements vide
DBOD.BP.BC.81/21.01.040/95 dated July 28, 1995. Banks are free to engage in OTS/
Compromise Settlements with borrowers as per their Board approved internal policy, their

tOriginal notice of the question was received in Hindi.
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commercial judgement and extant regulatory guidelines. RBI has issued the following
circulars in this regard:

RBI circular dated May 2, 2001 advising banks to make increasing use of Lok Adalats
for settling bank disputes involving smaller amounts upto ¥ 5 lakhs.

RBI circular dated October 24, 2001 permitting banks to participate in Lok Adalats
organized by DRTs/DRATS.

RBI circular dated August 3, 2004 increased the ceiling of cases referred to Lok Adalats
from X 5 lakhs to ¥ 20 lakhs.

RBI circular dated October 4, 2007 prescribing guidelines on valuation to be done in
compromise settlements/sale of NPAs to ensure that the Net Present Value (NPV) of
settlement account is not less than the NPV of the realizable value of security.

RBI circular dated November 30, 2007 advising banks to obtain a consent decree from
the Court/DRT/BIFR where the case has been filed for any settlement arrived at with the
borrower. RBI circular dated June 21, 2010 directing the sanctioning authority of OTS/
compromise, to append a certificate stating that the OTS/compromise is in line with RBI
guidelines. The decision relating to Compromise settlements including Write off is done
by banks as per a Board approved policy.

Statement

Public Sector Bank-wise data on Write-offs as on 31.3.2016

(Rincrore)
Bank Name Write offs
Allahabad Bank 2,097
Andhra Bank 1179
Bank of Baroda 1,664
Bank of India 2374
Bank of Maharashtra 903
Bharatiya Mahila Bank Ltd. 0
Canara Bank 3,387
Central Bank of India 1,279

Corporation Bank 477
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Bank Name Write offs
Dena Bank 1,488
IDBI Bank Limited 5459
Indian Bank 926
Indian Overseas Bank 2578
Oriental Bank of Commerce 1,668
Punjab and Sind Bank 335
Punjab National Bank 7,340
Syndicate Bank 1,995
UCO Bank 1573
Union Bank of India 792
United Bank of India 649
Vijaya Bank 510
Nationalised Banks 38,674
State Bank of Bikaner and Jaipur 1,399
State Bank of Hyderabad 1569
State Bank of India 15,763
State Bank of Mysore 583
State Bank of Patiala 1,156
State Bank of Travancore 398
SBI Group 20,873
Public Sector Banks 59,547

Source: RBI

Utilisation of Swachh Bharat Abhiyan Cess

937. SHRI P.L. PUNIA: Will the Minister of FINANCE be pleased to state:

(@) the total amount of cess collected under the Swachh Bharat Abhiyan Cess since
November, 2015 and the total amount utilised out of it;
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(b) the details of the cess amount distributed among States, State wise; and

(c) steps taken by the Ministry to duly use the amount and avoid the amount lying

unused?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The amount of cess collected in financial year 2015-16 is
¥ 3,901.78 crore (Provisional). The total amount of cess utilised in the financial year 2015-
16 under Swachh Bharat Mission (Gramin) (SBM-G) is ¥ 24,00 crore and under Swachh
Bharat Mission (Urban) (SBM-U) is ¥ 159.2 crore.

(b) The State-wise distribution of Swachh Bharat Mission Cess alone for the financial

year 2015-16 is not available.

(c) The Swachh Bharat Mission Cess fund is a non-lapsable fund under Public
Account of India with the nomenclature "Rashtriya Swachhata Kosh" (RSK). The funds
accruing into RSK will be distributed between the Sub-Missions i.e. Swachh Bharat Mission
(Gramin) (SBM-G) and Swachh Bharat Mission (Urban) (SBM-U) in the ratio of 80:20
respectively. The proceeds of Cess thus transferred to the 'Rashtriya Swachhata Kosh'
will be utilized as per the guidelines and components of SBM-G and SBM-U with due
appropriation authorized by the Parliament. The expenditure from the RSK will be monitored
through the Management Information System (MIS) of the respective Ministries (Ministry
of Drinking Water and Sanitation and Ministry of Urban Development). The accounts of
the RSK shall be subject to internal and statutory audit. Funds under SBM-G and SBM-U
are released to State Governments only after obtaining utilization certificates and as per

Swachh Bharat Mission guidelines.
Health insurance products for people living with HIV in India (PLHIVS)

938. SHRI OSCAR FERNANDES: Will the Minister of FINANCE be pleased to refer to
answer to Unstarred Question 1833 given in the Rajya Sabha on 10th May, 2016 and state
whether people living with HIVs (PLHIVs) are provided full coverage under public health

insurance such as Rashtriya Swasthya Bima Yojana (RSBY)?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): People living with HIVs (PLHIVs) are not excluded in Rashtriya
Swasthya Bima Yojana (RSBY) and can get any treatment as per RSBY benefit package,
within the limit of ¥ 30000/- per family per year.
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Performance of micro-finance companies in India
939. SHRI K.K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@) whether Government has any recent study about the performance of Microfinance

companies in India, if so, the details thereof; and

(b) whether any cases of violation of norms from Micro-finance companies are reported

during the last three years, and if so, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) A Sub-Committee was set-up under the chairmanship of Shri Y.
H. Malegam, the then Member, Central Board, Reserve Bank of India (RBI) to examine,
inter alia, prevalent practices of Micro Finance Institutions (MFIs) in regard to interest
rates, lending and practices to identify trends that impinge on borrowers' interest etc. The
Sub-Committee submitted its report in January, 2011 and recommended inter alia, a separate
category of Non-Banking Financial Company (NBFC) viz. NBFC-MFIs along with a
regulatory framework for the same, interest rate caps, minimum net worth, lending process,

recovery process etc. New regulations were thereafter issued by the RBI for NBFC-MFIs.

(b) Complaints regarding violation of norms by Micro-finance Companies have been
reported from time to time. State-wise data for the last three years in this regard is given in

the Statement.
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Enhancement of central funds for Himachal Pradesh

940. SHRIMATI VIPLOVE THAKUR: Will the Minister of FINANCE be pleased to
state:

(@) whether Government has made an assessment or survey of the financial condition
of the States;

(b) if so, the details thereof, State-wise;

(c) whether some states including Himachal Pradesh are facing financial crisis, if so,
the details thereof and the reasons therefor;

(d) whether Government proposes to enhance funds to Himachal Pradesh; and

(e) if so, the details thereof and the time by which the aforesaid fund is likely to be
released?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) to (e) The Fourteenth Finance Commission (FFC), inter-alia, reviewed
the state of finances, deficit and debt levels of the States and observed that the pre-
dominant feature of State finances between 2004-05 and 2014-15 was the overall
improvement in fiscal indicators. State-wise fiscal position measured in terms of Revenue
Deficit (RD), Fiscal Deficit (FD) and Outstanding Debt as ratios of their respective Gross
State Domestic Product (GSDP) during 2014-15 (Finance Accounts), 2015-16 (Budget
Estimates) and 2016-17 (Budget Estimates) is given in the Statement (See below).

FFC has made far-reaching changes in tax devolution that will move the country
toward greater fiscal federalism, conferring more fiscal autonomy on the States. As per the
recommendation of FFC, the Union Government has decided to devolve biggest ever
increase in vertical tax devolution/ share of the States in the Divisible Pool of Central taxes
from 32% to 42% to fill the resource gap of each State to the extent possible. Besides, Post
devolution revenue deficit grant has been provided to eleven States including Himachal
Pradesh where devolution alone could not cover the assessed gap. In addition, FFC has
recommended local body grants (both to rural and urban local bodies) and grants for
augmenting the State's Disaster Response Fund (SDRF) to States including Himachal
Pradesh. FFC has estimated total tax devolution of ¥ 28225 crore to Himachal Pradesh for
the period 2015-20 against actual release of ¥ 11,131 crore during the 13th FC period
(2010-15), anincrease of ¥ 17094 crore. In addition, FFC has also recommended grant-in-
aid for the State of Himachal Pradesh to the tune of ¥ 43810 crore (including Revenue
Deficit grant of ¥ 40625 crore) for the period 2015-20, an increase of ¥ 33356 crore over
actual release during the 13th FC period. The higher tax devolution will allow States
greater autonomy in financing and designing of schemes as per their needs.
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Demand for central funds from Kerala
941. SHRI ABDUL WAHAB: Will the Minister of FINANCE be pleased to state:

(@ whether Government of Kerala is facing scarcity of funds in financing plan and
capital expenses;

(b) whether Central Government has received any request from Kerala Government
for financial help; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) Fourteenth Finance Commission (FFC) took a comprehensive approach
to the assessment of expenditure needs by taking both Plan and non-Plan expenditure in
the revenue account and recommended biggest ever increase of 10% in the share of States
in net proceed of shareable pool of Union taxes from 32% to 42%. Further, for the States
assessed to be in post-devolution revenue deficit, FFC recommended grants to eleven
States including Kerala.

Accordingly, in 2015-16, the devolution of taxes and Finance Commission (FC)
recommended grants to State of Kerala increased to ¥ 12691 crore and ¥ 5171 crore
respectively as compared to tax devolution of ¥ 7926 crore and FC grants of ¥ 1694 crore
in 2014-15, which was the last year of the award period of Thirteenth Finance Commission.
The State of Kerala had therefore received a total increase of ¥ 8242 crore in 2015-16 over
2014-15 on account of tax devolution and FC grants enabling the State to have extra fiscal
space and to allow the State to greater autonomy in design and financing of schemes as
per their need and local requirements. Further, in view of the preponderance of Centrally
Sponsored Schemes (CSS) being interventions in key sector of national importance, the
Government of India has retained about 30 CSS with the revised sharing pattern. Hence
the adequate mechanism exists for transfer of Central resources to the States including
Kerala for financing of Plan and Capital expenditure.

(b) The recent request received from the State of Kerala for enhancement of borrowing
limit to tide over the pay revision requirement has been addressed within the ambit of
recommendation of Fourteenth Finance Commission.

Amalgamation of SBI Banks

942. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of FINANCE be pleased
to state:

(@) whether Government is planning to merge all the State Bank subsidiaries into a
single Bank, if so, the details thereof, and the reasons therefor;
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(b) whether the Association of Bank Employees has expressed their objections to
the said merger, the reasons therefor;

(c) whether the Banks have called for Nation-wide strike against this move of
Government, the details thereof; and

(d) the stand of Government in view of the Employees Union's strike and the steps
being taken by Government to counsel the Unions to explain the advantages of the merger,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) The Central Government has sanctioned the proposal of State
Bank of India (SBI) u/s 35(1) of SBI Act, 1955 to enter into negotiations with Subsidiary
Banks of SBI for acquiring the businesses including the assets and liabilities. The reasons
for merger are inter-alia to achieve scale economy by lowering operational cost, reduce
vulnerability to geographical concentration risk, supervision risk and compliance risk.

(b) SBI has informed that the Association of employees of SBI have not expressed
any objection to the merger. Association of Bank Employees of Associate banks do have
objection to the said merger. The reason cited are inter-alia dominant lenders in the state
economy, loss of identity of the Associate Banks on account of merger. Incidentally
Association of officers in Associate Banks have not voiced their opposition to the merger.

(c) SBI has informed that the employee association of Associate Banks has called
for strike on 12-13 July, 2016 which was deferred.

(d) SBI has informed the interest of employees of the subsidiary banks will be
protected as the pay and allowances offered to the employees / officer of the merging
banks shall not be less than the overall pay and allowances that they would have drawn
in the merging bank. The subsidiary banks and SBI are in the process of consulting /
addressing all the stakeholders including bank employees union/ representative of
Associate banks.

Increase in rate of growth
1943. SHRI PRABHAT JHA: Will the Minister of FINANCE be pleased to state:

(@ whether the rate of economic growth has improved significantly during the past
two years and at present it is more than estimation;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether it is a fact that inflation is continuously decreasing as a result of
continuous surge in the rate of economic growth;

(d) if so, the details thereof;

(e) whether the rate of inflation of some foodgrains has so far been abnormally high;
and

(f) if so, the details thereof along with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) and (b) Economic growth, as measured in terms of rate of growth in
Gross Domestic Product (GDP) at constant (2011-12) market prices, increased from 6.6 per
centin 2013-14to 7.2 per cent in 2014-15 and further to 7.6 per cent in 2015-16. No estimate
of GDP has so far been made by the Central Statistics Office for the current year.

(c) and (d) Headline inflation based on Consumer Price Index (Combined), during the
year 2012-13 and 2013-14 was 10.2 per cent and 9.5 per cent respectively. It has thereafter
moderated significantly to 5.9 per cent in 2014-15 and further to 4.9 per cent in 2015-16.
Close monitoring and astute food management policies have helped in controlling inflation
notwithstanding the below average rainfall in 2014-15 and 2015-16.

(e) and (f) Alarge part of the decline in headline Consumer Price Index (CPI) inflation
in 2014-15 and 2015-16 owed to the moderation in food price inflation. However, CPI
inflation in food-grains was higher during April-June 2016 mainly because of the high
inflation in pulses. In 2016-17 (April-June), inflation for pulses stood at 30.8 per cent, while
the inflation for cereals was only 2.7 per cent. The major reasons for increase in food grain
inflation, inter alia, include: shortfall in the production of pulses; and, lower market
arrival of Tur and Urad during the current kharif market season and of Masur during
current rabi marketing season.

Losses posted by PSBs
944. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to state:

(@) whether 20 PSBs have posted cumulative loss of ¥ 14,283/- crore in last quarter
of 2015-16;

(b) if so, the details thereof, bank-wise;

(c) the details of losses posted by PSBs in the year 2015-16 along with the losses
and profits of Private sector banks, bank-wise; and
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(d) the reasons for huge losses by PSBs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) to (c) Out of 27 Public Sector Banks (PSBs), 14 have reported
losses of about ¥ 34,135 crore. The bank-wise details of losses posted by PSBs and the
losses and profits of Private Sector Banks is given in Statement (See below).

(d) The main reason for the losses to PSBs inter-alia include Asset Quality Review
(AQR) exercise initiative by Reserve Bank of India (RBI) during FY16, due to which banks
had to suddenly make provisions for accounts categorized as non-performing asset (NPA)
under AQR exercise.

Statement
Net Profit/Loss for PSBs and Private Sector Banks for the year ending March, 2016.

(Amount in % crore)

Bank/Bank Group Net Profit/  Bank/Bank Group Name  Net Profit/
Name Loss (PAT) Loss (PAT)
1 2 1 2
Bank of India -6,089 The Dhanalakshmi Bank Ltd. -209
Bank of Baroda -5396 Catholic Syrian Bank Ltd. -150
Punjab National Bank -3974 Total Loss Incurred By 2 Banks ~ -359
IDBI Bank Limited -3,665 Nainital Bank Ltd. 47
Indian Overseas Bank -2,897  Lakshmi Vilas Bank Ltd. 180
Canara Bank -2813 Development Credit Bank Ltd. 195
UCO Bank -2,7199 Bandhan Bank Limited 275
Syndicate Bank -1643 Ratnakar Bank Ltd. 292
Central Bank of India -1,418 South Indian Bank Ltd. 333
State Bank of Patiala -972 Tamilnad Mercantile Bank Ltd. 402
Dena Bank 935 Karnataka Bank Ltd. 415
Allahabad Bank -743  Jammu and Kashmir Bank Ltd. 416
Corporation Bank -506 City Union Bank Limited 445

United Bank of India -282 IDFC Bank Limited 467
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1 2 1 2
Total Loss Incurred By 14 Banks -34,135 Federal Bank Ltd 476
Bharatiya Mahila Bank Ltd. 2 KarurVWsyaBank Ltd 568
Bank of Maharashtra 101 Kotak Mahindra Bank Ltd. 2,090
Oriental Bank of Commerce 156 Indusind Bank Ltd 2,286
Punjab and Sind Bank 336 YesBank Ltd. 2,539
State Bank of Travancore 338 Axis Bank Limited 8,224
State Bank of Mysore 358 ICICI Bank Limited 9,726
Vijaya Bank 382 HDFC Bank Ltd. 12,296
Andhra Bank 540 Private Sector Banks 41,314
Indian Bank 711
State Bank of Bikaner and Jaipur 851
State Bank of Hyderabad 1,065
Union Bank of India 1,352
State Bank of India 9,951
Public Sector Banks -17,993

Source: Reserve Bank of India.

Wilful defaulters of Punjab National Bank
945. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to state:

(@) whether Punjab National Bank has declared a list of 913 wilful defaulters who
have total outstanding dues of ¥ 11,486 crores;

(b) if so, the details thereof, defaulterwise;

(c) the details of action Government has taken to recover the outstanding loans from
wilful defaulters along with the details of defaulted loans recovered so far, defaulterwise;

(d) whether PNB has posted biggest ever quartely loss by any Indian bank during
4th quarter of last year; and

(e) if so, the details thereof; and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Yes Sir. The details are available on the Bank's website.
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() The Reserve Bank of India has issued guidelines updated on July, 1, 2015, on
willful defaulters to disincentivise borrowers who have money and do not pay or have
diverted the funds or siphoned off funds or removed assets given as security, indicting
actions that includes; (i) restricting additional facilities to such defaulters from banks and
financial institutions (ii) barring of such borrowers from institutional finance (iii) criminal
action (iv) removal of directors of such companies from boards and (v) change in
management.

(d) and (e) During the 4th quarter, of Financial Year (F.Y.) 2016, PNB has recorded Net
Loss of ¥ 5367 crore. The major reasons for loss include high provisioning requirements
for Stressed Assets on account of Asset Quality Review exercise by RBI and Low Credit
Demand due to economic slowdown.

Collection of cess/surcharge imposed by Government

946. SHRI SUKENDU SEKHAR ROY: Will the Minister of FINANCE be pleased to
state:

(@) the details of cess and surcharge imposed by the Government on different heads
and for different schemes during 2013-14, 2014-15 and 2015-16 along with year-wise details
thereof; and

(b) total amount collected by the Government in 2013-14, 2014-15 and 2015-16 on
account of cess and surcharge from different schemes and heads the details thereof
year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) The details of cess and surcharge imposed by the
Government on different heads and different schemes under direct and indirect taxes
during financial year 2013-14, 2014-15 and 2015-16 are given in Statement-l and
Statement-11 respectively.

Statement-1
The details of cess and surcharge imposed by the Government on different heads

Direct Taxes

(@) Details of education cess, which is additional surcharge for purposes of the
Union, levied are as under:

(i) "Education Cess on income-tax™ is calculated at the rate of two per cent of
the income-tax and surcharge so as to fulfil the commitment of the Government
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to provide and finance universalised quality basis education.

(i) "Secondary and Higher Education Cess on income-tax" is calculated at the
rate of one percent of the income-tax and surcharge so as to fulfil the
commitment of the Government to provide and finance secondary and higher
education.

2. The details of surcharge imposed by the Government during 2013-14, 2014-15
and 2015-16 are as under:

SI. No. Head FY 2013-14 FY 2014-15 FY 2015-16
1. Individual or Hindu undivided 10% of 10% of 12% of Income-tax
family or every association of Income-tax  Income-tax

persons or body of individuals,
whether incorporated or not, or
every artificial juridical persons,
cooperative societies, firms or
local bodies having a total income
exceeding one crore rupees

2. Domestic Company having total 5% of 5% of 7% of Income-tax
income exceeding one crore rupees  Income-tax  Income-tax
but not exceeding ten crore rupees.

3. Domestic Company having total 10% of 10% of 12% of Income-tax
income exceeding ten crore rupees  Income-tax Income-tax

4. Company, other than a domestic 2% of 2% of 2% of Income-tax
company having total income Income-tax  Income-tax
exceeding one crore rupees but
not exceeding ten crore rupees.

5. Company, other than a domestic 5% of 5% of 5% of Income-tax
company having total income Income-tax  Income-tax
exceeding ten crore rupees

6. Other cases 10% of 10% of 12% of Income-tax
Income-tax  Income-tax
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(b) Details of Education Cess collected during F.Y's from 2013-14 to 2015-16: (X in
crore)

Financial Year Education Cess Education Cess Education Cess Total
on Corporation on Income on Fringe Education
Tax Tax Benefit Tax Cess
2013-14 11166.95 6889.64 0.12 18056.71
2014-15 12211.66 7581.47 0.23 19793.36
2015-16* 12703.89 8216.80 0.75 20921.44
*Provisional

Details of Surcharge collected during F.Y.S 2013-14 to 2015-16 (% in crore)

Financial Year Surcharge on Surcharge Surcharge on Total
Corporation on Income Fringe Surcharge
Tax Tax Benefit Tax
2013-14 13007.14 738.85 0.06 13746.05
2014-15 14302.09 1343.06 0.04 15645.19
2015-16* 17754.01 149459 0.03 19248.63

* Provisional
Statement-11
Indirect Taxes

1. Any cess levied for specific purposes under any law made by the Parliament is
levied and collected by the Government of India under Article 270 of the Constitution of
India. Cess is collected as Customs or Central Excise duties [inter alia, on goods like
motor spirit (petrol), High Speed Diesel Oil, domestically produced crude oil, bidi, sugar,
automobiles, coal, peat, lignite, salt, rubber, Textiles and Textile Machinery etc] or'Service
Tax (Swachh Bharat Cess, Krishi Kalyan Cess) on taxable services.

2. The power to levy a surcharge is contained in Article 271 of the Constitution of
India by which Parliament may at any time increase specified duties or taxes by a surcharge
for purposes of the Union and the whole proceeds of any such surcharge shall form part
of the Consolidated Fund of India.

3. The enactment details, purpose, revenue collection in respect of various cesses/
surcharge during F.Y.2013-14 and F.Y.2014-15and revised estimate for F.Y.2015-16 is as
under:
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e Additional Duty of Customs is levied under section 103 of the Finance (No.2) Act,
1998 (on Motor Spirit) and section 116 of the Finance Act, 1999 (on High Speed
Diesel Oil) commonly known as Road Cess.

e Additional duty of Excise is levied under section 111 of the Finance (No.2) Act,
1998 (on Motor Spirit) and section 133 of the Finance Act, 1999 (on High Speed
Diesel Qil)], commonly known as Road Cess.

e Special Additional Duty of Excise on Motor Spirit is leviable by the Finance Act,
2002.

e Additional Duty of Excise is levied on cigarettes, pan masala and certain specified
tobacco products, under section 85 of the Finance Act, 2005.

e The Education Cess and Secondary & Higher Education Cess leviable on excisable
goods /taxable services were subsumed in the Basic Excise duty /Service Tax rate
in Budget 2015-16. However, Education Cess and Secondary & Higher Education
Cess is leviable on imported goods.

e Certain enactments mentioned in the Table above have been repealed or amended
to the extent specified in the Fifteenth Schedule to the Finance Act, 2016 i.e. these
cesses have been abolished with effect from 14.05.2016.

Disbursal of share of unpaid taxes/duties of States

947. SHRI SUKHENDU SEKHAR ROY: Will the Minister of FINANCE be pleased to
state:

(@) whether Government has failed to devolve ¥ 81.647.70 crore to States on account
of share of taxes and duties for the last ten years;

(b) if so, State-wise details thereof; and

(c) how soon Government shall disburse such unpaid shares ol the States and the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) to (c) The 'net proceeds' of Central taxes and duties are shareable between
the Centre and the States according to the recommendations of the respective Finance
Commission as accepted by the Government of India. The office of the Comptroller and
Auditor General (C&AG) of India is required to certify the net proceeds for each year
based on the actuals prepared by the Controller General of Accounts. However, the office
of the C&AG of India could not issue the certificate for the years 1996-97 to 2014-15,
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involving recommendations for four Finance Commissions i.e. 10th Finance Commission
to 13th Finance Commission. Such certificates (for nineteen years) had been issued by the
office of C&AG of India during February, 2016 in one go, reporting year-wise difference of
T 81647.70 crore between net proceeds ol Central Taxes and Duties assignable to States
and the States' share actually devolved to all the States in those years. The calculations
are being examined by the Government.

Schemes for enhancement of income of farmers, contract
workers and unorganized sector

1948. CH. SUKHRAM SINGH YADAV: Will the Minister of FINANCE be pleased to
state:

(@ whether the Ministry would consider a proposal providing for right to recommend
facilities like Pay Commission for all the sections of the society so that conditions of the
farmers and the persons working in the unorganised sector can be improved,

(b) the details of the schemes being run to enhance the income of the farmers, the
contract workers and the people working under unorganised sectors and upto what extent
they got benefited; and

(c) the steps being taken by the Ministry for making regular appointments instead of
contract workers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) The role of the Ministry of Finance is to constitute the central pay
commission to examine, review, evolve and recommend changes regarding the principles
governing the emoluments structure of Central Government employee and allied services.

(b) and (c) In order to enhance the income of other categories of workers, both Central
and State Governments are required to fix, review and revise the minimum wages of the
workers employed in the scheduled employment under their respective jurisdictions at an
interval not exceeding five years. The minimum rates of wages fixed are also applicable for
the workers engaged on contract basis.

Setting up of asset reconstruction company
949. SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to state:

(@ whether Government is considering to set up an Asset Reconstruction Company
to buy NPAs and bad loans from the PSBs;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) the date of operationalisation of the proposed Asset reconstruction company?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The Government has not put forward any such proposal to
form an Asset Reconstruction Company to buy NPAs and bad loans from the PSBs.

(b) and (c) Do not arise.
Tax exemption to co-operative societies doing agricultural business
1950. SHRI RAM NARAIN DUDI: Will the Minister of FINANCE be pleased to state:

(@) the details of quantum of loss incurred due to bringing loss making co-operative
institutions located in the State of Rajasthan under the Income Tax ambit; and

(b) whether Government intends to provide exemption in the income tax earned by
the co-operative societies from agricultural business, if so, by when, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Under section 80P of the Income-tax Act, deduction in
respect of profit and gains are already available to cooperative societies engaged in specified
activities including marketing of agricultural produce grown by its members, purchase of
agricultural seeds, livestock or other articles intended for agriculture for the purpose of
supplying them to its members, the processing, without the aid of power, of agricultural
produce of its members. The deductions are available subject to the conditions specified
in the section across the country, including to those in State of Rajasthan.

Payment of dearness allowance to family pension beneficiaries
1951. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(@) whether any beneficiary who receives family pension will be paid dearness
allowance on basic pay by both the Departments i.e. pension and serving in case he/she
gets a Government service; and

(b) the details of the guidelines issued by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) No Sir.

tOriginal notice of the question was received in Hindi.
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(b) The family pensioners employed in the Central Government draw Dearness
Allowance at the rates applicable from time to time to Central Government employees as
per their basic pay fixed under the rules. The family pension received by such Central
Government employees is not taken into account in determining their pay on employment
in the Government. Such Government employee will also be eligible for Dearness Relief, at
the rates applicable from time to time, on the family pension.

Closing of co-operative Credit Societies doing banking jobs

1952. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be pleased
to state:

(@ the number of registered co-operative Credit Society in the State of Rajasthan;

(b) whether it is a fact that co-operative credit Societies are doing banking jobs; if
s0, the steps taken by Government to stop them; and

(c) whether it is also a fact that Rajasthan High Court has ordered to close-up the
cooperative Credit Societies which are doing banking jobs, if so, the full details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) and (b) Department of Agriculture, Cooperation & Farmers
Welfare (DAC&FW) has reported that as on 30.06.2016, 48 Multi State Cooperative
Societies (MSCS) are registered in Rajasthan. In addition to the above, there are State-
level cooperative credit societies in Rajasthan which fall wthin the jurisdiction of Registrar
of Cooperative Societies (RCS), Government of Rajasthan.

Reserve Bank of India (RBI) has reported that as on 19.07.2016, 67 co-operative credit
societies (including MSCS) are operating in Rajasthan with the banking license.

As per Section 22 of the Banking Regulation Act, 1949 (As Applicable to Co-operative
Societies), no co-operative society shall carry on banking business in India unless it is a
primary credit society, or it is a co-operative bank and holds a license issued in that behalf
by the RBI, subject to such conditions, if any, as the RBI may deem fit to impose.

RBI has reported that they have advised RCS, Rajasthan to instruct the societies
without banking licence to immediately stop doing banking business. DAC&FW has also
directed MSCS functioning in Rajasthan not to carry on banking business, unless they
have valid licence from RBI under Banking Regulation Act, 1949.

() The High Court of Rajasthan, vide their order dated 14.05.2015 in D.B. (Civil) Writ
Petition N0.26/2013 in the matter of Sajjan Singh Bhati vs State of Rajasthan & Ors has

tOriginal notice of the question was received in Hindi.
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directed that".... respondents Nos. 9 to 12 or any other Cooperative Societies or the Multi-
State Cooperative Societies registered under the Rajasthan State Cooperative Societies
Act, 2001 and the Multi-State Cooperative Societies Act, 2002 shall not accept deposits of
any kind and under any scheme from public, including nominal members, ordinary members
or the members of any category of these Societies, except after obtaining license under
Section 22 of the Banking Regulation Act, 1949.....The restriction will, however, not apply
for repayment of the deposits for a period of three months. If licenses are obtained within
three months under Section 22 of the Banking Regulation Act, 1949, the respondents Nos.
9to 12 as well as other Cooperative Societies in the State of Rajasthan may be allowed to
accept the deposits."”

Globalizing AYUSH medicines

953. SHRI M. P. VEERENDRA KUMAR: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY be pleased to state:

(@) whether the globalization of Ayurveda, Yoga and Naturopathy, Unani, Siddha
and Homoeopathy (AYUSH) medicines is also a part of the policy of Government, if so,
the details thereof;

(b) whether India has partnered with the United States to collaborate on research
and development of traditional medicines for various diseases including cancer care for
global acceptability for AYUSH medicines; and

(c) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) Yes. The Ministry of AYUSH is mandated to promote and propagate AYUSH
systems of medicine across the globe. To achieve the objective, the Ministry of AYUSH
signs Memorandums of Understanding (MoUs) for 'Country to Country' cooperation in
the field of Traditional Medicines; sets-up AYUSH Academic Chairs in foreign Universities/
Educational Institutes; establishes AYUSH Information Cells in the premises of the Indian
Missions abroad or Indian Cultural Centres for dissemination of authentic information
about AYUSH Systems of medicine and enters into MoUs with foreign institutes for
undertaking collaborative research.

(b) and (c) Yes. As a result of concerted efforts, for the first time India has successfully
engaged USA in the field of Traditional Medicine. An India-US workshop on Traditional
Medicine with special focus on cancer was organized on 3-4 March, 2016 at New Delhi. A
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US team comprising of experts from National Cancer Institute (NCI) took part in the two
day exhaustive deliberations that have resulted into significant leads.

Loans disbursed to farmers
954. SHRI K.T.S. TULSI: Will the Minister of FINANCE be pleased to state:

(@) the total amount of loans disbursed in the Financial Year 2014-15 and 2015-16 to
farmers and their families, affected by drought in the country; and

(b) the steps taken, if any, by Government to ease the process of loan disbursement
to farmers in drought affected areas at nominal rates of interest?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The data regarding loan disbursed to farmers and their families
affected by drought is not separately maintained by Reserve Bank of India (RBI) and
National Bank for Agriculture & Rural Development (NABARD). However, RBI and
NABARD have issued directions for relief measures to be provided by lending institutions
in areas affected by natural calamities including drought, which include restructuring of
existing crop loans and term loans, extending fresh loans, relaxed security and margin
norms, moratorium of minimum 1 year, no penal interest in respect of current dues in
default, etc. These directions have been so designed that they are automatically set in
motion without any intervention and this saves precious time. The State-wise details of
loans restructured on account of natural calamities during the last three years (2012-13,
2013-14 and 2014-15), as reported by RBI, are given in Statement (See below).

(b) Interest rates on loans have been deregulated by Reserve Bank of India (RBI)
and they are now linked to the Base Rate fixed by the banks. However, the Government of
India implements an Interest Subvention Scheme for short term crop loans up to Rs. 3.00
lakh with a view to ensuring availability of short term agriculture credit at a reduced
interest rate of 7% p.a. to farmers. Under the said scheme, additional subvention of 3% is
given to those farmers who repay their short term crop loan in time, thereby reducing the
effective rate of interest to 4% p.a. for such farmers. Further, under the extant Interest
Subvention Scheme, in order to provide relief to the farmers on occurrence of natural
calamities including drought, the interest subvention of 2% shall continue to be available
to banks for the first year on the restructured amount and such restructured loans may
attract normal rate of interest from the second year onwards as per the policy laid down by
RBI.
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Statement

Accounts Restructured Due to Natural Calamity in last
3 years 2012-13 to 2014-15

(Amount in ¥ lakh)

2012-13
State/Regional No.of  Amount No. of Amount No.of Amount  Total Total
Office of RBI Crop invo Agri- invo- other invo- no.of  Amount
loan Ived culture Ived loan Ived resche-  involved
acco- Term accounts duled
unts Loans (non- account
resche- accounts agriculture
duled resche- loans)
duled resche-
duled
owing
to natural
calamities
1 2 3 4 5 6 7 8 9
Andhra Pradesh 164659 67421 44626  54395.3 4063 408952 213348 125905.82
Assam 0 0
Bihar 51507 50166 0 0 0 0 51507 50166
Chandigarh 0 0 0 0 0 0 0 0
Chhattisgarh 0 0 0 0 0 0 0 0
Gujarat 991  2048.5 118 593.21 30 245.19 1139 2886.9
Jammu 0 0 0 0 0 0 0 0
Karnataka 141129 153508 71329 73100 0 0 212458 226608
Kerala 0 0 0 0 0 0 0 0
Madhya Pradesh 23249 13250 23249 13250
Mabharashtra and Goa 0 0 0 0 0 0 0 0
Meghalaya 56 31 6 8 8 15.45 70 54.45
New Delhi 0 0 0 0 0 0 0 0
Odisha 0 0 0 0 0 0 0 0
Rajasthan 4261 10117.46 2535 5615.17 1 1.41 6797 15734.04
Ranchi 6903 3359.13 2087 191.37 0 0 8990 3550.5
Shimla 0 0 0 0 0 0 0 0




Written Answers to [26 July, 2016] Unstarred Questions 211
1 2 3 4 5 6 7 8 9
Tamil Nadu 0 0 0 0 0 0 0 0
Telangana 8931 27722.13 423  14641.65 109 68527.11 9463 110890.89
Tripura 0 0 0 0 0 0 0 0
Uttar Pradesh 165564 131297 165564 131297
Uttaranchal 0 0 0 0 0 0 0 0
West Bengal 0 0 0 0 0 0 0 0
ToTaL 567250 458920.2 121124 148544.7 4211 72878.68 692585 680343.6

2013-14
State/Regional No. of Amount No. of  Amount No. of Amount Total Total
Office of RBI Crop invo Agri- invo- other  invo- no. of Amount
loan lved culture lved loan lved  resche- involved
acco- Term accounts duled
unts Loans (non- account
resche- accounts agriculture
duled resche- loans)
duled resche-
duled
owing
to natural
calamities
1 10 11 12 13 14 15 16 17
Andhra Pradesh 143591 68814.86 172406 59607.77 1323 1833.84 317320 130256.47
Assam 0 0
Bihar 152007 108664 0 0 0 0 152007 108664
Chandigarh 0 0 0 0 0 0 0 0
Chhattisgarh 0 0 0 0 0 0 0 0
Guijarat 294  688.16 93  1023.6 1 1.37 388 1713.13
Jammu 0 0 0 0 0 0 0 0
Karnataka 29907 34353 8150 12515 0 0 38057 46868
Kerala 0 0 0 0 0 0 0 0
Madhya Pradesh 22525 13250 22525 13250
Maharashtra and Goa 0 0 0 0 0 0 0 0
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1 10 11 12 13 14 15 16 17
Meghalaya 39 25.5 8 12 5 12.56 52 50.06
New Delhi 0 0 0 0 19 9208.395 19 9208.3953
Odisha 82242 41048 11906 9076 10145 22466 104293 72590
Rajasthan 1856  3935.9 714 1964.95 23 130.91 2593 6031.76
Ranchi 6974  4445.16 183 1708.18 1 3.03 7158  6156.37
Shimla 0 0 0 0 0 0 0 0
Tamil Nadu 0 0 0 0 0 0 0 0
Telangana 56448 56375.12 16577 26063.13 35 8627.28 73060 91065.53
Tripura 0 0 0 0 0 0 0 0
Uttar Pradesh 130823 104255 130823 104255
Uttaranchal 164121 119113.4 41194 44481.72 154790 455628.5 360105 619223.59
West Bengal 0 0 0 0 0 0 0 0
ToTAL 790827 554968.1 251231 156452.35 166342 497911.9 1208400 1209332.31

2014-15
State/Regional No.of  Amount No. of Amount No.of Amount  Total Total
Office of RBI Crop invo Agri- invo- other invo- no.of  Amount
loan Ived culture Ived loan Ived resche- involved
acco- Term accounts duled
unts Loans (non- account
resche- accounts agriculture
duled resche- loans)
duled resche-
duled
owing
to natural
calamities
1 18 19 20 21 22 23 24 25
Andhra Pradesh 143891 54890.75 27942 32422.07 2771 10886.57 174604 98199.39
Assam 0 0
Bihar 158575 123449 0 0 0 0 158575 123449
Chandigarh 0 0 0 0 0 0 0 0
Chhattisgarh 0 0 0 0 0 0 0 0
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1 18 19 20 21 22 23 24 25
Gujarat 141 386.41 114 676.94 27 1297.72 282  2361.07
Jammu 1560 39.53 738 14.82 16407 694.79 18705 749.14
Karnataka 24542 29156 11854 20258 0 0 36396 49414
Kerala 0 0 0 0 0 0 0 0
Madhya Pradesh 27630 15350 27630 15350
Maharashtraand Goa 410681 271232 0 0 0 0 410681 271232
Meghalaya 76 39.6 26 38 14 41 116 118.6
New Delhi 0 0 0 0 3 52876.8 3 52876.8
Odisha 0 0 0 0 0 0 0 0
Rajasthan 21664 3322634 4636  8158.15 7 614.74 26307 41999.23
Ranchi 2589  1038.3 1157  5558.36 0 0 3746  6596.66
Shimla 0 0 0 0 0 0 0 0
Tamil Nadu 0 0 0 0 0 0 0 0
Telangana 34280 40066.54 2516 24098.16 47 29499.16 36843 93663.86
Tripura 0 0 0 0 0 0 0 0
Uttar Pradesh 257244 270779 257244 270779
Uttaranchal 8160 6054.98 5806 7804.77 8126 67262.42 22092 81122.17
West Bengal 0 0 0 0 0 0 0 0
ToTaL 1091033 845708.45 54789 99029.27 27402 163173.2 1173224 1107910.92

Source: Reserve Bank of India
Waiving off of interest on crop loans
955. SHRI K.T.S. TULSI: Will the Minister of FINANCE be pleased to state:

(@ whether Government provides short-term crop loans under the Interest

Subvention Scheme for various durations to farmers; and

(b) if so, the interest rate charged on such loans and whether the interest have been
waived off and if so, the number and percentage of such farmers whose interest was
waived off in the financial year 2015-16?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) With a view to ensuring availability of short term
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agriculture credit at a reduced interest rate of 7% p.a. to farmers, the Government of India
implements an Interest Subvention Scheme for short term crop loans up to Rs.3.00 lakh.
Under the said scheme, additional subvention of 3% is given to those farmers who repay
their short term crop loan in time, i.e. within one year of disbursement, thereby reducing
the effective rate of interest to 4% p.a. for such farmers. Further, under the Interest
Subvention Scheme, post-harvest loans against Negotiable Warehouse Receipts (NWRS)
provided by banks to Small Farmers/Marginal Farmers having Kisan Credit Card (KCC),
are also available at the interest rate of 7% per annum for a period of upto six months, in
order to discourage distress sale of produce by small and marginal farmers.

No scheme for waiver of interest on agricultural loans was implemented by the
Government during 2015-16.

Government dues to banks on interest subvention scheme
956. SHRI HUSAIN DALWALI: Will the Minister of FINANCE be pleased to state:

(@) what is the total amount of money disbursed as interest subvention on agriculture
loan during the last three years, the details thereof, State-wise and year-wise;

(b) what is the amount of dues on Government to banks on interest subvention
schemes in the last three years, the details thereof, State-wise;

(c) what steps are taken to reduce the Government dues on these loans; and

(d) whether it is a fact that interest subvention on agriculture loan was moved from
Finance to Agriculture Ministry in Union Budget 2016-17 thereby increasing allocation of
money to Agriculture Ministry, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The State-wise details of interest subvention amount disbursed
to Cooperative Banks and Regional Rural Banks (RRBs) for the Scheme years 2012-13,
2013-14 and 2014-15, as reported by National Bank for Agriculture & Rural Development
(NABARD), are given in the Statement-I (See below).

The scheme year-wise amount of interest subvention disbursed to commercial banks,
as reported by Reserve Bank of India (RBI), is given in Statement-I1 (See below). State-
wise data in this regard is not maintained by RBI.

(b) NABARD has reported that as on date an amount of ¥ 3778.64 crore for the
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Scheme year 2014-15 and ¥ 826.37 crore for the Scheme year 2015-16 is due from the
Government in respect of Cooperative Banks, RRBs and NABARD, whereas there are no
dues pending for the Scheme year 2013-14. RBI has reported that interest subvention
claims of ¥ 2,914.62 crore, ¥ 5,583.11 crore and ¥ 3,096.63 crore are pending as on date for
the Scheme years 2013-14, 2014-15 and 2015-16 respectively in respect of commercial
banks.

() The budgetary allocation for implementation of Interest Subvention Scheme was
76,000 crore during 2014-15, which was enhanced to ¥ 13,000 crore during 2015-16 and
further to ¥ 15,000 crore during 2016-17.

(d) The Interest Subvention Scheme for Short Term Crop Loan up to ¥ 3.00 lakh has
been transferred to Ministry of Agriculture and Farmers' Welfare with effect from 1st April,
2016, primarily on the following grounds:

(i) The Interest Subvention Scheme in its present form takes care of crop loan,
post-harvest loan against negotiable warehouse receipts and relief on account
of natural calamities, etc., which are the subject matter of Ministry of
Agriculture and Farmers' Welfare.

(i) Subvention for crop loan to farmers on the basis of farming conditions and
farmers' requirement can be best assessed by Ministry of Agriculture and
Farmers' Welfare.

(iii) Other Bank credit linked subsidy/subvention schemes of Central Government
are being implemented by concerned Administrative Departments/Ministries.
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Statement-11

Interest Subvention disbursed to Commercial Banks (Amount in ¥ actuals)

Interest Subvention Scheme for the year Interest subvention
disbursed to commercial banks

2011-12 42,711,194,223.56
2012-13 58,601,417,875.30
2013-14 39,958,713,661.63
2014-15 No disbursement made to banks.
2015-16 No disbursement made to banks
Source: RBI

Guidelines against Banks involved in banking frauds

957. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of FINANCE be pleased
to state:

(@) the details of guidelines/norms issued by Government for imposing penalties on
banks which are found involved in banking frauds and violations including failure to carry
out diligence with regard to suitability of products to users not having risk management
policies;

(b) whether these guidelines are insufficient and irrational and need to be revised
and if so, the details thereof;

(c) if not, the reasons therefor; and

(d) whether Government would amend the norms/guidelines and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (d) Reserve Bank of India (RBI) has informed that there is no
separate guidelines exclusively for bank fraud cases. RBI is empowered to impose penalties
on banks for violations of its directions / instructions under section 47 (A) of the Banking
Regulation Act, 1949.

Investmentsin ‘Make in India’ programme
958. SHRI AHMED PATEL: Will the Minister of FINANCE be pleased to state:

(@) the details on the investment from within India and made by foreign investors
under the 'Make in India’ scheme between 2014 and 2016; and
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(b) the estimated annual revenue generation through various sources like taxes and
duty from both sources of investment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) Investments have been made under the 'Make in India' scheme between
2014 and 2016 by domestic and foreign companies like Mercedes Benz India, International
Tractors Ltd., Jaya Hind Montupet, Isuzu Motors, General Electric, Toshiba Transmission
and Distributions Systems India Private Ltd., PepsiCo, etc.

After the launch of "Make in India" campaign in September 2014, FDI inflows have
increased by 46% during the period October 2014 - May 20186, i.e. from US$ 42.31 billion to
US$ 61.58 billion in comparison to previous 20 months (February, 2013 to September,
2014).

(b) Central Board of Direct Taxes, Department of Revenue have informed that they
do not have data on estimated annual tax collection through various sources like taxes
and duty from these sources of investment.

Revenue generated on termination of fake/duplicate beneficiaries
959. SHRIAHMED PATEL: Will the Minister of FINANCE be pleased to state:

(@ the scheme-wise information on the revenue generated by various departments
through the termination of fake and duplicate beneficiaries from social subsidy schemes
under Government of India since 2012;

(b) the details of the methodology and details by which this revenue was calculated;
and

(c) the details of the facts on the number of fake beneficiaries identified in these
schemes State-wise and income-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIARJUN RAM
MEGHWAL): (a) to (c) The Direct Benefit Transfer (DBT) Schemes since its introduction
into various schemes with the help of aadhaar seeded bank accounts of the beneficiaries
have been helpful in better targeting of the beneficiaries by way of elimination of fake /
duplicate / ghost beneficiaries as well as curbing pilferage. The DBT has also achieved
process re-engineering of government schemes for simpler and faster flow of information
and funds. Till date, a total of 74 schemes pertaining to Central Sector, Centrally Sponsored
Sector and State Sector have been boarded on DBT platform.

Under the LPG Scheme, 3.34 connections were identified as duplicate / fake/inactive/
ghost.
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Similarly, more than 1.6 crore of bogus ration cards were detected and deleted from
the Public Distribution System.

Reduction in central assistance to States
960. SHRI PREM CHAND GUPTA: Will the Minister of FINANCE be pleased to state:

(@) whether it is a fact that the Central Government has reduced the amount of
assistance being provided to States for the Central schemes like Indira Awas, MGNREGA,
Pradhan Mantri Gram Sadak Yojana;

(b) whether the amount meant for Jharkhand has also been reduced heavily as a
result of which the public works are getting delayed there; and

(c) if so, the details therefor;

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) On the recommendations of the Sub Group of Chief Ministers on
Rationalization of Centrally Sponsored Schemes constituted by NIT1 Aayog, it has been
decided that (i) the funding pattern of certain core of the core schemes including Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) remain unchanged;
(ii) funding of core schemes like Pradhan Mantri Awas Yojna(Gramin) (erstwhile Indira
Awas Yojna) and Pradhan Mantri Gram Sadak Yojna(PMGSY) is: (a) 90:10 for the 8 North
Eastern and 3 Himalayan States; (b) 60:40 for all other States, unless a sub-scheme/
component has a central funding pattern lower than this level. With the change in funding
pattern of schemes like PMGSY, PMAY (G), more funds are available for the beneficiaries
under PMAY (G) as central allocation has increased in absolute term despite a dip in ratio.
The allocation under MGNREGA has been increased from ¥ 33700 crore in 2015-16(BE) to
¥ 38500 crore in 2016-17(BE). After increase in devolution in the share of divisible pool of
taxes to States from 32% to 42% based on the recommendations of the 14th Finance
Commission, the States have been given significantly more untied resources. They have
greater voice in how the funds of these schemes are utilized and have the flexibility to
adapt to the local circumstances.

(b) and (c) MGNREGA is a demand driven scheme. PMGSY resources are allocated to
meet connectivity needs of eligible habitations. Annual allocation under PMGSY for the
State has been increased from ¥ 865.00 crore in 2015-16 to ¥ 868.00 crore in 2016-17.
PMAY (Gramin) allocations are made to meet housing needs of eligible beneficiaries
identified through the Socio Economic Caste Census-2011. An amount of ¥ 1292.33 crore
(including administrative cost) has been allocated to Jharkhand state for construction of
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1,72,588 houses under PMAY (G) during 2016-17, which is higher in comparison to the
allocation of ¥ 183.02 crore for construction of 41,901 houses in Jharkhand during
2015-16.

Decline in customs revenue as a ratio of GDP
961. SHRI DEREK O'BRIEN: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that customs revenue as a ratio of GDP has been declining in
last two years;

(b) whether custom revenue of ¥20,808 crore demanded up to March, 2015 was not
realised by the Department at the end of Financial Year 2015; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) No, Sir. The Customs Revenue as a ratio of GDP during FY
2013-14,FY 2014-15and FY 2015-16 was1.53%, 1.51% and 1.55% respectively.

(b) and (c) The Customs arrears pending as on 1.04.2015 (i.e. at the end of 2014-15)
was < 21,316 crore. The arrears pendency at end of financial year 2014-15 include mainly
on account of litigation, cases where appeal period is not over, unit closed/defaulters not
traceable.

Recovery of NPAs of PSBs fraudulently transferred abroad
962. SHRI D. RAJA: Will the Minister of FINANCE be pleased to state:

(@ whether Governments' attention has been drawn to the view expressed by the
Comptroller and Auditor General (CAG) that a significant part of NPAs of public sector
banks may never be recovered as a significant part of it could have been obtained
fraudulently as advances and may have been transferred abroad,;

(b) if so, the details thereof and Governments reaction thereto; and

(c) whether Government has any plan to strengthen the regulatory system to check
effectively such frauds in the banking sector; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) to (c) The office of Comptroller and Auditor General (CAG), has
indicated that, they do not audit banks, and the views expressed were in general context
of recent media reports on the Non-Performing Assets (NPASs) in Public Sector Banks
(PSBs).
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Strategic sale of IDBI Bank
963. SHRI RIPUN BORA: Will the Minister of FINANCE be pleased to state:
(@) whether Government proposes strategic sale of IDBI Bank;
(b) if so, the proposal of Government regarding the NPAs of IDBI Bank; and

(c) the details of financial and administrative plan proposal regarding restructuring
of IDBI?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) No, Sir.

(b) Does not arise.

(c) The PSBs including IDBI Bank have been allowed to raise capital from Public
markets through Follow-on Public Offer (FPO) or Qualified Institutional Placement (QIP)
by diluting Government of India holding upto 52% in phased manner based on their
capital requirement, their stock performance, liquidity, market conditions etc.

Extension of advances by banks despite rising NPA
964. SHRI RIPUN BORA: Will the Minister of FINANCE be pleased to state:

(@) whether it is a fact that the non performing assets of the banking sector of the
Country has risen during the last two years;

(b) if so, details thereof bank-wise NPA study report during 2012-13 to 2015-16;

(c) whether it is also a fact that despite a rise in NPA, banks have extended more
advances during these period; and

(d) if so, rebalancing and/or readjustment proposals therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) The details of NPAs of Public Sector Banks (PSBs) and
Private Sector Banks is given in the Statement (See below).

(c) No Sir, the details of advances are at annexure. (d) The rate of growth in Advances
of Public Sector Banks during Financial Year 2015-16 was 3.76 % which was less than the
rate of growth of advances, 7.68%, in previous year 2014-15.
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Agricultural credit by PSBs
965. SHRI HISHEY LACHUNGPA: Will the Minister of FINANCE be pleased to state:

(@ what is the quantum of agricultural credit given by Public Sector Banks, State-
wise and Bank-wise;

(b) what is the percentage of this agricultural credit given to urban areas and rural
areas and details thereof State-wise and Bank-wise for the last three years;

(c) whether the agricultural credit given in urban areas is much higher than the credit
given in rural areas;

(d) what are the reasons for this huge gap between the agricultural loans given in
urban and rural areas when it is more required in rural areas; and

(e) what efforts are being made to give more agricultural loan in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) State-wise details of agricultural loans disbursed during the
year 2015-16 by Public Sector Commercial Banks, as reported by National Bank for
Agriculture and Rural Development (NABARD), are given in the Statement (See below).

(b) to (d) Separate data regarding percentage/ratio of agriculture credit to rural and
urban areas is not maintained by RBI and NABARD.

(e) Government/RBI/NABARD have taken the following major steps to ensure
hassle-free agriculture credit in rural areas:

e The directions on Priority Sector Lending (PSL) issued by RBI mandate all
Domestic Scheduled Commercial Banks to earmark 18% of their Adjusted Net
Bank Credit (ANBC) or Credit Equivalent amount of Off-Balance Sheet
Exposure (OBE), whichever is higher, as on the corresponding date of the
previous year, for lending to Agriculture.

*  Government sets annual target for the flow of credit (both crop loan and term
loan) to the agriculture sector. Banks have been consistently surpassing the
annual target.

. In order to ensure that all eligible farmers are provided with hassle-free and
timely credit for their agricultural operations, the Government has introduced
the Kisan Credit Card (KCC) Scheme, which enables them to draw cash to
purchase agricultural inputs such as seeds, fertilizers, pesticides as well as
meet other agricultural and consumption needs. Tenant farmers, oral lessees
and share croppers are also covered under the scheme.The KCC Scheme has
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since been simplified by providing the farmers with ATM enabled debit card
based on one-time documentation and built-in cost escalation in the limit,
etc.

e With a view to ensuring availability of agriculture credit at a reduced interest
rate of 7% p.a. to farmers, the Government of India implements an interest
subvention scheme for short term crop loans up to ¥ 3.00 lakh. Under the
said scheme, additional subvention of 3% is given to those farmers who
repay their short term crop loan in time, thereby reducing the effective rate
of interest to 4% p.a. for such farmers. Under the Interest Subvention Scheme,
post-harvest loans against Negotiable Warehouse Receipts (NWRs) provided
by banks to Small Farmers/Marginal Farmers having Kisan Credit Card (KCC),
are also available at the interest rate of 7% per annum for a period of upto
six months, in order to discourage distress sale of produce by small and
marginal farmers.

e To bring small, marginal, tenant farmers, oral lessees, etc. into the fold of
institutional credit, Joint Liability s Groups (JLGs) have been promoted by
banks.

e Banks have been advised by RBI to waive margin/security requirements of
agricultural loans upto ¥ 1,00,000/-, vide RBI's circular dated 18th June, 2010.

Statement
State-wise data on Agriculture credit - Public Sector Commercial Banks - 2015 -16

(Amt. in% lacs)*

SI.No.  States/UT Commercial Banks

Crop Loan Term Loan Total Loan Disbursed

Target Achv.  Target  Achv. Target Achv.
1 2 3 4 5 6 7 8

1. Delhi 50  4589.65 25 3735.75 75 8325.40
2. Haryana 29000 2467450 11000 10187.25 40000 34861.75
3. Himachal Pradesh 2000  2284.79 1500  961.21 3500 3246.00
4. Jammu and Kashmir 500  1347.16 400 1149.94 900 2497.10
5. Punjab 35500 51213.50 16000 11608.76 51500 62822.26

6. Rajasthan 28000 31076.98 10000 9444.95 38000 40521.93
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1 2 3 4 5 6 7 8
7. Chandigarh UT 15 188.93 95 1798.01 110 1986.94
Northern Region Total 95065 115375.50 39020 38885.87 134085 154261.38
8. Arunachal Pradesh 100 70.00 35 93.93 135 163.93
9. Assam 2700 877.62 1625 2701.63 4325 3579.25
10. Manipur 200 0.40 100 2.04 300 244
11. Meghalaya 125 17.28 50 22.92 175 40.20
12. Mizoram 100 25.45 35 19.47 135 44.92
13. Nagaland 200 51.00 60 31.92 260 82.91
14. S